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HOUSE OF THE PEOPLE
Wednesday, 25th March, 1953

The House met at Two of the Clock.
[MR. DEPUTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
FRENCH  SETTLEMENTS IN INDIA

+966. Shri S. C. Samanta: (a) will
the Prime Minister be pleased to state
what steps have been taken by the
Government of India -after the
denial of the charges of terrorism,
smuggling etc.. in the French posses-
sions in India by the French Delegate,
M. Pignon, in UN.O. in November
‘last?

facts and figures been

b) Have
o the denials by M.

given to nullify
Pignon?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a) No
additional steps were considered neres-
sary.

(b) These facts and figures are well-
known.

Shri S. C. Samanta: May I know
whether the draft resolution of the
U. N. O. Trusteeship Committee on this

. discrimination has been approved by
the U. N. O. General Council?

Shri Anil K, Chanda: I have no in-
formation on the matter.

Shri S. C. Samanta: May I know
whether any further instances of ‘er-
‘ rorism and smuggling have reached
Government since November last when
M. Pignon denied the charges?

Shri Anil K. Chanda: Earlier in the
sessions I have already placed all rele-
vart facts in our possession before the
House.

Shri K, Subrahmanyam: Is it pro-
posed to establish a Customns cordon on
the Indo-French border at Yanam?

13 P.S.D.

1346
Shri Anil K. Chanda: There is al-
ready a customs cordon.

Dr. Suresh Chandra: May I know
whether the Government have received
any proposal from the French (jovern-
Inedx;t ?to renew the Customs Union with
ndia?

The Prime Minister (Shri Jawahar-
lal Nehru): There has been a customs
cordon but owing to geographical and
other circumstances it is not quite easy
to prevent smugglers geing through.
Therefore it has been decided to
tighten the cordon. As regards the
other question uof the hon. Member, in
view of other developments., there is
no question at the present moment of
our having a customs agreement with
the French Government,

Shri S. C. Samanta: May [ Enow
whether any legislative measures have
been taken or promulgated by the
French Settlements not to discriminate
against Indians?

Shri Anil K. Chanda: There is ro in-
formation, Sir.

O1L  REFINERY

*967. Dr. Ram Subhag Singh: (a)
Will the Minister of Production be
pleased to state when the oil. refinery
to be set up by the Standard Vacuum
Oil Company at Trombay Island near
Bombay will go into production? .

(b) What is the refinery’s projected
capacity of refining crude oil?

The Minister of Production (Shri
K. C. Reddy): (a) The refinery is ex-
pected to go into production in Janu-
ary 1955, provided the ancillary faci-
lities, and especially the marine faci-
lities, can be cowpleted by then.

(b) Approximately 1.3 million long
tons of crude oil per annum,

~ Dr. Ram Subhag Singh: May I know
the estimated approximate yield of re-
fined petroleum from this factory?

Shri K. C. Reddy: I am sorry I can
not give the figure off-hand.
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‘Dr. Ram Subhag Singh: May I know
whether the Government has estimated
as to what percentage of our total re-
quirements of petroleum products
would be met by this factory?

Shri K. C. Reddy: The hon. Member
may be aware that along with this
factory the Burma Oil Shell Refinery
is expected to go into  production.
There is also a proposal to set up
another refinery on the East Coast and
when all these projects are completed,
we will be very near meeting our full
requirements of oil.

Dr. Ram Subhag Singh: May I know
whether all these three factories are
going to be opened on the same terms
and conditions?

Shri K. C. Reddy: With regard to the
Standard Vacuum Oil Company and
the other factory, the main provisions
have been already made available to
the hon. Members of the House. As
regards Caltex. regotiations wre pro-
ceeding and we have not finalized any
agreement with them,

Shri V., P. Nayar: May I know whe-
ther Government have taken any steps
to see that the products of this ve-
finery are soid in India at rates
cheaper than the very prohibitory
rates now prevailing?

Shri K. C.. Reddy: It will be about
the same price at which it is now
being sold in India, after these refineries
are established. But it is too early
to sav now the exact rates,

Dr. Ram Subhag Singh: May I
know whether tr.e amount of percent-
age of investment of Indian capital-
ists would be the same in all these
three factories? i

Shri K. C. Reddy: Specific agree-
ments have been entered into with
regard to them and Government is
taking care to see that these agree-
merfts are duly fulfilled and imple-
mented.

Shrimati Renu Chakravartty: In
view of the fact that the price rre-
vailling now are much higher than
those in Australia, is it still proposed
that the new rates will be the same
as they are now, and that it will be
nowhere near the Australian prices
even?

Shri K. C. Reddy: The rafes will
have to be worked out later, but
according to present expectations the

rate will be about the same as is pre- .

vailing now in India.

Shri S. C. Samanta: May I know
whether arrangements have been or
will be made for the training of
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Indian Nationals in this complicated
refinery system?

Shri K. C. Reddy: Yes; certainly
that is one of the clauses of the agree-
ment with the companies and every
care is being taken to see that Indian
personnel arec appointed and trained
by these companies.

BAMBOO REINFORCED CONCRETE

+968. Shri M. L. Dwivedi: Will the
Minister of Works. Housing and Sup-
ply be pleased to state:

(a) whether experiments being car-
ried on in the direction of the use of
bamboc re-inforcing concrete have
borne any fruit so far;

(b) if so, what is the result of the
work done so far; ‘

(¢) in what parts of India and un-
Jer whom are these experiments being
carried;

(d) whether bamboo-reinforced
con rete has been used in any building
or other construction; and

(e) if so. for how long it has been
used in the construction, and with
what results?

The Deputy Minister of Works,
Housing and Supply (Shri Buragohain):
(a) Experiments on the use of bamboo
reinforced concrete have becn urnder-
taken at the Forest Research Iustitute,
Dehra Dun. It will be some time be-
fore final conclusions can be drawn.

(b) It is yet premature to say one
way or the other.

(c) The experiments arc being
carried out at the Forest Research
Institute. Dehra Dun. Some tests
were also carried out by the Railways
at Bombay on behalf of the Forest
Research Institute

(d) Bambog reinforced concrete was
used for roofing slabs in some of the
temporary hutments at New Delhi.

(e) Bamboo reinforced concrete was
used by the Central Public Works
Departmental as an experimental mea-
sure for concrete slabs during the war.
Now. after 8 0 10 years’ use, many
slabs have given way and have fallen
down,

st oo qw fgddt: ar F 4w
aFa g f5 @ dw FE 71 =y
& foq aeFx A 1 A TEL
N % o4 @ Eg 7 F FANY
TEFR G R AT TG G
g7
. Shri Buragohain: As I said, Sir, the

experiments have been carried on in
two places, at Dehra Dun and also hy
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the Railways at Bombay on behalf of
the Dehra Dun Institute: and recently
on the claims made by Dr. Kamesam
on this particular type of materia’
certain experiments were also made at
his initiative by the National Physi-
cal Laboratory, but the results had not
been found to be very encouraging.

A T Two fradt :  qE Y
smg oft wFAE FC Q. § AR
Fion W SaTr g<INGAE AT 4
fagar & g a1 ?

* Shri Buragohain: Certain claims
have been made by Dr. Kamesam with
regard {0 this amatter and this was also
discussed by the Seminar of the ECAFE
last time., Sir. and further tests will
have to be undertaken in this matter.

Shri Dhulekar: The hon. Minisier
stated that ihe Bamboo reinforced
- concrete roof had fallen. May I know
whether the bamboos had fallen or were
any repairs carried out? What was
the cause? Was there any investi-
gation?

Shri Buragohain: The bamboo con-
crete was used as an experimeatal
measure and for reasons of economy.
These hutments were programmed 'tc
last for only three years.

BORDER DISPUTE

*969. Sardar Hukam Singh: Will the
Prime Minister be pleased to state:

‘a) whether the Financial Commis-
sioners of the two Punjabs met in
Lahore on the 21st January, 1953, for
making a fresh attempt to" solve the
boundary disputes on the western
border; and

(b) whether these disputes are lo-
calised to one or two places or are
spread over a long area?

The Deputy Minister of Exteraal
Affairs (Shri Anil K. Chanda): (a)
Yes.

(b) Disputes have arisen at various
places along the border.

Sardar Hukam Singh: May I VYncw
whether the officers meet as and when
any dispute arises or is there any
permanent body to settle them as they
arise?

Shri Anil K. Chanda: The Two
Financial Commissioners meet from
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time to time. The last time they met
was on the 21st of January and they
were to have met yesterday again.

Sardar Hukam Singh: May I know
whether any propesal to put up per-
manent boundary marks on that horder
has ever been considered?

Shri’ Anil K. Chanda: After the
boundary has been properly demarca-
ted, of course the marks will be put up.

Sardar Hukam Singh: Recently there
were reports about the killing of a
soldier of India at this border. May I
know whether that has been investi-
gated? Was he on our side of the
boundary or on the Pakistan side of
the boundary?

Shri Anil K. Chanda: 1 wculd like
to have notice of the guestion, Sir.

Scrar IRON {EXPORT)

*9%0. Sardar Hukam Singh: Will the
Minister of Commerce and Industry
be pleased to state whether Govern-
ment propose revising their policy of
allowing exports of scrap from India?

The Minister of C: ce (Shri
Karmarkar): Yes, Sir, the matter is
under the consideration of Government.

I should like to add that pending
finalisation of a revised policy in this
regard, no fresh export licences are
being issued now.

Sardar Hukam Singh: What was the
total quantity of scrap exported?

Shri Karmarkar: During 1952-53,
from April to December, 1952, it was
314,255 tons.

Sardar Hukam Singh: May I know
whether there were a good number of
complaints that under .the cover of
scrap iron, useful iron was exported
and whether action was taken against
exporters?

Shri Karmarkar: We have been iry-
ing to see whether we should not cur-
tail exports to a greater extent. There
have been a few complaints.

Sardar Hukam Singh: May I know
q“lhether arrangements to use scrap iron
ave been made?

Shri Karmarkar: We have iecently
permitted some six concerns in tais
regard and as a long-term measure
proposals are under consideration to
set up electric furnaces in the Bhakra-
Nangal and Hirakud sites where
cheap electric power will become
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available as soon as the two hyro-
electric projects materialise.

Sardar Hukam Singh: Till this, ex-
ports would pe allowed?

Shri Karmarkar: Yes, to lhe extent
considered desirable.

Shri Nanadas: May I know whether
any description has beer fixed for this
scrap iron, I mean to say, the lenrgth
and breadth of the piece?

Shri Karmarkar: I did not follow it,

Mr. Deputy-Speaker: Whether any
description has been prescribed for the
scrap?

Shri Karmarkar: The description of
scrap iron is what is iron scrap. That
is being processed by competent offi-
cers.

Shri Raghavaiah: May I know whe-
ther this export of scrap iron is on the
increase or on the decrease for the last
five years?

Shri Karmarkar: It was 314.255 tons
last year as against 46,055 in 195i-52
and it was 31,688 in the previous year.

Shri G. P. Sinha: Do Government
propose to do anything regarding the
Japanese steel manufacturer who has
come to this country and making lorge
purchase of scrap iron and iron ores.

Shri Karmarkar: No, Sir.

Shri Bansal: What is the capacity of

existing Indian electric furnaces for
the conversion of scrap iron?
Shri Karmarkar: I should like to

have notice.
INCIDENTS

*971. Sardar Hukam Singh: (a) Will
the Prime Minister be pleased to state
whether recently .there were any meet-
ings of police officials of India and
Pakistan held at Lahore fo discuss
matters relating to border incidents on
the western border?

BORDER

(b) If so, what was the number of
cases discussed and the number of dis-
putes resolved?

The Deputy Minister of External
Affairs (Shri Anil K, Chanda): (a) and
(b). None.

MATERIALS

*974, Shri L. J. Singh: Will the
Minister of Commerce and Industry
be pleased to state:

PRINTING

(a) the wvarious kinds of printing
materials imported .into India;
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(b) whether Government have con-
sidered the desirability of helping
printing industries in India so that the
required machinery for the industries
may be manufactured in India:

(c) if so, the steps Government
have taken in this direction; and

(d) whether Government have con-
sidered the desirability of putting a
check on imports of printed materials
such as catalogues, price lists, folders,
cartons, labels etc., in order that the
swadeshi printing industry may pro-
gress?

The Minister of Commerce (Shri
Karmarkar): (a) A statement is laid
on the Table of the House. [See Ap-
pendix VI, annexure No. 48.]

(b) Yes, Sir. *
(c) There are already two firms
manfacturing printing machines and

Government have recently given sanc-
tion to another firm for erection of a
factory to manufacture Platen Presses
and Cylinder Presses.

(d) It has not been found possible
to ban totally the import of such
printed material for the time being.

Shri L. J. Singh: May I know whe-
ther the Minister has received the pro-
ceedings of the conference of repre-
sentatives of printing industries held
sometime in January in Bombay in
1953 and if so, what are the Jecisions
arrived at at the conference?

Shri Karmarkar: Regarding the first
part, I do not remember to have rece-
ived it. The-second part does not
arise.

Shri M. S. Gurupadaswamy. What is
the total value of the import of these
printing materials every year?

Shri Karmarkar: Its value during
1951-52 was Rs. 1,16,04,805.
Shri N. Sreekantan Nair: May I

know whether Government consider it
advisable to adopt the ostrich-like
policy of banning imports of printed
materials such as catalogues: price
lists, etc. to enhance internal printing?

Shri Karmarkar: Where necessary.

Shri L. J. Singh: What are the diffi-
culties to ban imports of catalogues,
price lists etc?
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Shri Karmarkar: Sometimes it is in
the interest of the country to permit
imports.

" Shri G. P. Sinha: May I know how
many indigenous industries are worx-
ing? .

Shri Karmarkar: Two are already in
operation and another is permitted.

LoAN FROM INTERNATIONAI BANK FOR
Davopar VALLEY PROJECT

*975. Shrimati Renu Chakravartty:
(a) Will the Minister of Irrigation and
Power be pleased to state whether
the International Bank for Reconstruc-
tion and Development has sanctioned
a loan recently for the further deve-
lopment of the Damodar Valley Pro-
ject?

(b) If so, what is the sum now ad-
vanced. on what terms and for what
purposes?

(c) What is the total aid given till
now by the International Bank to-
wards the construction of this Pro-
ject?

The Deputy Minister of [Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) The sum now advanced amounts
to 19.5 million dollars. A copy each
of the loan agreement between India
and the Bank and of the Project agree-
ment between the Damodar Valley Cor-
noration and the Barnk, is laid on the
Table of the House. | Placed in Library.
See No. S-22/53.] These documents
give the terms and the specific pur-

. poses for which the ioan has been
advanced.

(¢) 38 million dollars.

L]

Shrimati Renu Chakravartty: In
this Agreement the loan and interest
are free from taxation, If vou were to
calculate on the .prevailing rates, of
interest, what would have been the
interest plus the amount that has
already been paid?

Shri Hathi: I have not made that
calculation

Shrimati Renu Chakravartty: I* is
stated that the sum advanced amounts
to 19:5 million dollars. We are only
to buy goods with 19 million dollars.
Was there also_ such statement on the
first loan which we got from the USA?

Shri Hathi: We have purchased goods
worth about 12 million dollars from the
first loan.

Shrimati Renu Chakravartty: May
I know how much we premose to buw
this time?
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Shri Hathi: I cannot give out the
amounts at this time.

Shri Bansal: For what particular
project this loan is granted?

Shri Hathi: For Maithon and Pan-
chet hill.

Shri Raghavaiah: This loan has been
given to Government fcr the develop-
ment of this project. May I know whe-
ther it is irrigation aspect or the power
aspect?

Shri Hathi: It is for both the pro-
jects.

Shrimati Renu Chakravartfy: What
is the total area that will be irrigated
under this scheme and what will be
the cost of the canal water? Has that
been calculated? | .

Shri Hathi: The irrigation area will
be about 10,00,000 acres but I zun not
sure of the figure. I can give it to you
later on. The cost is not calculated.

ViSIT OF EXPERT MIssION ofF UNITFD
NATIONS

*976. Shri Nanadas: Will the Minis-
ter of Planning be pleased to state:

(a) whether any Expert Mission of
the United Nations has recently visit-
ed India to survey the Community
Projects Centres;

(b) what was the personnel Jof the
Mission and whether it had been ir-

-vited by the Government of India;

and

(c) whether the Mission has made
anv report to the United Nations?

The Depuly Minister of Irrigation

‘and Power (Shri Hathi): (a) Yes, Sir.

(b) The Mission consisted of:—
1. Professor florace Belshaw,
2. Dr. John B. Grant, and

3. Mr. H. C. Chang.

The Mission was sent by the United
Nations with the consent -of the Gov-
ernment of India.

(c) At present there is no informa-
tion on the subject.

Shri.Nanadas: May I kiiow when the
report of this Mission will be made
available to Government?

Shri Hathi: The Mission has not yet
submitted its veport. It will be con-
sidered when the Mission submits its
report officially.
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Shri K. C. Sodhia: What is the obj
of this Mission? is the object

Shri Hathi: The object of this Mis-
‘sion was to tour round India «n.d other
Asian countries and to see how far
the community development organiza-
‘tions could be helped further.

Shri Damodara Menon: May I !now
“whether this Mission visited India’ on
. the invitation of the Government of
India?

_S8hri Hathi: It was with the appraval
of the Government of India.

Shri Punnoose: Are we to understand
tnat the Mission came and went and
the Government of India have wo idea
about their interest or reactions?

Shri Hathi: Tt is not a questicn of the
Government of India having any im-
pression. They have not yet submitted
their report. .

* Shri Raghavaiah: Will the :Jovern-
ment make available to all the Mem-
bers of this House copies of the Report
of the Commission if and when it is
submitted?

Shri Hathi: That is what I
stated already.

have

1RREGULAR USE OF GOVERNMENT CAR BY
AN OFFICFR

*977. Shri M. L. Dwivedi:
Minister of Commerce
be pleased to state:

V/ill the
and Industry

(a) whether any thorough investiga-
tion has been made by Government in
the case of the officer who placed at
his disposal cars from the United
Kingdom Government pool of rars
vide para 23(c) of the Audit Report
1950: .

(b) the reasons for waiving further
recoveries after only £130 had been
recovered out of a sum of £467 as
was- recommended by the High Com-

missioner;
(c) whether there are any more
charges levelled against the officer;

and

(d) what are the steps taken, if any,
upon the recommendations of the
Public Accounts Committee vide Se-
rial No. 16, page 324 of the First
Report—1951-52 of the Public Ac-
counts Committee?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) Yes, Sir.

(b) to (d). A statement is laid on
the Table of the House. [See Appendix
VI, annexure No. 49.]
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Shri M. L. Dwivedi: May I know if
the order for the reccvery of £467
was mada2 without examining the
matters fully?

Shri T. T. Krishnamachri: No. 'No
order can be made without examining
the matters~fully. I might add that
£467 was arrived at on an ad hoc basis:
on the basis of charges incurred for
conveyance during holidays. It was
not a matter which was decided after
investigation into all the details of
journeys made. This was the basis on
which £467 was allocated.

Shri S. N. Das: May I know wheihar
the High Commissicner of India was
authoriced to look into this arraage-
ment of taking cars from the UK car
pocol or whetner that matter was
brought before him after the officer lrad
used the car for more than two years?

Shri T. T. Krishnamachar:: The posi-
tion is vather complex. The High
Commissioner for India under whom
this officer was working, had written
to the Government of India asking for
sanction for the purchase of a car
because the transport position in Paris
where this officer was working was
extremely acute. It took a long time
for the Government of India to take
a decision, nearly two years, and they .
finally said that a car could not be
sanctioned. In the meantime, the
officer was making use of cars from
the pool of the British Embassy. That
is how the debit arose in this connec-
tion,

Shri S. N. Das: May I know whether
it is a fact that the officer was using
the cars even after sanction was hot
granted to him?

. Shri ToT. Krishnamachari: As I said,
the matter goes into about 6 or 7 years.
I am not able to say very definitely. T
see no evidence that the officer has dis-
obeyed instructions in this matter so

® far as this file is concerned into which
I have gone fairly closely.

Shri T. N. Singh: Do the Government
question the figure £467 as an over-
estimate or an under-estimate or do
they accept this figure as a working
basis in view of the fact that this has .
been audited and is the verdict of the
auditors?

Shri T. T. Krishnamachari: In arriv-
ing at an estimate of what journey
could have been for private purposes
and what couid have been for use in
connection with a man’s official busi-
ness. the estimate must necessarily
be on the ad hoc basis. As I said, the
person who flxad the amount as £ 467,
which should be debited to the account
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of this officer, did it on the basis of
the travels performed by this officer
during holidays. So, it may be a good
basis; it may not be. Subsequertly,
when the matter was reviewed again
by the Government of India, it was
shown that an officer who is attached
to an Embassy has to travel on official
business even on holidays. It is not
a matter of using a conveyance merely
for going to office. Therefore it was
felt that the basis on which the
apportionment was made, however
reasonable it might have sounded at
that time, might work to the detriment
of the officer’s interests.

Shri T. N. Singh: Iz it a fact that
there were certain charges against this
same officer in connection with his
wors in another Embassy?

Shri T. T. Krishnamachari: I do ot
know. But, I can say that certain
charges were made sgainst this oificer
in respect of his working, in the way
in which accounts were maintained.
The matter has been gone into. We
found that there was no misfeasaance.

St s QFo AW :  IF
AT A Rt arsar & o ?

Shri T. T. Krishnamachari: I think
the hon. Member knows English. He
can ask the question in English.

Shri P. N. Kajabhoj: The hoa.
Minister must understand Hindi also.

Mr. Deputy-Speaker: That is -all
right. The hon. Member may speak
in English.

Shri P. N. Rajabhoj: I would like
to know how many cars were taken
by that officer.

Shri T. T. Krishnamachari: There
is no question of his getting many
cars, He had no car.at all. It was
recommended that he should be al-
lowed to purchase a car. In the
mean time, he was making use of the
pool of the British Embassy. The
British Embassy were debiting us
with the cost of the use of cars. It may
be the use of one car today, another
car tomorrow.

Mr. Deputy-Speaker: Next question.
Shri M. L. Dwivedi: 978,

The Deputy Minister of Works.
Housing and Supply (Shri Burago-
hain): There is another question,
No. 986 which is on the same subject.

Mr. Deputy-Speaker: Both of them
may be answered together.
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INDIA STORES DEPARTMENT AND INDIA
SupPLY MISSION

*978. Shri M. L. Dwivedi: (a) Will
the Minister of Works, Housing and
Supply be pleased to state what are
the recommendations of the t(wo -
Small Expert Committees appointed in
November, 1952 to suggest ways and
means to improve the machinery of
the India Stores Department in Loadon
and the India Supply Mission in
Washington, if they have completed
their work?

(b) What are the steps.taken hy
Government to implement the recom-
mendations, part of them or any of
them?

(c) What are the terms of reference
of the new Committee appointed in
this connection and when is it likely
to conclude its work?

The Deputy Minisiry of ‘“Vorks,
Housing and Supply (Shri Burago-
hain): (a) The main recommendations
cover— ‘

(i) the improvement in the exist-
ing methods of preparation of indents
by indenting departments and in the
handling of such indents by the two
overseas Purchasing Organisations
with a view to ensure better and more
prompt service to indentors;

(ii) Provision of adequate staff for
the efficient handling of procurement
work; and

(iii) Reorganisation of the staff at
niger level by progressive Imdianisa-
tion consistent with financial consi-
derations in order to improve the
standard of efficiency in the two or-
ganisations.

(b) These recommendations will
amongst other things be considered by
*he Stores Purchase Committee that
has recently been appointed under
the Chairmanship ‘of the Deputy
Minister.

(c) The terms of reference of the
Committee are contained in the reso-
lution published in the Gazette of
India Extraordinary, dated the 11th
March 1953, a copy of which is laid
on the Table of the House. [Placed in
Library. See No. S-23/53.]

The Committee is likely to conclude
its work in abtout 4 months’ {ine.

RE-ORGANISATION OF THE CENTRAL PUR~
CHASE ORGANISATION

*986. Shri Lakshman Singh Charak:
(a) Will the Minister of Works,
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Housing and Supply be pleased to
state whether it is a fact that an
Expert Committee to review the pclicy
and working of the Central Purchase
Organisation has been set up by the
Central Government?

(b) If the reply to part (a) above
be in the affirmative, what are the
terms of reference of the Committee?

(c) Who are the Members of the
Committee and what is the progress
of work of the Committee so far?

(d) Has any preliminary report
been submitted to Government by the
Committee and if so, do Government
propose to place their recommenda-
‘tions on the Table of the House?

The Deputy Minister of
Housing and Supply (Shri
hain): (a) Yes, Sir.

(b) and (c). A copy of the Reso-
lution of the Government of India,
No. P-3(201) published in Gazette of
India Extraordinary, dated the 11th
March 1953, is laid on the Table of the
House. [Placed in  Library. See
No. S-24/53.]

(d) The Committee having only re-
cently been appointed no preliminary
report could be expected so soon.

Shri M. L. Dwivedi: The Gazette of
India notification to which reference
has been made is before me. I do not
find from that whether any reference
has been made to the Committee re-
garding the examina'ion of the pre-
vious irregularities which have been
committed in this organisation. May
I know if anything of this nature is
included in this?

Works,
Burago-

Shri Buragohain: This Committee is
not set up to go into specific transac-
tions. But. it is to enquire into rules
and procedure and other matters con-
cerning the organisation at the various
levels and a'so regarding planning of
indents and progressing of indents, and
all other conneeted things. It is more
to the future, in view of the increasing
tempo of our economic activities. than
to the past that the Committee’s atten-
tion will be directed.

Shri M. L. Dwivedi: May I know if
the Committees instituted to go into
this question have recommended any-
thing in this connecction after going
into the irregularities, as remedy?

Shri Buragohain: The Committee
has, as I said, been set up only re-
cently.

Shri M. L. Dwivedi: I refer to the
two committees that were set up
before.
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Shri Buragohain: The Committee
has not referred to any specific trans-
action, It was not also asked to do so
in the terms of reference, It merely
examined, as I have inglicated already,
the existing procedure with a view to
its future improvement so that any
weaknesses ¢ould be eliminated and
usefulness could be improved.

Shri T. N. Singh: Has this new’
Committee been appointed merely to
implement the recommendations of
previous committees or have the re-
commendations of the previous Com-
mittees including those of the Kastur-
bhai Lalbhai Committee been found iu-
adequate for the purposes?

Shri Buragohain: I do not under-
stand to which committee my hon.
friend is referring in the last portion
of the question. .

Shri T. N. Singh: On the question of

tores. there have been committees
both in the Railways Ministry as well
as elsewhere. I am referring to the
Kasturbhai Lalbhai Committee which
went into this question of stores and
made certain recommendations regard-
ing the Stores Department organisa-
tion itself and suggested an iudepen-
dent organisaticn. May I know if
these recommendations have . been
found inadequate for our purposes and
this new Committee has therefore been"
appointed?

Shri Buragohain: The Kasturbhai
Lalbhai Committee did not examine
the Purchase Organisation. What
that committee examined was the Cen-
tral Public Works Departnient. So
far as the two committees which have
recently reported-—regional committees
set up in London and Washington—are
concerned, their recommendations will -
be placed before this Commiitee only
‘o coordinate the procedure and acti-
vities of the three purchasing orgar.isa-
tions. The primary task of the Com-
mittee that is now set up is to exa-
mine the working of the organization
in India, viz., the Directorate-General
of Supplies and Disposals.

Shri Bansal: I think the hon. Mem-
ber is referring to the Shroff Report
on Stores Purchases, and not to Kastur-.
bhai Lalbhai.

Shri T. N. Singh: May I know whe-
ther besides this question of imple-
mentation of the previous committees”
recommendations and also the stores
re-organization, this Committee is going
info the question of other stores' or-
ganizations run by other Departments

‘of the Government who do this job

of stores purchases?
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Shri Buragohain: I think nothing
can prevent this Committee from going
into all these things. It has already
taken steps to get itself familiarised
with the indenting of stores which is
really the concern of the various
Ministries, and, in fact, this Commit-
tee is so - constituted as to inciude
representatives of the various Minis-
tries concerned, including Finance. A
representative of the Comptroller and
Auditor-General is also included in it.

Mr. Deputy-Speaker: Next question.
We have spent enough time over this
matter.

OPERATIONAL AGREEMENT

*979. Shri Ram Dass: Wiil the Min-
ister of Planning be pleased to state:

(a) whether the Government of
India have signed any Operational
Agreement with the Government of
U.S.A. in December, 1952;

(b) if so, what are the terms of the
Agreement; and

(c) whether the number of Develop-
ment Blocks has been increased by
this agreement?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes.

(b) and (¢). A copy of the Supple-
ment to Operationa] Agreement No. 8
on Community Development Pro-
gramme is laid on the Table. [See
Appendix VI, annexure No. 50.]

Shri Ram Dass: May I know whether
the allocation of Development PRlocks
which was to be made before 3lst
March, 19533, has been made or not?

Shri Hathi: No. The allotment has
not yet been made.

Shri Bansal: Is there any allotment
in this for dry farming areas?

Shri Hathi: As I have stated on pre-
vious occasions, the recommendations
of the State Governments are invited.
Tte allocation will depend on the re-

commendauons ot ine State (sovern-
ments.
Shri N. Sreekantan Nair: May I

know under what heads these blocks
have been included?

Shri Hathi: I have not followed
what the'hon. Member means.

Mr. Deputy-Speaker: I think the
hon. Minister need not answer this
question. Next question.
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The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) and (b). The Taj Modelling and
the Marble Carving Industry were ex-
periencing difficulty for some time
but the position has now improved. As
a result of investigation and experi-
ment, the soap-stone available in the
interior of Almora and Garhwal Dis-
tricts have been found suitable for
Marble-carving and these are being
supplied to the Marble-workers of
Agra by the UP. Government. The
State has also arranged for the im-
port of 15 tons of Alabaster stocne from
Italy for the marble workers’ Co-opera-
tive Society.

a5 svw frg : 77 @I #Y
M3 § f5 37 AT AEe ¥ TR oAy
wi g7
Shri T. T. Krishnamachari: May be,

Sir. I am not in a position to answer
the question,
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®
Shri T. T. Krishnamachari: In this
mattér. [ am entirely guided by the
State Governments. Apparently, the
U. P. Government considers that this
substitute can be used.

Shri Achuthan: May I know the
number of families engaged in this
industry. roughly?

Shri T. T. Krishnamachari: I would
like to have notice.
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The Minister of Production (Shri
K. C. Reddy: (a) The coal quctas of
all the States, including Uttar Pradesh
were readjusted on the basis of wagon
availability. The overall reduction of
quota in the case of Uttar Pradesh
was about 12 per cent., but this did
not cause any coal shortage in the
State, the actual despatches of coal to
the State being greater in 1952 than in

951.

(b) Quotas have been re-adjusted on
a realistic basis wherever this was
found necessary, and further adjust-
ments may be made depending upon
requirements and wagon availability.

d5 9w Tag: ar qTER A
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Shri K. C. Reddy: 1 think I have
already answered that question, Sir
in the course of my answer. There is
shortage of supply of coal almost all
over India, and that is mainly ac-
counted for by the fact of shortage in
wagon availability.

Shri Raghavaiah: In view of the
coal
supply to some of the Provinces in the
country, will the Government of India
consideér the question of npt exporting
coal to countries like Malaya and South
Korea?

Mr. Deputy-Speaker: It is no! want
of coal, but want of wagons., That is
what he said.

Shri K. C. Reddy: You have answer-
ed that question. Sir.

Shri Meghnad Saha: Is the wagon
_shq'rtage the result of railway regroup-
ing?
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Shri K. C. Reddy: Decidedly not, Sir.

AUTOMORILE INDUSTRY

*982. Shri S. C. Samanta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the components of au-
tomobile vehicles are still imported by

the firms in India having foreign
capital and personnel; and
(b) if not, what percentage is im-

ported and what percentage is manu-
factured in India (i) out of indigenous
steel, and (ii) foreign steel?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) Most of these parts are stiil im-
ported, some spares are manufactured
in India.

(b) Precise information is not zvail-

e,

Shri S. C. Samanta: May I know
whether any ancillary industry to
manufaciure the component parts has
been started in India?

Shri T. T. Krishnamachari: Yes, Sir.
Quite a number of industries are com-
ing intp being. There is a factory to
manufacture piston rings; faciories to
manufacture spark plugs; and some of
these parts are also manufactured
here, like radiators, and a number of
other small things. And I can also
mention that while these firms are
importing by znd ’arge most of the
parts needed for a motor engine that
is being assembied by them, they are
buying a lot of spares from various
factories in'India, and, in fact, I think
in one of those concarns, very neariy
500 spare parts are being made in the
country,

Shri S. C. Samanta: May I know,
Sir, whether it is the intention of the
Government to concentrate on the
manufacture of vehicles in a few fac-
tories, and encourage other factories to
produce component parts?

Shri T. T. Krishnamachari: This
whole question of automobile manufac-
ture is now before the Tariff Commis-
sion. We are expecting a report from
them in regard to what can be done,
what ra; be manufactured, what kind
of protection should be given and how
many units should manufacture them
and so on. Government's policy can
only be decided after receipt of the
report of the Tariff Commission and
they have made a study of it.

Shri T. N, Singh: When protection
was [irst granted three years ago to
this industry, statements were made
in this House that within two years,
and in certain cases, within three
years, almost all the parts will have
been manufactured. Now, the hon.
Minister says that most of the parts
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are not being manufactured here. May
I know how long does he expect this
state of affairs to go on aud protection
to be given?

Shri T. T. Krishaamachari: I must
apologise for having misled the hon.
Member. The question has been
framed in such a manner that it only
relates to firms having foreign capital
and personnel. It does not relate to
all the manufacturing firms. It is a
fact, Sir, that, at any rate, one concern
is manufacturing quite a number of
parts in the country. They have not
merely got a foundry; they have got
a forge and machining equipment also.
And, weil, at the moment, they are
manufacturing cuite a lot of parts of
an engine, Only a few are imported
by them. But the question is a very
narrow question relating oxly to those
firms with foreign capital and foreign
technicians.

Shri Nambiar: May I know, Sir.
when India can produce a full auto-
mobile by herself without importing
any part because...

Mr. Deputy-Speaker: No “because”
is necessary.

Shri T. T. Krishnamachari: That_is
more than [ can answer.

Shri V. P. Nayar: The hon. Minister
told us that some parts are made by
these companics in India. Could the
hon. Minister give us the names of
some of the important parts?

Mr. Deputy-Speaker: We have spent
nearly five, six minutes already. Those
parts will be laid on the Table...... Let
us proceed to the next question.

Shri Venkatiraman: May I know
whether the Government have recog-
nised any of the producers as progres-
sive manufacturers, and if so, who are
they?

Shri T. T. Krishnamachari: I would
personally like to defer judgment in
a matter like this, until I get the report
of the Tariff Commission.

Shri Venkataraman: Following out
of that, is it a fact that the Govern-
ment have refused or declined to allow
the import of the vehicles in ‘C.K.D.
conditicn. except for those companies
which have been ‘recognised as pro-
gressive manufacturers?

Shri T. T. Krishnamachari: Our im-
port policy now has got to be very
cautious, for the reason that we ex-
pect the Tariff Commission to veport
on this matter. And we do not want
a glut of imports in the country at
the time when we will consider their
report, so that any efTective action that
we have to take in this regard may
not be postponed indefinitely to a
period of nine or ten months or per-
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haps a year. We are rather cautious
in regard to the issue of import licen-
ses. We only allow the import iicenses
for people who have got a manufac-
turing programme.

Shri Venkataraman: Pending the re-
port of the Tarifl Commission, is it a
fact that the Government have allowed
imports of vehicles in ‘C.K.D.’ condi-
tion, only tp one or two companies,
and if so, why?

Shri T. T. Krishnamachari: In re-
gard to people who have got a manu-
facturing programme, they have licen-
ses pending. Most of them have not
used their licenses There is no ques-

on of giving them any more, as the
licenses nave not been used by them
because of a slump in the market. So
far as certain other coicerns are con-
cerned, in the matter of public service
vehicles. Government found that the
stocks were so short that for the posi-
tion to be safeguarded, certain imports
have been ailowed.

Shri S. V. Ramaswamy: Is there any
plant for manufacturing automobile
engines in India?

Mr. Deputy-Speaker: He has said so
already.

Shri T. T. Krishnamachari: All the
component parts of automobile engines
are being manufactured in one plant.

Shri S. V. Ramaswamy: Is there no
plant for manufacturing automobile
engines?

Mr. Deputy-Speaker: Are we having
a discussion on this subject here? Thisg
question relates only to those compan-
ies which have foreign capital. We
are straying away from them to indi-
genous capital, and from there to
parts of an engine, and then to parts
of a wheel. Next qdestion.

SUPPORT OF VILLAGE SCHOOI. TEACHERS
FOR COMMUNITY PROJECTS

*983. Shri L. J. Singh:  Will the
Minister of Planning be pleased to
state:

(a) whether it is a fact that the
Community Project Administration has
formulated a scheme which has been
circulated to the various State Gov-
ernments for enlisting the support of
village school teachers in the communi-
ty development programme;

(b) if so, what are the main featu-
res of the scheme and

(c) whether there has been any fav-
ourable response so far from the
States?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes.

(b) A copy of letter No. CPA/P/14
/33 dated the 29th January, 1933 s
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placed on the Table.
VI, annexure No. 51.]

(c) Yes.

Shri L. J. Singh: May I know whe-
ther the teachers will be given some
allowance for extra work, and if so,
what will be the amount of that allow-
ance?

[See Appendix

Shri Hathi: If the hon. member re-
fers to the letter which has been placed
on the Table of the House, he will find
that it mentions, that extra allcwance
will be given to them.

Shri Raghavaiah: In view of the
fact that there are incidents lize a
teacher committing suicide in Vizaga-
patam, and thousands of teachers going
on strike in Punjab and Uttar Pradesh,
will the Government consider it neces-
sary to pay the minimum required
salaries for these teachers, besides any
allowances given to them, for co-opera-
ting in the administration of this pro-
ject?

Shri Hathi: The question here only
refers to the allowance for the extra
work that they have to do, and not to
the basic salary.

Shri L. J. Singh: May I know the

names of the States favouring this -

proposal?

Shri Hathi: The replies are  still
awaited.

Shri Punnoose: Has the scheme only
been formulated, or has it already be-
gun to be worked out, and if it is al-
ready being worked out, how mauny
teachers have so far been associated
with it?

Shri Hathis The suggestions vontain-
ed in the letter have already been com-
municated to the States,.but the action
taken by the States is not yet known,
and is being awaited. :

Shrimati Renu Chakravartty: May
I know whether these suggestions had
been given to the primary leachers’ as-
sociations existing 1n the wvarious
stafes, and if so, what was their reply?

Shri Hathi: The question relates
mainly to village school teachers, and
so it must be primary teachers.

Mr. Deputy-Speaker: Next quesiicn.

Shri Punnoose: The last question
has not been answered, The question
was whether the primary teachers’
associations have been consulied? It
so, what exactly was their reply?

Shri Hathi: No. Sir. So far as the
Planning Commission is concern-
ed. they have only sent these conclu-
sions to the State Governments.
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PACKRAGES OF GOVERNMENT  SERVANTS WHO
HAVE MIGRATED FROM EAST BENGAL

#9384, Shrj K, Subrahmanyam: (a)
Will the Prime Minister be pleased to
state whether it is a fact that house-
hold belongings of a large number of
+Government Servants who had migra-
ted from East Bengal are still in Paki-
stan territory without having been
booked to their destination in India?

(b) If the answer to part (a) above
be in the affirmative, have Government
any information as to why these pack-
ages are not being sent to India?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
and (b). Since 1948 complaints have
constantly been received from em-
ployees of the undivided Bengal
Government who opted for service in
West Bengal that they were being
prevented from bringing away their
personal and household effects from
East Bengal. In 1949 the Pakistan
Government agreed to give the same
facilities in this matter as India was
giving to optees for East Bengal. But
in actual practice, the East Bengal
authorities have continued to create
difficulties and to prevent in one way
or another the transfer of such per-
sonal effects.

Shri K. Subrahmanyam: Are ‘he.
cases large in number?

Shri Anil K. Chanda: Not very insig-
nificant in numher.

Shri K. Subrahmanyam: Even though
more than five years have passed, are
their household belongings still kept
there? Will the Government of India
be held responsible for them. or will
the Government of India make the
Pakistan Government responsible for
them, after the disputes are settled?

Shri Anil K. Chanda: They have no
grievances against us. We have done
all that was possible for us to do in
the matter.

Shri K. Subrahmanyam: T wanted to
know what is going to happen tc the
household belongings left in Pakistani
area, by those Government servants
who had opted for service in West
Bengal. Who will be responsible for
them? W_. it be the Government of
India that will be finally responsible,
or will they ix the responsibility on
the Pakistan Government in regard to
the claims, from the financial aspect?

Shri Ani! K. Chanda: Certainly we
are not responsible. That is all I can
say in the matter.
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DiscussioN oF KOREAN PROBLEM

*987. Shri  Buchhikotaiah: will
the Prime Minister be pleased to
state:

‘(a) whether it is a fact that re-
presentatives of the countries whose
troops are fighting in Korea on be-
half of the U.N.O. met on the 19th
*February, 1953 at the U.N. Head-
quarters, to discuss the Korean pro-
blem; and

(b} whether India was
that Conference?

invited to

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a) The
Government of India have no informa-
tion apart from the press reports
which have appeared on the subject.

(b) The meeting was of representa-
tives of countries which. have armed
forceg in Korea. The Government of
India were not invited.

Shri Buchhikotaiah: May I know
whether the Government of India are
in a position to give reasons why India
was not invited.

The Prime Minister (Shri Jawahar-
lal Nekru): Because we have rothing
to do with it.

Shri V., P. Nayar: May I know whe-
* ther the Government of India tried to
ascertain the truth of the press reports,
and if so, what were their findings?

Shri Anil K, Chanda: The truth of
what reports?

Shri V. P. Nayar: The hon. Minister
stated that there were some press re-
ports, of which the Government were
aware. 1 want to know whether the
Government have taken any steps to

/ know whether such reports as those to
which a reference was made, are true.

Shri Anil K. Chauda: We have
made no inquiries in the matter, be-
cause we are not interested.

Shri Nambiar: May I know whether
in view of the fact that the Govern-
ment were not consulted in this matter.
they are considering the question of
withdrawing the medical unit from

* Korea?

Mr, Deputy-Speaker; It does not

arise out of this question.

Shri Buchhikotaiah: Have the -Gov-
ernment got any intention to call for
a separate conference with indepen-
dent peace-loving nations to consider
this question?

Shri Jawaharlal Nehru: Our concep-
tion of peace-loving nations differs.
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INDIA’S DELEGATE TO ELECTORAL CoMmis-
SION FOR SUDAN

*988. Shri N. Sreekantan Nair:
Wi{l the Prime Minister be pleased to
state:

(a) whether Mr. Sukumar Sen has
been nominated India’s delegate to

the Electoral Commission for the
. Sudan; and
(b) if so, what are the terms of

the appointment and for how long
wi.ll he be away from India?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a) At
the invitation of the British and Egp-
tian Governments, the Government
of India have selected Mr. Sukumar
Ser: to serve as Chairman of the Elec-
toral Commission for the Sudan.

(b) It was suggested that the Mem-
bers of the Sudan Electoral Commis-
sion should continue to draw pay from
their own Governments so as to stress
their freedom from local influences
and their complete impartiality. The
Government of India, in common with
the other participating Governments,
accepted this suggestion and will, there-
fore, pay Mr. Sen his present salary
plus an allowance to cover incidental
expenditure as well as the cost of
travel between India and Sudan. The
Sudan Government will provide him
with accommodation and  transport.
Mr. Sen’s assignment is likely to last
from four to six mgnths from the
beginning of March.

Shri N. Sreekantan Nair: May I
know, Sir, whether in view of the
extreme bad feelings between Egypt
and Britain over the election arrange-
ments in Sudan. Government have
taken into counsideration the extreme
peril to our national honour and self-
réspect if something goes wrong over
there in connection with Mr. Sukumar
Sen's appointment?

The Prime Minister (Shri Jawahar-
lal Nehru): I really do not understand
the peril to our national honour and
self-respect. At the request of the
Governments concerned, we have sent
one of our most experienced officers
and he has been entrusted with a very
difficult task. I have no doubt that he
will _ discharge it to the best of his
ability. I do not know where the peril
comes to anybody.

Shri T. K. Chaudhuri: Have the Gov-
ernment any idea of how Mr. Sen’s
appointment has been received by the
Sudanese national political parties—
not the Sudan Government?
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Shri Jawaharlal Nehru: He would
not have been appointed unless he was
agreeable to them. As far as subse-
quent information goes., his appoint-
ment has been very well received by
all concgrned.

Shri Nambiar: May I know, Sir, .if
Mr. Sen is to be there for five or six
month:, why we should pay him for
that period? Why can’t the Sudan
Government pay?

Shri Jawaharlal Nehru: The reason’
was given. It is a very small matter.
to oblige a friendly Goveinment: not
only in regard to Mr. Sen himéelf but
the other members too, it was sug-
gested that the Governments concerned
should pay. We did not argue about
it. We accepted that.

MEZTING OF POLICE OFFiCERS OF RAJASTHAN
AND BAHAWALPUR

+989. Shri Gidwani: (a) Wil the
Prime Minister be pleased to state
whether it is a fact that a meeting
of Police Officers of Rajasthan and
Bahawalpur State was held in the
last week of February. 1953. in Gan-
ganagar District to review the border
situation?

(b) What were the subjects dis-
cussed?

(c) What were the decisions ar-
rived at?

The Deputy Minister of External

Affairs (Shri Auil K. Chanda): (a) and
(b).
to discuss the law and order situation
on the border.

(c) The decisions reached related
mainly to the restoration of kidnapped
persons, and of stolen cattle, the main-
tenance and exchange of lists of notor-
jous cattie lifters and smugglers, and

Yes. on the 24th February 1953.
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the communication of timely informa- °

tion of border crimes by the Superin-
tendents of Police to their onpposite
numbers.

Shri Gidwani: May I know, Sir, whe-
ther the agreements arrived at at the
conference were implemented by both
Governments, particularly by the Paki-
stan Government?

Shri Anil K. Chanda: I have not got
that information here. But the meet-
ing was successful, Sir. They came
to certain agreed decisions.

STATE TRADING COMMITTEE'S REPORT

*990. Shri K. C. Sodhia: (a) Will
the Minister of Commerce and Indus-
iry be pleased to refer to the answer
to part (b) of starred question No.
830 asked on the 2nd December, 1952
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and state whether the Committee
appointed to make a further exami-
nation of State Trading has finished
its labours?

(b) If not, when is it likely to do
so?

(c) What were the terms of refe-

- rence of this Committee?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari): -

(a) No. Sir.
(b) The Committee is expected to

submit its report to Government with-
in a month.

(c) A stetcament
Table of the House.

is placed on the

- STATEMENT
Terms of Reference of the State Trading
Committee (1952)

The Government of India examin-
ed the recommendations of State Trad-
ing Committee appointed in 1949 and
considered that they required to be
reviewed in the light of subsequent
developments, particularly the falling
markets and the uncertain trend of
India’s International trade. The review
has been entrusted to a small com-
mittee.

2. The Committee. while reviewing-
the problem of State Trading in the
light of present economic conditions,
will also examine whether and to what
extent ‘the export of varn of certain
categories. of nandloom products and
of cottage industry products could be
undertaken by the State im the pre-
sent circumstances.

Shri K. C. Sodhia: What is the total
capital sunk in these ventures by the
Central and State Governments?

Shri T. T. Krishnamachari: I am
afraid there is no venture at all in
this matter. It is in order to venture
into this rather difficult field that we
have asked for the recommendations
of a Committee,

ENEMY PROPERTY IN INDIA

*991, Shri K. C. Sodhia: Will the
Minister of C ce and Ind . 4
be pleased to state how long the dis-
posal of properties still vested in the
Custodidn of Enemy Properties is
likely to take?

The Minister of Commerce (Shri
Karmarkar): I am afraid, it is not
posssible to indicate fairly accurately
the further amount of time which will
be required for this work. The dis-
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posal of enemy property depends on
the conclusion of negotiations for the
settlement bf Indian claims against
countries whose properties are vested
in the Custodian of Enemy Property.
These negotiations are still pending in
some cases.

Shri K. C. Sodhia: What is the total
worth of the properties still left?

Shri Karmarkar: The total value is
assessed to be 6,86,03,990.

RURAL INDUSTRIAL SCHEME IN MYSORE

*994, Shri Thimmaiah: Will the
Minister of Commerce and Industry
be pleased to state what is the grant
for the- year 1952-53 sanctioned for
Rural Industrial Scheme in Mysore
and whether that grant has actually
been paid 10 Mysore Government ?

Th~ Minister of Commerce (Shri
Karmarkar): A grant of Rs. 25.000 was
m:de to the Governm:nt of Mysore
for five production cum Training Cen-
tres in connection with the Rural
Industrialisation Scheme: but was
diverted to finance similar centres
under the State Covernments’ Three
Year Plan, at the request of the State
Government. The Grant has been
drawn by the State Government.

Shri Thimmaiah: May I know, Sir,
whether the Mysore Government has
asked for some grant for 1953 and 19547

Shri Karmarkar: That is likely, but

I should like to inform myself.
FiLms oN KoreaN War

*995. Shrimiati Renu Chakravartiy:
(a) Will ¢he Minister of Information
and Broadcasting . be pleased to state
how many news-reels which contain
pictures on the Korean War have
been passed by the Central Board of
Fi}}m Censors during the period 1951-
53?

(b) How many of these were U.S.A.
productions and how many from other
countries?

(¢) How many of these have been
refused certificates and from which
countries did these films emanate?

The Minister of Information and
‘Brnadcasting (Dr. Keskar): Informa-
tion is being collected and wi'l be
laid on the Table of the House.

SHIFTING OF OFFICES TO MUSSOORIE

*973. Shri Madhao Reddi: Will the
Minister of Works. Housing and Sup-
ply be pleased to state whether it is a
fact that the Mussoorie House owners

25 MARCH 1953

“transferred to

Oral Answers 1374

Association has submitted to the Gov-
ernment a proposal for the shifting of
some of the Government offices to
Mussoorie to relieve the congesfion in
Delhi?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): Yes,
Sir, The association have suggested
that Government should consider
locating some of their offices there;
they are not worried so much about
the congestion in Delhi but are natur-
ally anxious for Mussoorie, as the Hill
Station is losing its former popularity.

Shri Madhao Reddi: May I know, Sir,
what was the attitude of the Govera-
ment.

Sardar Swaran Singh: I have indi-
cated the attitude of the Government.
Sir. We are cohsidering the
certain offices out of De
Mussoorie is one of the stations which
is being considered in that connection.

Shri M. S. Gurupadaswamy: Which
are the offices which are likely to be
moved?

Sardar Swaran Singh: It is prerna-
ture yet to make any statement.

Shri Bansal: Has any similar request
been received from Ranikhet also?

Sardar Swaran Singh: It is being
received from almost all places which
are getting unpopular.

Shri Nambiar: Is there any sugges-
tion to shift offices ta Madras State?

The Minister of Defence Organisa-
tion (Shri Tyagi): It is a very »opular
State.

Mr. Deputy-Speaker: Now all the
questions arz cve..

Shrimati Renu Chakravartty: It has
been ntimrated to you that I can put
the guestion of Shri Dasratha Deb.
A letter has been sent to you.

Mr. Deputy-Speaker All right. Has
the hon. lady member been authorised?

Shrimati Renu Chakravartﬂy 1t is.
in your possession, Sir.

Mr. Deputy-Speaker: What is the
question? -

Shrimati Renu Chakravartty: No.
993.

Mr. Deputy-Speaker: It has been
another date—31st
March. The question hour is over.

Now I will call the short notice
questions.

Shri Amjad Ali.
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Short Notice Questions. and Answers
SEVERE GALES IN BENGAL AND Assam

I. Shri Amjad Ali: Will the Minister
of Home Affairs be pleased to state:
(a) whether the attention of Govern-
ment has been drawn to the news-
paper report (A.-B. Patrika, dated
17th March 1953) of the severe
gales sweeping parts of Bengal and
Assam;

. (b) the loss to property and lives it
involved; .

(c) damage to standing crops and
fruit bearing trees; and

(d) the relief measures taken and
also measures to restore the tele-
communications?

The Deputy Minister ' of Home
Affairs (Shri Datar): (a) to (d). With
Yyour permission, Sir, I propose to
make a brief statement covering all
the points.

I regret to say that full details have
not yet been received from the State
Governments concerned. However,
according to the information so far
received, it appears that the alfected
areas in West Bengal are mainly in the
Kotwali and Dinhanta Police Stations
of the Cooch-Behar district. It is
reported that several persons were in-
jured in these districts, but only three
cases proved fatal; some cattle are also
reported to have been destroyed. A
number of huts were razed to the
ground and maryY more severely
damaged affecting more than 2,000
families. Several refugee colonies were
also affected. Some damage was
caused to Tobacco both in fields and in
godowns. A few roads were blocked
by uprooted trees but have since been
cleared. Telegraphic and telephonic
communications which were disrupted
have since been restored. The tctal
amount of damage is stated to be
Rs. 2 lakhs.

Medical aid was rendered cn the
night of occurrence, Next morning,
arrangements were made, wherever
possible, for the distribution of powder
milk and biscuits from local Red
Cross stocks. Later rice, dal, blankets,
dhuties, saris and more powder milk
were distributed from relief stocks in
hand. A sum of Rs. 3,000 has been
sanctioned by the State Government
for distribution as gratuitous relief for
food. They are also expecting further
proposals from the district authorities
for free grant of loan for house build-
ing purposes.

The particulars of the storms that
might have passed over the cther
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Northern Districts of West Bengal are
being collected by the State Govern-
ment.

In Assam, more or less all districts
are reported to have been affected but
none of them very severely. ‘The
damage in the districts of Nowgong,
Goalpara, Golaghat, Kohima in Naga
Hills district is, however, more severe
than in other districts. So far 17 deaths
have been reported. Several houses
have been blown down and some Gov-
ernment buildings have also been
affected. No serious loss to anima] life
is reported. There are at present no
standing crops in Assam. Suitable
relief measures have been taken by the
State Government,

There were some heavy breakdowns
of tele-communications in both Assam
and Bengal. Telegraph lines were
extensively damaged in Manipur
Road—Mariani, Gauhati-Cooch-Behar-
Siliguri—Khtihar, Gauhati-Shillong and
Siliguri—Darjeeling sections due to
flying corrugated iron _sheets from
house tops striking against wires. up-
rooted trees falling on lines and tele-
graph poles leaning at several points.
Main line communications were inter-
rupted to places i North Bengal and
Assam on the 13th, Several telegraph
circuits ‘o statio:'s in t'e interior were
also interrupted. The work of rcpair-
ing the damage to lines was commenc-
ed on the night of the 13th itself. Tele-
graph and telephone communications
were restored to Siliguri and Gauhati
by the 14th morning, to Shillong by
noon and Darjeeling by the evening.

Dr. S, P. Mookerjee: Sir, it is a long
statement and we are not able to
foliow it.

The Prime Minister (Shri Jawahar-
lal Nehru): It deals with uprooting of
telegraph poles in Assam and 3engal.

Shri Datar: According to the rules
it has to be read, Sir. There are about
10 or 15 lines more.

Mr. Deputy-Speaker: This is a very
serious matter, As a matter of fact,
the hon. Member wanted to vaise 2
motion of adjournment in this House
Having regard to the amount of casu-
alty etc. brought about by the gales,
I said a short notice question would
enable the Government to collect the
necessary information on these mat-
ters. I thought the House will natu-
rally be inclined to hear in some detail
all about it. If the hon. Members are
not inclined. I will hereafter ask only
whatever might be necessary to be
read. It is rather difficult. I find that
when suflicient information is . given
exception is taken {o it, and when in-
formaton is not given équal exception
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is taken to it. Therefore, I am not in
a position to advise the hon. Minister.
Hereafter, I will leave the discretion to
him. If it is lengthy he need not read
it. If it is very long he can lay it on
the table of the ‘House. He is not
obliged to read every portion of it.

Shri Datar: May .I read the rest to
the House? I have no objection.

Mr, Deputy-Speaker: There are only
10 or 15 lines you may read it.

Shri Datar: Circuits to Tinsukhia
and Imphal were restored by the
afternoon on the 15th, as the damage
a0 Manipur Road-Mariani section was
fairly extensive. All telegraph com-
munications to places in the interior
and railway telegraph and control cir-
cuits were also restored by the aftel-
noon of the 15th.

The only ' Aeronautical Communica-
tion “Stations affected were at the
aerodromes at Jorhat and Kumbhir-
gram. However, there was no dsslo-
cation of ‘the Aeronautical Radio faci-
lities at” Jorhat. At Kumbhirgram,
wnere more serious damage was caus-
ed, the communications were restored
by making emergency arrangements on
the afternoon of the 14th March. By
the morning of the 15th, all Aeronauti-
cal Radio 1acxlmes were
normally.

No damage to the Railway lines and
the roads has so far been reported.

‘Shri Amjad Alit May I ask one ques-
tion, Sir?

Mr, Deputy-Speaker: The_answer is
sufficiently "long. *

Shri Amjad Ali: What was the ex-
tent of the fury of the gales and is it
the information of thé¢ Govermment
that one plane was involved in this or
overtaken by the gale near Agartala
and there was certain loss of iives?

Shri Datar: We” have no informa-
tion, Sir. .

Shri L. J. Singh: Are Government
aware of the fact, Sir, that motre than
50 per cent. of the houses in the
southern part of Manipur were blown
off by the recent tyclone?,

Shri Datar: All the information that
has been received was tead by me just
now. There is no further information.

Shri L. J. Singh: No mentxon was
made about Manipur.

Mr. Deputy-Speaker: Further infor-
mation is being collected.
13 PSD.
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Shri Nambiar: Sir, in view of the
fact that there was so much havoc
caused with loss of Tife, may I know
the reaspop why the re ief granted was
up to an amount of Rs. 3,000 only?

Shri Datar: It is Rs. 3,000 in Bengal
up to the'time of wiring the informa-
tion to us. -

Shri Amjad Ali: What was the amont
given in Assam, Sir?

Shri Datar: That figure has not been
supplied to us.

Shri Nambiar: .Was any refief sent
from the Centre?

Shri Datar: If it is asked for we
shall gladly:send it... .

Mr. Deputy-Speaker: Next ‘Guestion
No. 79. .

Shri Matthen: Sir, my question has
been mutilated. - “

Mr. Deputy-Speaker::If the  hon.
Member.is not willing to-have it in the
mutilated form, I will pass to the mext
question.

Shri Matthen: No, Sir. Will he allow
me to read that portlon Whlch has been
deleted"

Mr. Deputy-Speaker: No: only ai
that is typed and piaced before him.

URANIUM Tnonnnvx PLAN'I‘

ll Shri Matthen: (a) W:ll the Mims-
ter of Natural Resources and Scientific
Research be pleased to state why the
proposed Uranium Thorium Plant is to
be erected in Bombay Harbour Island?

(b) Did the Government consult the
Travancore-Cochin Government befc:re
this decision was made?

(¢) In view of the availapility of the
main raw material and other favourable
factors, have Government coasidered
the desirability of erecting the Plant
ih Alwaye or Cochin? -

(d) Are Government “aware of the
need of erecting more factories in
Travancoge-Cochin-in view of thegreat
unemployment problem there? "

, The Deputy Minister ol Natural Re-
sources and Scientific Research xShri
K. D. Malaviya): (a) to (d). A “state-
ment giving detailed information on
the subject i placed on the .Tahle of
the House. [See Appendixy VI, an-
nexure No. 52.]

Shri Matthen: I have read the reply,
Sir. Was, pot the hon: Dy. Minister
present when different reasons were
adduced at the meeting of the N.R,
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and S.R. Committee three days _ ago,
eg., ‘lack ‘of electricity- and dearth of
“sutphuric-aeid and caustic soda as res-
:ponsible for shifting that factory from
Alwaye 'to: Bombay? .

Shri K. D. Malaviya: I was present
§h the' meeting and the reasons given
there are almost the same as have been
stated in the answer.

Mr. Deputy-Speaker: The hon. Minis-
ter says the same reasons are there,

Shri Matthen: Did he point ‘out then,
Sir, that both electricity and sulphuric
acid are in plenty in Alwaye and a
new reason has been given now?

The Prime Minister (Shri- Jawahar-
lal Nehru): I really do not understand,
Sir, how this question arises. I am
slightly connected with the  atter,
being in charge of the Atomic Energy
Commission. After full consideration,
they came to a dccision. "Now, - how
can we go into what was a sujtable
place, for dealing with Uranium Plant,
whether Alwaye or Bombay, and’ dis-
cuss the ‘suitability in-answer to a
short notice question?

3 Shri P. T. Chacko: May I know whe-
ther this factory is intended to process
the residual cake left behind by tye
Rare Earths Factory at Alwaye"

Shri K. D. Malaviya: Yes; Sir.

Shri Punnoose: May I know whether
there is any other factory dealing with
Rarﬁe Earth whuh produces Lhe same

‘stu -

Slm -K. ‘D. Malavnya So fax: as - I
know, there is not.

Shri Punnoose: Is it not advisable t
- have afactory to deal with these -under
favourable loeal -conditions?

Mr, Deputy-Speaker: Hon. Members
-“-are forgetting the scope of questions.
- -They -are intended - normally to -elicit

-information. If they have any actioa to
suggest and to -raise discussion there
are other means by which the matter
may be raised.

. Shri N. Sreekantap Nair:: May I
know . whether the . Government of
India intends to pay Messrs. Indian
Rare Earths Ltd. any price for the
;esl Uary ca e (;oma;mmg uranium and
- “thorfum hy <

Ve :) e

.. Shri K. D. Ma.laviya Messrs Indian

. Rare. Earths. Ltd. will certainly get all
the dues ‘for the residuary Lake that
they sell.

.Kumari, Aonie Mascarene: May I
know whg‘ther Government are aware
- that. thxs _shifting of factories one by
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one from the 1ravancore-Cochin State
to other parts of India is very damag-
ing to ‘our economic. mterests and our
self-respect? -

Shri Joachim Alva: Since the hon.
Prime Minister has intervened in this
question, may. I ask him what is the
policy of Government in regard to
congregating important major indus-
tries in large cities especially in times
of war?

Mr. Deputy Speaker That ‘does not
arise out of this question.

Shri P. T. Chacko: May I know What
are the products ntended to be fianu-
factured in this new factory?

Shri K. D. Ma.hvxya. Mainly manu-
facture of thorium nitrate and also pro-

. cessing of uranium.

Shri V. P. Nayar: In view of the fact
that the new factory will create the
necessity for  emplpying - additional
labour, may I know whether Govern-
ment have conslqexed the growing un-

. employment in Travancore-Cochin be- -

fore they think of shifting this factory?
Shri K.  D. Malaviya: The whole

L questlon has been consxdered

- Shri V ‘P Nayar' One more questmn

Mr. Deputy-Speaker: ~No. . Next
Short Notice Question.

AvIaTION FUEL

TIL Shri V. P. Nayar: ‘Wil the Miiris-
ter of Works, Housing .and Supply be
pleased to stafe:

(a) whether Goverpment have made
any efforts to enablé the Air Services
operating in India t6 get 90-octane-98
Grade Avxatlon Fuel

(b) whether thxs grade' s not
cheaper than the .100-octane-130 grade
fuel now used . by Indlan Air .Com-

. panies, and

(c) whether Government are aware
that 100-octane-130 grade fuel is sup-
plied to the Australian 'Air .Services
at rates considerably cheaper than the
rates charged in Indxa and that by the

---.same suppliers? "

The Deputy Mlmsler of
Housing and "Supply (Shti

WOrks
Burago-

hain): (a) No, Sir.

* (b) Yes, Sir. Only very slightly.
" (¢) No, Sir:

Shri- V. P. Nayar; May:1 know: «he-
ther the attention.of ‘Government has
been drawn to the fact that aviation
fuel used by Dakotas in Australia is
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42 per cent, cheaper than the fuel
available in India?

Shri Buragohain: The position stated
by the hon. Meimber is not correct.

- Shri V, P. Nayar: May I know whe-
ther the hon. Minister. has seen the
report. of the -Air Transport Enquiry
Committece, to para. 138 of which, on
page 71, I would draw his pointed
attention? ’ e

Mr. Deputy-Speaker: The hon. Minis-
ter does not agree with him.

Shri V. P. Nayar: This is a commit-
tee appointed by the Government of
India and there is no getling away
fromvthe faats contained. in is regort.

B TRRUIOINT Con & e

Shri Buragohain: I have .seen . that
report. The position stated therein
was,the position as.it existed in 1950-
51. but.it has since ,changed,. ..The
‘matter. was taken up hy, the Gpvern-
ment with the oil companies—the, s1-p-
pliers—and the present position is that
the price is almost the same 3s the one
that.rules in Australia both at oort and
at the supply points.

Shri' V. P. Nayar: Is it'a fact that
98 grade used in the Unitéd States and
Australia by DC-3s “is "about 10 per
cent. cheaper than the 100/130 grade
‘used here? : AR )

Shri ]}uragohain: It is not correct.
The incidenceé of ‘cheapness " is only
about’ two pice, i.e. -25 ¢cents. °

Dr. Jaisoorya: According to AERO-
PLANE dated 10th October 1952, the
prices in ‘Australia were reduged by 13
pence. Was it done so here?

Shri Buragohain: According to the
information that Government have in
their possession, the price in' Australia
has. in fact. been slightly raised, where-
as the price_in India has been corres-
‘pondingly reduced.

Shri V. P. Nayar::May. I know whe-
ther Government are aware that the
price differential necessitates an avoid-
‘able extra expenditure of “a‘'‘minimum
of Rs. 60 lakhs per year to Indian air
- service ~companies, and may I also
‘know whether in fact the subsidy that
is“given by Government is not used to
‘finance the suppliers of fuel?

Shri Buragohain: The price differen-
tial is not admitted. There is no price
differentfal at all. As I said, the differ-
cnce is_only about two pice per gallon.

"¢ Shri V, P. Nayar; Will the hon.
;. Minister be pleased to inform. the
“"Hoyse what is the present price of this

fuel in Australia and will he also in-
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form - the House of the source .of his
infoermation? :

Skri Buragohain: In AKustralia,’ at
Durban it is 34-13 pence and at Sydney
31'73 pence, whieh- -works . .out
Rs. 1-6-9 and Rs. 1-5-2 respectively,
whereas rin. Bombay .and ‘(l:‘glcut(_;,a_I it
works out to. Rs. 1-5-9. and:Rs. 166
excluding. taxes and duty. y

Shii V. PO Ndyar:'1 do nét want the
price at Bombay ang Calcytta.  Petrol
is supplied at sevéral other interior
ports .also. .. What, is::the average price
of petrol?... ~ 4 o suin ensi

' Mr, ‘Deputy-Speaker: Order, order.
We are going into minute détails. -

Shri V. P. Nayar: One more ques-
tion. .- N v e 1

.» Mr; Deputy-Speaker: No qmoreQues-
tionsz &.will .call.upan the .. Prime
Minister. . o .

pEisne

et e BN o AP -

WRITTEN ANSWERS TO QUESTIONS

CoTTAGE INDUSTRY INSTITUTE, { HARDUA-
GUNJ ALY

=972 Shri' S, C.-Singhil: - (a) will
“the Minister -of Commerece amd Indus-
try be pleased to state'the: progress
made by the Central Cottage Indus-
tifes " Instituté of Hardudgunj. P.O.
Kasimpur, District ‘Aligarh 'of Uttar
Pradesh? L e

-~ (b) How .much money, in, all  has
been spent on it and for how much
the machines were purchased?

(c) How many students are receiv-

_.ing -education and what is the _strength

of the staff and their salary?

. A RS S P SN 1)
The Minister- of Cemmerce . .and
Industry (Shri T. T. Krishnamachari):
.(a) Experiments - were conducted on
the machines -installed at. Harduaganj
but most. of -them  have been found
out-moded or unsuitable for Indian
conditions. A few, like the oil expeller
proved
useful have already been duplicated.

Due, however. io the unsuitability of
the majority of machin€és and’ the iso-
‘lated ‘locationi of Harduagarj. the ‘In-
stifution has been closed down. -

(1) In all ‘Rs. 3,57.770 has been spent
upto Oetober, 1852. This amount. -in-

- cludes Rs. 80.820 on account of cost ‘of

machines and equipment. -Rs. +1.64,500
for renovation of buildings and: -the
balance of Rs. 1,12.450 on account ot

_salaries of staff. contingent, expendi-
- ture, etc. i o N .

wi{e) -N..o/-:braining'classes Qve‘r'e‘ étgxtéd.

A statement showing the/care -and
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maintenance staff working at present
and their salaries, is laid on the Table
[See Appendxx VI an-
nexure No. 53.]

INDIAN' DOCTORS FOR BURMA

*985. Shri B. S. Murthy: Will the
Prime Minister be pleased to state
the number of Indian doctors recently
recruited by the Government of Burma
and the number of doctors who have

+ already left for Burma?

)

The Deputy Minister of . External
Affairs (Shri Anil K. Chanda): 201
Indian doctors were selected by the
Government of Burma, and 103 of thern
have left for Burma se far.

A.ILR. STATION, VIJAYAWADA

*992. Shri B. S. Murthy: Will the
Minister of Imformation and Broad-
casting be pleased to state:

(a) whether the All India Radio,

' Vijayawada, has been down-graded:

(b) if so, since when and the rea-
sons therefor;
(c) whether::

any representations

- were received-'protesting against such
" an action; and

(d) if .so, the attitude  of Govern-
ment tawards' the same?

.

The Minister of Information and
Broadcasting (Dr. Keskar): (a) No,
Sir. '

(b) to (d).. Dv not arise.

PAKISTANI RAID' ON AssaM BORDER VILLAGE

695. Shri Ganpati Ram: Will the
- Prime Minister be pleased to state:

(a)_ whether there was a Pakxstanl
i'axd in the border village of Takimari
ih  Assam on the night of the 11ith
February, 1953;

(b) if so, the casuaiﬁes. it any, and
the amount of property lost; and

(c) whether any steps bhave been
taken by the Government of India to
put a stop to such raids?

The Prime Minister (Shri Jawahar.-
lal Nehru): (a) It is reported that
Pakistani nationals attempted a dacoity

in a house of village Takimari. Goal-
para District.
(b) As a result of firing by the

dacoits, four persons received injuries,
of whom one died on the way to hos-
pital. The value of property lost is
not known.,
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(¢) Under the Indo-Pakistan Agree-
ment of 1948. all border incidents other
than those involving questions of policy
have to be settled by the District
Magistrates of the border districts con-
cerned, and. failing a decision by them,
by the Commissioners of the Divisions
Steps have also to be taken by them
to prevent recusrence of such incidents.
Serious incidents are taken up with the
East Bengal Government by the State
Government concerned. Action accord-
ing to this procedure has been taken.

GYPSUM DEPOSITS IN RAJASTHAN

696. Shri Balwant Sinha Mehta:
Will the Minister of Production be
pleased to state:

(a) whether it is a fact that Gypsum
deposits in Rajasthan is the only
source of supply to Sindri Fertilizers

. Factory;

(b) the estimated quantity of Gyp-
sum in reserves for this purpose,

(c) when this factory operates in

* its full ‘capacity, for how many years

these reserves would suffice;"

(d) whether new sources are being

tapped;

(e) whether Government are aware
that large quantities of Gyosum are
burnt on the site and used for build-
ing purposes;

(f) if so, what steps éi‘e being taken
to check it;

(g) whether Government are also
aware that the Cement Factories mis-
use it; and

(h) whether investigatlons have
been made and if so, up to what grade
the gypsum could well serve the pur-
pose of Cement Factories?

The Minister of Production (Shri
K. C. Reddy): (a) No, but for the pre-
sent only the deposits in Rajasthan.
which are the largest and of a grade
suitable for the Sindri Fertilizer Fac-

fory. are.being exploited for this pur-

pose.

(b) The reserves of high purity
gypsum in Rajasthan are estimated at
364 million tons. Deposits are also
reported to exist at the following
places and in the quantities shown
against them, bui their quality and
purity with respect to their suitability
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for the Sindri Fertilizer Factory still
remain to be determined:—

Madras 16,300,000 tons
Saurashtra 4,466,000 ,,
Kiftch 2,071,000 "
Himachal Pradesh 383,000 "
Uttar Pradesh 206,000 ”

Large deposits are also known to oc-
cur in Kashmir and Bhutan byt de-
tailed survey of these deposits has stiil
to be carried out.

(c) The known deposits in Rajasthan
alone are estimated to last for a period
of 60 years.

(d) The suitability of other gypsum
deposits, both in Rajasthan and other
parts of India, is being investigated.

(e) Government have had reports
that some Gypsum is being burnt and
used for building purposes.

(f) The important deposits in
Rajasthan are being leased out by the
Rajasthan Government to the Sindri
Fertilizers and Chemicals Limited and
this will put a stop to their wasteful
use.

(g) Cement factories use high grade
gypsum from their own leage-holds,
but where the aypsum supplies are
made through the State agency. the
supplies are confined to the lower

. grade of gypsum.

(h) No. Cement Factories usually

. use gypsum having a purity of 70 to

80 per cent:-as il is not economical to

use apy lower grade gypsum. The need

for any special investigation has ot
therefore arisen.

INSULIN (MANUFACTURE)

697. Dr. Amin: (a) Will the Minister
of Commerce and Industry be pleased
to state whether it is possible to
manufacture Insulin on a commercial
and economical scale in our countrv?

(b) Is it a fact that slaughter-houses
are not properlv organized for the
collection of pancreas glands which
are essential raw materials for the
manufacture of Insulin?

(¢) Is it a fact that Railways do not
provide cold storage transportation
facilities at economical rates for the
movement of these glands?

(d) Is it a fact that the process for
the manufacture of Insulin is known
to some Indian pharmaceutical firms
and that some firms actually manu-
facture Insulin without any foreign
technical assistance?

L]

(e) Do Government propose to
encourage the manufacture of Insulin
by private firms who are already
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engaged in its manufacture by provid-
ing facilities in the.form of improved
slaughter-houses and cold storage
transport arrangements in Railways?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) to (e). A statement is placed on
the Table of the House. [See Appen-
dix VI, annexure No. 54.]

INFLUX OF PAKISTANIS FROM BAHAWALPUR

698. Shri S. N. Das: Will the Prime
Minister be pleased to state:

(a) what is the number of Pakistanis
that have so far been found to have
crossed the border into Rajasthan from
Bahawalpur area;

(b) the number of such of them as
were sent back to Pakistan after being
found ‘out; and

(c) the number of such of them as
have been tried and convicted for
violating passport laws?

The Prime Minister (Shri Jawahar-
1al Nehru): (a) Till the end of Febru-
ary. 462 Pakistanis were apprehended
by the border and district police for
illegal entry into India.

(b) and (c). Information has been
called for from the Government of
Rajasthan and will be laid on the
Table of the House.

ConstrrutioN House

699. Shri M. L. Dwivedi: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the life, originally estimated, of
the building known as the Constitution
House;

(b) the costs and expenditure being
incurred in the repair work of this
house from year to year upto date;

(c) how long is the building ex-
pected to survive;

(d) the depreciation percentage per
year according to official estimates; and

(e) whether reduction in rent and
other charges are made accoraing:y
from time to time?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
(a) Ten years.

(b) 1946-47 Rs. 54,910
1947-48 Rs. 46,565
1948-49 Rs. 27,042
1949-50 Rs. 61.272
1950-51 Rs. 52,463
195152 Rs. 47.636

(c) 2 to 5 years with careful main-
tenance.

(d) The manner in which Govern-
ment maintain their works in this
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behalf, does not ailow for depreciafion
being ‘taken into account. -

(e) No, Sir. In view of the main-
teriance expenditure incutred, reuts
cannot be reduced 'on’the basis of the
depreciated values of buildings.

CoMMODITY CONTROL COMMITTEE

700. Shri Lakshman Singh Charak:
(a) Will the Minister pf Commcrce and
Industry be pleased to state whether
Commodity Control Committee ~has
been ‘set up by the Centra' Covern-
ment?

{b) What are the terms of reference
of the Committee and the names of
the -Members of the Committee?

(c) How many States and Commer-
cial Institutes have been examined by
the Committee so far?

(d) Has any preliminary report

been submltted by the Commlttee to
Government

.The Minister of Commerce and
Industry (Shri T. T. Knshnama(-h'ln)
(a) Yes, Sir.

(b) The terms of reference cf
Committee are:—

‘the

(1) to examine and review the work-
ing of—. :

© (i) the .:+Essential « Supplles
-porary -Pewers) « Act,. I

(Tem-

(ii) the Supply and Prues of Goods
Act. 1950

(iii) the Drugs (Control) Act. 1950:
.and the Control Orders, and Notifica-
tions issued thereunder.

(2) to''make recommendations for
the revision or repeal.of any of the
said Laws with a view to improving
the existing systems of .controls, and

(3) to streamline the Control Orders
and - Notifications.

The personnel of the Commitfee

arei—

'1 shri S V.- Kn§hnamoorthy Rao.

Deputy Chairman,- Council of

States—Chairman. .

2. Shri M, P. Pai, 1.C.S., Jcint Sec-
retary to the Government of
Indja, Ministry of Production—
Mem er. -

3..8hri L. K. Jha, ICS Joint Sec-
retary to the Government of
India, Ministry * of' Commerce
and Industry—Member,

Shn B. N. Lokur, Deputy Sec-
retary to the Government of
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) India, Ministry of Law—Mem-
ber.

5. Dr. S. R. Sen, Economic and
Statistical Adviser to the Min-

istry of Food and Agricul-
ture—Member.

6. Shri M. A. Mulky, Assistent
Economic Adviser to the

Government of Indm——Se"re-
« tary,

(¢) The Committee has so far exa-
mined representatives of 21 State Gov-
ernments and of 40 Chambers of Com-
merce and Trade Associations.

(d) No, Sir.

RECRUITMENT TO POSTS UNDER
CENTRAL WATER AND POWER
CoMMISSION

701, Shri M. S. Gurupadaswamy:
Will the Minister of Irrigation and
Power be pleased to lay on the Table
of the House a statement supplymg
the following information:—

(a) the minimum educational and
techmical qualifications for all Classes
II and III technical services and posts
under the Central Water and Power
Commission for

(i) direct recruitment,

(ii) recruitment by promotion; and

(iii) recruitment by transfer of
officers of other Central and
State Governments’ Depart-
ments; and

(b) the procedure for making re-
cruitment for the servicés and posts
referred to in part (a) above?

The Deputy Minister of Irrigation
and Power (Shri Hathi): A statement
is placed on the Table of the House.
I'Placed in Library. See No. S- 25/53]

_ Taxpson Coar '
702, Shri M. Islamuddin: Wil the

THE

_Minister of Production be pleased to

" (iii) Stnwmg ‘Exgise
Duty.

(iv) Fxport sur-

state -the.-amount of revenue derived
from coal in the shape of cess, excise
duty, export duty and sales tax levied
'by "the Centre during the yeéars 1950-
51 and 1951- 52?

The Min ‘Shri
KOE l?:d dx;?:,-r ‘of Producfwn ¢Shri
S e -~ - 1950-61 1951-(2&

" Y Rs.’ “Rs -

o L (rovmlonul)
(i).. Welfare Cess, l 09,-7 113 9,274,659
(ii) Resctie Cess 2!7,95‘.’ 2,60,867

51 l4 752" , 68 30,.)76
2,031 735 1 74,'¥R,866
: charge :

No sales fax pn coal s’ levied ,by the
Central Government.
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DEVELOPMENT OF SCHEDULED CASTES

703. Shri Veeraswamy: Will the
Minister . of Planning be pleased to
state: . .

-¢a) the projects to be implemented
'uuder the Five Year Plan for social.
economic -and : educational ' develop-
ment of the Scheduled Castes; and

_ (b) the amount allotted for Madras
State in, this respect?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) A state-
ment .is laid on the Table of the
House. [See Appendix VI, annexure
No. 55.]

.(b) Rs..4.67 crores.

<CLASSIFIED L1sTS OF THE CENTRAL WATER
AND POWER COMMISSION

‘704. Shri M. S. Gurupadaswamy:
Will the Minister of Irrigation and
Power be . pleased to refer to the
answer given to my Unstarred Ques-
tion No. 767 .on. the 17th December,
1952 and state what steps Government
are taking to check irregularities in
the preparation of classified lists of
staff of the Central Water and Power
Commission?

The Deputy Minister of
and Power (Shri Hathi): The seniority
lists of the various categories of pusts
have been prepared.on the basis of the
-orders issued by the Ministry of licme
Aftairs and circulated to.the staff for
objections if any. Final lists will be
prepareﬂ after Cons‘ldermo the obJec-
twns

TEeAM OF OFFxcERs To STUDY - PROCESSES OF
’ BERTILISERS PRODUCT!ON

%05, Shri Smhasan Smgh Will the
Mx{uster of Production be pleased to
state:

(a) the names of ‘the three officers
who have been sent to different
countries for the purxﬁse of studying
the development of feftiliser produc-
tion and their special quahﬁcatlons for
the chaice; and

(b) ‘whether ‘these ‘officers ‘belong to

* the ' Executive side or belong to and

had special trammg in' fertiliser pro-
ductlon" ' :

'I‘he Minister of Production (Shri
K. Reddy: (a) and (b) (1) Shri
' B. (: Mukhaux I'C.8., Managing Ilirec-
tor, Sindri Fertilizer and CHernicals
Ltd Sindri—Leader.

(2) Dr. A. Nagaraja Rao. Industrial
Adviser, 'Ministry " of Commerce and
industry—Member. . L
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(3) Dr. Van Evere, Member of the
National Research Councxl of US.A.
(Nominee. of T.C,A.,)—Member.

(4) Stri K.’ C. Sharma, Plant Supcr-
intendent, Sindri Fertilizers and Chemi-
cals Limited, Sindri—Secretary.

The team has been. selected in con-
sultation with the T.C.A. and kecping
in view the necessity of the personnel
having adequate techmical qualifica-
tions and experience in industrial,
particularly fertilizer, production ' and
of the leader having wide administra-
tive experience combined with back-
ground knowledge of fertilizer produc-

tion.

HIMALAYAN ~EXPEDITIONS

‘706. Sﬁﬁ Ganpati Ram: Wﬁl the

Prune Minister be pleased to state:

(a) the .number of foreign expedi-
tions that -are coming to India to climb
the Himalayan peaks and Mount
Everest; -

(b) the"number of persons in each,
and the period of their mounting;

(é) whether the Government of India
have allocated any money to these
foreign expedxtlons to assxst m theu‘

. eﬁort* and

(d) whether any Indlan expeditmn
is also trying to conquer the Mount
Everest and if so, the names of the
personnel, and the amount allocated
for the same?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) Four such expeditions
are proceeding to Himalayas as far as
the. Government are aware.

(b) The Japanese and British ex-
paditions consist of fifteen and thirteen
persons respectively: the Swiss expedi-
tion of 8 and the New Zealand expedi-
tion of 4. The period of climbing in

.each case is 3 to 4 months.

(c) No.

‘(d) Government have no ‘nforma-
tion.

PENALTIES LEVIED IN REHABILITATON
CIRCLES

70%7. Shri V. G. Deshpande: (a) Will
the Minister of Weorks, Housing and
Supply be -pleased to state whether
there has been -a‘case im the Rehabili-
tatien Circle in which the penalty was
levied by the Superintending Engineer
but was ordered by the Ministry to
be. waxved’
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"(b) Has any action been taken
against the said Officer or Officers for
this wrongful levy of penalty?

(c) What are the cases in which
penalty has been levied by the
Superintending Engineer, Rehabilita-
tion Circle in the years 1951-52 and
1952-53?

(d) Were the sites made available
to the Contractors in all these cases

- stated in part (c) above at one time

or at different times? .

(e) If' at different times, will
Government review all these cases?

(f) Has any circular been issued
by the Ministry giving instructions in
which cases the C.P.W.D. officers can
levy penalty for delay in the execu-
tion of works?

(8). W]:xai are the cases of the Re-
habilitation Circle that required exten-
sian of time in the year 1952-53?

_(h) Has extension of time been
given in all these cases stated in part
(g) above or some penalty has been

levied? i
(i) If penalty has .been levied, are

Government prepared to review these
cases? v

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
(a) Yes.

{b) Whether any action has to be
taken is uynder consideration,

(c) A list of such cases is appended.
(List I). [Placed in Library. See No.
5-26/53.]1 . .

(d) Necessary information in this
behalf is contained in Column-4 of List
I (appended).

(e) Yes; if it is established that such
a review is necessary, :

() No.

(g) A list of such cases is appended.
(List II). [Placed in Library. See No.
S-26/53.]

(h) The required information in this
behalf in respect of each case is given
in List II (appended).

(i) Yes; if it is established that such
a review is necessary.

IMPORT OF -FOREIGN FILMs
708. Shri H. N. Mukerjée: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the number of foreign films,
specified according to the country of
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origin, imported for exhibition in India
from 1948 to 1952; and

(b) the share of the United States
of America in the total import?.

The Minister of Commerce (Shri
Karmarkar): (a) A statement is laid
on the Table of the House. [See Ap-
pendix VI, ‘annexure No. 56.]

Information in terms of number of
films imported is not available. Sta-
tistics are maintained in terms of
length of exposed film imported.

(b) The percentage share '¢f the
U.S.A. in the total imports is -as.
follows.:—

1948-49 " 55 per cent.
1949-50 41 per cent. .
1950-51 34 per cent.
1951-52 51 per cent.

PURCHASE OF PLANT AND  MACHINERY BY
DAMODAR VALLEY CORPORATION

709. Shri H. N. Mukerjee: Will the
Minister of Irrigation and Power be
pleased fo state: :

(a) tke total amount, in rupees, of
the plant and machinery purchased, or
about to be purchased for the Damodar
Valley Corporation, inclusive of the
Bokaro Thermal Plant; and

(b) the country or countries from
which such purchase has been made
or is in contemplation? :

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) 'The total
amount in rupees of the plant apd
machinery purchased and on order, in-
clusive of the ‘Bokaro, Thermal Plant,
is Rs. 2066:38 lakhs. -

(b) US.A.. UK., Germany, Sweden,
France, Italy, Australia, Japan, Canada,
Switzerland and India.

LiGHT aND FANS TO QUARTERS OF CLass
“ . *YV SErvanTs .

710. Shri Kelappan: Will the Minis-
ter of Works, Housing and Supply be
pleased to.state whether. .Government
have any scheme to supply electric
light and fans to the quarters of peons
andt gther low paid Government ser-
vants?

The Minister of Works,: Housing and
Supply (Sardar Swaran Singh): There
is a scheme to supply electric light but
not fans in these quarters.

Tqmz AND CHOCOLATE (PRICES)

711. Shri Lakshmap Singh Charak:
(a) Will the Minister of Commerce
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and Industry be pleased to state why
.the prices of Toffee and Chocolate
have increased exhorbitantly in India?

(b) Have Government given any
protection to these industries?

(c) If so, what are the details of the
protection granted?

(d) Are Government aware that the
price of these commodities has gone up
higher than what they were during the
second world war?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) and (d). There has been no appre-
ciable increase in the price of Toffee.
The rise in the price of chocolate is
due to increased cost of raw materials
since World War II.

(b) The Chocolate Industry is pro-
tected but the Toffee Industry is not.

(c) (i) A Protective duty ar the rate
of 30 per cent. ad valorem is leviable
on the import of Cocoa Powder and
Chocolate. other than ccnfectionery.

(i1) Cocoabean, which is the nain
raw material for the manufacture of
Chocolate, is exempted from import
duty.

Issue oF I NCOME-TAX VERIFICATION CERTIFI -
CATES AND EXEMPTION NUMBERS

712. Shri C. R. Chowdary: (a) Will
the Minister of Commerce and Indus-
try be pleased to state what is the
procedure adopted for issue of income-
tax verification certificate or exemption
number by the Deputy Chief Controller
of Imports. Madras?

(b) What time is required usually for
the issue of such numbers?

(c) How many applications for such
numbers were received during the
years, 1951, 1952 and 1953?

(d) Were any complaints against pre-
ferential treatment in the disposal of
such applications received by the
Deputy Controller of Imports, Madras
during 1951, 1952 and 1953?

(e) What action, if any, has been
taken to check up if there are any
malpractices in this office?

The Minister of Commerce (Shri
Karmarkar): (a) The procedure for
allotment of Income-tax Verification
Registration numbers and the exem-
ption numbers is out-lined in Public
Notice No. 122-ITC(PN)/52 dated the
22nd November 1952 reproduced as
Annexure ‘A’ to Sectiop I of the Policy
Book for the January—June 1953
period, and is followsd by all the licen-
sing authorities, including the Deputy
Chief Controller of Imports, Madras.

«b) Ordinarily, it takes. about three
Aays: but urgent cases are disposed of
the same day. :

13 P.S.D.
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(c)
Nu.nber of
Year applications received
1951 6,112
1952 6,500

1953 1,866
(up to 10th March, 1953)

(d) No, Sir.
(e) Does not arise.

IMPORT APPLICATION FORMs

713. Shri C. R. Chowdary: (a) Wiil
the Minister of Commerce and Industry
be pleased to state whether any com-
plaint was received in February, 1953
in connection with refusal to sell Actual
Users’ Import Application forms in the
office of the Deputy Controller of Im-~
ports and Exports, Madras?

(b) Has any action been taken
against those responsible for this?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir.

(b) Sale of Actual Users’ Applica-
tion forms during the hours fixed for
such sale was never refused. The
complaint related to the refusal to sell
a form after the closing hour fixed for
the sale, The question of taking any:
action against any officer does mnot,
therefore, arise.

ResearcH IN A. I. R.

714. Shri Madiah Gowda: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether there is any arrange-
ment for research in A.l.R.; and

(b) if so, the amount of annual ex-
penditure for that purpose?

The Minister of Information ana
Broadcasting (Dr. Keskar): (a) and
(b). Yes. Sir, the budget grant for the

office of Research Engineer, AR
India Radio for 1952-53 is
Rs. 3.86,500.

KHADI

715. Shri Madiah Gowda: Will the
Minister of Commerce and Industry be
pleased to state the quantity of Khadi
produced in each State every year
since 1947?

The Minister of Commerce (Shri
l;armarknr): A statement giving the
information is laid on the Table of the

House. [See Appendix VI, annexure
No. 57.]
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D.D.T. FACTORY

716. Dr. Amin: (a) Will the Minister
of Produetion be pleased to state what
will be the production capacity of the
D.D.T. Factory to be set up in Delhi?

(B) Are there any other Indian firms,
which are engaged in the manufacture
of D.D.T. and if so, the names of such
firms and their total manufacturing
capacity? ’

The Minister of - Production (Shri
K. C. Reddy): (a) 700 to 750 long tons
per year.

(b) No. The remaining part of the
question: does pot. arise.

PREPARATION OF FIVE YEAR PLAN
(EXPENSES)

717. Shri Lakshman Singh Charak:
.(a) Will the Minister of Planeaing ke
pleased to state how much money has
been spent in prenaring the Five-Year
Plar;, both draft outline and the final
one?

(b) How many months did it take
to prepare this Plan?

(c) How many experts were consulted
in preparing the Plan?

(d) How much money was spent on
touring in various parts of the coun-
try for collecting the data and other
relevant information?

(e) Is the staff working in the Plan-
ning Commission’s Secretariat liable to
be made permanent and if so, when?

(f) . What is the number of Gazetted
and ncn-Gazetted Officers employed  in
the Planning Commission on the techni-
cal and non-technical sides?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a; The
total expenditure incurred from the
inception of the Commission untiil the
end of November, 1952 amounied to
Rs. 27,43,984. ;. .5 - e

(b) The preparation of the Five
Year Plan was begun in October, 1950
and the Draft outline was published in
July 1951. The Plan was presented
in its final form in December, 1952.

(c) A large number of technicians
and experts -belonging. toithe ‘Central
and States: Gowvernments -as well as
others were consulted in respect
individual ‘projects  during the ordi-
nary course of work in the Commis-
sion. The Planning Commission also
consulted its Advisory Board ‘and its
panels. No other experts were 1led
%gn consuitation for preparing the
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(d) The total expenditure on tra-
velling  allowances amounted to
Rs. 160.884.

(e) For the present, it is proposed
to continue’ the various posts in the
Planning Commission up to February,
1957.  Futher continuation of the
posts on a permanent basis or other-
wise will be considered at the apipro-
priate stage.

(f) A statement is placed on the
Table. [See Appendix VI, annexure
Nv. 58.] '

PASSPORT CHECK-POSTS

718. Prof. D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) the number of passport check-
posts on the Indo-Pakistan border
between the two Punjabs:

(b) the strength of the staff at each
check-post with their designation; and

(c) the number of persons who
passed through these check-posts since
:he throductxon of the passport sys-
em?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) Eight.

(h)—
Checkr Strength of the Staff o
3.I. A8.I. H.Cs. F.Cs,
1. Attari Road. 1 1 3 12
2. Attari Railway
Station 1 i ;
3. Raja Sansi 1 . 3
4. Klen: Karan. .. 1 2
5. Khalre. 1 . 3
6. Hussainiwala. 1 1 2 6
7. Pacca. .. 1 2
8, Hindu-MalKot .. 1 2
ToTaL 1 6 ) 33

GRAND Toran. 48

(&) 7723 persons till the 15th.March -
1953.
Frims oN EDUCATION AND  HEALTH

719. Prof. D. C, Sharma: Will the
Minister of Information amd Broad-
casting be pleased to state:

(a) the number of films on Educa-
tion and Health prepared by Govern-
ment, that were shown in the Punjab;
and

(b) the names of cities' where these
films were shown?" '
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The Minister of Information and

Broadcasting (Dr. Keskar): (a) 7 docu--

mentary films on Education and 20 on
Health released by the Films Division

of Government of India have . been.

shown in the Punjab.

(b) These films have been shown -in:
all the cities ‘and other places of the
Punjab wherever t{here is a ¢inema,
In addition. there are about 13 mobile
vans with the State Government which
show these films in the rural areas.

T AR TeE @1 o e (ffa)
wRo: 83 Mg @ : 77 Tiforem

am I A gy TAO™ &Y FAT

FG fF g7 4R ¥ W@ § Tl

IR Fesi #t fear @ fadm

= qE A Fgr ¥ owwmw feas

q59 HY 4Y 7

The Minister of Commerce (Shri

Karmarkar): A siatement giving the
required information is placed on the

Tahle of the House. [See Appendix VI,

annexure No. 58—A]

fazait AwY & st JEEa
NI AmfE

3. &% "ifarg 19 @ FAT AW
N S 93 FISE AT AU FA
fF & (R § fFER W A9re,
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The Prime Minister (Shri Jawahar-
1al Nehru): The number of Indian
nationals serving in 1952 under he
Governments of the undermentioned
countries is as follows:

Afghanistan: 5.

Burma.—The exact figures are not
available, There were about 3,000
Indians employed in various depart-
ments of the Government of Burma and
about 8,300 in Burma Railways. Most
of these men have been discharged as
a result of the Nationalisation policy
of the Government of Burma.

China.~—None.
Pakistan.—No definite information

is ®possible at present. Until the pro-
posed Bill on Citizenship is passed in
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the Parliament, : the citizenship of
Indians in Pakistan cannot be deter-
mined.

Sikkim: 25.

Nepal, Bhutan and Ceylon.—Infor-
mation is being collected and will be
placed on the Table of the House when
available.

CeNTRAL PUBLIC WORKS DEPARTMENTS

723. Shri V. G, Deshpande: (a) Will
the Minister of Works, Housing and
Supply be pleased to s‘ate the names
of the various works under the Deve-
lopment Division of the Central Pub-
lic Works Department that deal with
earthwork and levelling which kave
been carried out and completed in
the year 1952-53?

(b) Tenders in respect of how many
of these works were called for on the
basic of rates for earthwork n ex-
cavation?

(c) Tenders in respect, of hcw many
of these works were catled for on the
basis of rates for earthwork in fill-

- ing?

(d) For how many of the works
under parts (b) and (c) abcve final
payments have been mad=?

(e) Is it a fact that some of the w
of which the rates are based on ez
work in excavation have been 23
as earthwork in filling?

ks
n

The Minister of Works. Housing and
Supply (Sardar Swaram Singh): (z)
Levelling and cartihwork in 34 orres
of land lying north of Najaf Carh
Road. Delhi has been completed.
Similar works in respect of 75 acres
at Motinagar and 100 acres at Ramesh
Nagar are in hand.

(b) For all,
(c) None.
(d) None.
(e) No.

ACETONE

724. Shri C. R. Narasimhan: {a)
Will the Minister of Commercz aud
Industry be pleased to state what is
the quantity and value of Acetone
imported into India during the, last
three years?

(b) Is Acetone manufactured in
India by any plant owned by the
Government of India?

(c) If so, what is the value and
quantity of such manufacture since
the inception of the plant?
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The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) The information is not available.

(b) Yes, Sir.

(c) Information is being collected
and will be laid on the Table of the
House.

M. Ps, Frats (MAINTENANCE CosTs)

725. Shri B. N. Kureel: Will the
Minister . of Works, Housing and
Snpply be pleased to state:

(a) the total annual maintenance
cost of flatg for M. P;.;_'
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(b) whether it is a fact that every
occupant is charged Rs. 6 per morntb
for services etc., and

(c) what type of services the occu-
pants are entitled to?

The Minister of Works, Housing and
Supply (Sardar Swaram Singh): (a)
The total maintenance cost amounted
to Rs. 1,03,045 in 1952-53.

(b) Occupants of A, B and C wype
flats are charged at the rate of Rs. 5,
6 and 7 per mensem respectively.

(c) Subply of water, chowkidars’ and
sweepers’ services including cieaning
materials used by sweepers.



(i)

Demand No. 13—Defence Servioes, Etfective—Navy [Cols. 2810—2842]
Demand No. 14—Defence Services, Effective—Air Force [Cols 2810—2842]
Demand No. 15—Defence Services, Non—Effective Charges [Cols. 2810—2842
Demand No. 16—Miscellaneous Expenditure under the Ministry of Defence
[Cols. 2810—2842] .

Demand No. 114—Defence Capial Outlay [Cols. 2810—2842]

.Motion re Detention of three Members and Others [Cols. 2842—2864]

Discussion re Situation in Jammu [Cols. 2864—2906]
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HOUSE OF THE PEOPLE
Wednesday, 25th March, 1953

The House met at Two of the glock.
[MR. DEPUTY-SPEAKER in the Chairl
QUESTIONS AND ANSWERS
(See Part I)

3-20 p.M.

STATEMENT RE FORMATION OF
ANDHRA STATE

The Prime Minister (Shri Jawahar-
jal Nehru):.. On December 19, 1952, I
informed this House that the Govern-
ment of India had decided to estab-
lish an Andhra State. consisting of
the Telugu speaking areas of the pre-
sent Madras State, but not including
the City of Madras, and that the Gov-
ernment were appointing Mr. Justice
K. N. Wanchoo, Chief Justice of the
Rajasthan High Court, to consider and
report on the financial and other im-
plications of this decision and the
questions to be considered in imple-
menting it.

Mr. Justice Wanckoo conducted this
enquiry and presented his report on the
7th February, 1953. A copy of this re-
port is placed on the Table of the
House. [Placed in Library. See No. IV-
C.C. (149)] Other copies will be avail-
able to Members. Government have
given the most careful consideration
to Mr. Justice Wanchoo's report and
to the other matters connected with
the establishment of the Andhra State.
Some of these matters. more especial-
ly those relating to financial implica-
tions and the effect on the services, re-
quire further detailed consideration
which they are receiving. There are,
however. certain questions of a politi-
cal nature, which have given rise to
some controversy, and which have to
be decided immediately so that fur-
ther progress may be made. In regard
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to these, the Government have arrived

-

¢

The basic considerations ®hich
have to be kept in view are that an
Andhra State has to be established
and that it should consist of the Telu-
gu speaking areas of the present Mad-
ras State. Further that the City of
Madras is not to be included in the
proposed Andhra State. The Andhri
State, therefore, is to consist of what
might be called the undisputed Telugu
speaking areas of the present Madras
State. At a subsequent stage, as 1
shall indicate later, a Boundary Com:-
mission or Commissions may have tc
be appointed to determine the exacl
boundaries of this new State. As this
investigation might involve some de-
lay. it is desirable that the State
should be constituted as early as pos-
sible on the basis of existing bound-
aries of the districts except, in one
case, where the boundary might be ac-
cording to talugs.

The Andhra State will consist of
the following eleven districts: (1) Sri-
kakulam, (2) Visakhapatnam, (3) East
Godavari, (4) West Godavari, (5)
Krishna, (6) Guntur, (7) Nellore, (8)
Kurnool. (9) Anantapur, (10) Cudda-
pah and (11) Chittoor, It will also con-
sist of a part of Bellary district as
1 shall indicate later.

It is clear that the capital of the
Andhra State has to be in the terri
tory of the new State. The Governmen
are of opinion that the site of thi
capital should be determined by th:
Andhra people themselves througl
their Legislative Assembly.

A question has arisen about th
temporary capital of the Andhra Stat
till adequate arrangements are made
for the functioning of the permanent
capital. It has been suggested that
there is some convenience in this tem-
porary capital being located in the
City of Madras. While it is true that
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certain conveniences in regard to ac-
commodation etc., will resuit from this

temporary location in the City of Mad-

ras. there are important and, in the
opinion of the Government, over-riding
considerations against this proposal. It
is desirable that, right {from the in-
auguration of the new State, it should
have its political headquarters in the
State itself and should be enabled to
tunction ag a complete unit, freely and
unhampered by any other considera-
tions. The full integration and progress
of the new State will thus be facilita-
ted and any possible friction and com-
plications, which might arise trom the
tergporary location of the capital in
the territory of another State, would be
avoided. The location of the political
capital of the Andhra State in Andhra
territory, right from the commence-
ment, will also result in the develop-
ment of normal and cooperative re-
lations between the new State and the
residuary State.

The Government, therefore, are of
opinion that the temporary capital of
the Andhra State should be located in
Andhra territory. This means that the
geat of the Governor, the Ministers
and the Legislature should be located
in the territory of the new Andhra
State. The decision as to the site of
this temporary capital should be left
to the Andhra people themselves and
may be taken by the Andhra Members
of the Madras Legislature, who are
likely. at u later stage, to form the
Legislative Assembly of the new
State. This decision should be indicat-
ed to the Government of India by the
beginning of July 1953.

While the capital of the State should
be located within the territory of the
new State from the date of the inau-
guration of that State, it is not neces-
sary that all the offices pertaining to
the Andhra State should also be trans-
ferred to the territory of the new State
from that date. Some offices of the
Andhra State might continue to be lo-
cated in the City of Madras till ar-
rangements are made for their trans-
fer to Andhra territory. The Govern-
ment are assured that the residuary
State of Madras will make every
effort to accommodate such offices.

The new Andhra State will be inau-
gurated in October 1, 1953. which is
considered a suitable and convenient
date for this purpose.
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It should be clearly understood that
any proposals involving financial assis-
tance from the Central Government
would require the approval of the Cen-
tral Government and would depend-
upon the capacity of the Central Gov-
ernment to render help. Therefore, any
decjsion about the capital or any othar
matter involving financial assistance
would require the approval of the Cen-
tral Government in so far as that fl-
nancial assistance is concerned.

. The Andhra Legislature, after the
inauguration of the new State, should
decide upon, the location of the High
Court within the territory of the new
Sta?. Till such decision is taken, the
present Madras High Court will conti-
nue to function also as the High Court
of the Andhra State. During this
period, certain necessary conventions
may be observed in regard to the ad-
ministrative side of the High Court
relating to Andhra as well as such
other matters as may be considered
necessary.

The Legislature of the Andhra State
will consist of one Chamber only, that
is, the Leegislative Assembly, and there
will be no second Chamber. As regards
the residuary State of Madras, it
should be left to that State to decide
the future of its second Chamber.

_ The Members elected to the present
Madras Legislative Assembly from the
areas which would form part of the
new Andhra State, should constitute,
to begin with, the new Andhra State
Legislative Assembly.

The case of Bellary district has to be
considered specially and it cannot be
treated as a single unit for attachment
to any State. It i$ bilingual and a con-
siderable part of it has a clear majori-
ty of Kannada speaking people. There
are at present ten taluqs in this dis-
trict. Six of these talugs, namely, Har- -
panahalli, Hadagalli, Hospet North,
Hospet South. Sandur, and Siruguppa,
have. each of them, a very large Kan-
nada speaking population., Three tal-
ugs, namely, Adoni, Alur, and Raya-
drug, have each a large majority of
Telugu speaking peovle. The remain-
ing taluq of Bellary has a very mixed
population and there are certain other
factors also to be considered. The Go-
vernment have, therefore, come to the
conclusion that the three talugs ot
Adoni. Alur and Rayadrug should form
part of the new Andhra State and the
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six Kannada speaking talugs, men-
tioned previously should form part of
the Mysore State. In regard to Bellary
taluq, Government propose to consider
{ne matter further and come to a deci-
sion later.

. One part of the Tungabhadra Pro-
ject is situated in Hospet North taluq.
‘The other part of it is in Hyderabad
State, That part of the project in Hos-
pet North taluq will thus be in Mysore
State after the establishment of the
Andhra State. This great project will
feed not only those areas which go to
the Mysore State but also some areas in
Andhra State. Both these Stateg will
be especially interested in this scheme.
Special arrangements should, there-
fore, be made for the joint control and
supervision of the project by the State
concerned in cooperation with the
Central Government. The Ministry of
Irrigation and Power will, in consul-
tation with the Ministry of Finance,
‘the Planning Commission and the
States concerned, work out the neces-
sary financial and other arrangements
and prepare a scheme for the purpose.
Till the date of inauguration of the
new State, the Madras Government
will continue the work on the Tunga-
bhadra Project, as before. From the 1st
October, the States concerned will
manage it with the assistance of the
Central Government, in accordance
with the scheme drawn up therefor.
It is desirable that the work on the
vroject should be continued under the
present set-up till it is completed.

A Boundary Commission or Commis-
siong will be appointed some time after
the establishment of the Andhra State
to determine the exact boundaries of
that State and to recommend such ad-
justments as may be considered neces-
sary in regard to the boundaries of
that State with the residuary State of
Madras and the Mysore State.

The question of services and the fi-
nancial implications of the formation
of the Andhra State wil] be considered
separately later. As far ag possible, the
officers now serving in the Andhra
area should continue. A committee of
senior officers of the present Madras
Govertment should, in consultation
with an officer appointed by the Cen-
tral Government, consider the adjust-
ments that might be necessary bet-
‘ween the Andhra State and the resi-
duary State of Madras in respect of
the services.

Legislation to give effect to the de-
cision to form an Andhra State will be
3ndertaken during the next session of
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Parliament. Before the introduction of.
such legislation, the views of the State

Legislatureg concerned will be obtain-

ed, as required under article 3 of the -
Constitution,

Government earnestly trust that the
creation of this new State, so long de-
sired by the people of Andhra, will
take place in a spirit of friendly co-
operation between all the people con-
cerned, so tnat the State might start
under the most favourable auspices
and lead to the progress and happi-
ness of its people. The formation of
the new State should not and will not
come in the way of the cultural life
of the City of Madras in which the
people of Andhra have had such a
great share. Full assurances have
already been given, by those in a posi-
tion to give them, that educational,
hospital and other facilities will con-
tinue to be vpen to the Andhrag in
Madras City.

I earnestly hope that the controver-

sy, which has accompanied this issue

of the formation of the Andhra State,
will now end and our united efforts
will be directed to the successful es-
tablishment and working of this State.

Shri Raghuramaiah (Tenali): May 1
ask for clarification on certain points,
Sir?

Mr. Deputy-Speaker: No questions
are allowed.

SIXTH REPORT OF PUBLIC AC-
COUNTS COMMITTEE -

Shri B. Das (Jajpur-Keonjhar): I
beg to present the Sixth Report of the
Public Accounts Committee on the
Hirakud Dam Project. [Placed in
Library. See No. IV.0.0.(60).]

PAPERS LAID ON THE TABLE

DuverLoPMENT CoUNCILS (PROCEDURAL)
RuLEs; TARIFF COMMISSION REPORT RE
METAL AMINOPHENO-AND (FOVERNMENT

RESOLUTION THEREON

The Minister of Commerce and In-
dustry (Sari T. T. Krishnamachari):
I beg to lay on the Table, under sub-
section (4) of section 30 of the Indust-
ries (Development and Regulation)
Act, 1951, a copy of the
Development Councils (Procedu-
ral, Rules, 1952, published in the Min-
istry of Commerce and Industry Noti-
fication No. S.R.O. 359, dated the 18th
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February, 1953. [Placed in Library.
See No. 8-15/53.]

I also beg to lay on the Table, a
copy of each of the following papers
under sub-section (2) of section 16 of
the Tariff -‘Commission Act, 1951:

(i) Report of the Tariff Commission
on the Reduction of Import Duty on
Meta-Aminopheno! used in the manu-
facture of Para-Aminosalicylic Acid;
and

(ii) Ministry of Commerce and In-
dustry, Resolution No. 2(1)-T.B./52.
dated the 14th March, 1953.

[Placed in Library. See No. IV.R.lla
(24).]

REPORT OF DAMODAR VALLEY CORFORA-
TION :

The Deputy Minister of Irrigation
and Power (Shri Hathi): I beg to lay
on the Table a copy of the Annual Re-
port of the Damodar Valley Corpora-
tion, Part 1I. for 1950-51, under sub-
section (5) of section 45 of the Damo-
dar Valley Corporation Act, 1948.
g;lc;ced in Library. See No. IV.M.4

PEPSU BUDGET

The Minister of Finance (Shri C.
D. Deshmukh): I rise to present a
statement of the estimated receipts
and expenditure of the Patiala and
East Punjab States Union for the year
1953-54. [Placed in Library. See No.
IV. O. 1(7a)]

This House is aware of the circum-
stances in which this Budget has to be
presented to Parliament instead of to
the State Legislature. The basis on
which the estimates have been framed
is explained in detail in the White
Paper which was circulated with the
Budget documents. The Budget has
been framed on the existing basis of
taxation and expenditure. It is difficult
to say at this stage when the General
Election in that State would be held
and a Ministry start functioning. The
Budget now presented will ensure the
carrying on of the administration of
the State till then. As the time avail-
able before the commencement of the
new financial year is very short, I pro-
pose to invite the House to approve
a Vote on Account to cover the ex-
penditure for the first four months of
the year and to nass the corresponding
Appropriation Bill. As the Budget and
the Demands for Grants will come up
for detailed consideration of the House
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at a later stage I do not proposé to
make a detailed speech while present-
ing these estimates.

SURPLEMENTARY DEMANDS FOR.
GRANTS FOR 1952-53—PEPSU

The Minister of Finance (Shri C.
D. Deshmukh): I present a statement.
showing Supplementary Demands for
Grants for expenditure of the Patiala
and East Punjab States Union for
the year 1952-53. [Placed in Library
See No. IV..O. 1(79e).]

SUPPLEMENTARY DEMANDS FOR
GRANTS FOR 1952-53

The Minister of Finance (Shri C.
D. Deshmukh): I present a Supple-
mentary Statement of Expenditure of
the Central Government (excluding
Railways) for the year 1952-53.
E;’zlcf;)c]ed in Library. See No. IV, O. 1

DEMANDS FOR GRANTS
DeMAND No. 11—Ministry of Dofence

DEMAND No. 12—Defence Servires, Fffec™
tive—Army

DeMAND No. 13--D~fence Sorvices, FEffec-
tive—Navy '

Drmanp No. 14—Decfence Services, Fffec-
tivo—Air Force

DrmMaNp No. 15--Defcnce Services, Non
Effactivo Charges

DEMAND No. 16—Miscllaneous Expenditure:
under the Ministry of Defence

DeMaND No. 114 —Defenoe_Capital Outlay

Mr. Deputy-Speaker: The House will
now proceed with the further discus-
sion and voting on Demands Nos. 11,
12, 13, 14, 15, 16 and 114 for Grants.
under the control of the Ministry of
ll):;sence, moved on the 24th March,

Shri Frank Antaony (Nominated—
Anglo-Indians): May I make a request
to the Leader of the House? We have
got just half an hour for the Defence
discussion, It is rather an important
subject. Would he therefore consider
keeping over his reply till tomorrow?
There is only half an hour left, because
many things have heen squeezed in
today.
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Mr. Deputy-Speaker: It s not a
-question of reply. The guillotine has
to be applied at five o’clock. There-
1ore, without the reply the guillotine
will be applied. I do not think it is
possible. In Budget matters it is diffi-
«ult to do so,

Shri Frank Anthomy: So far as the
Education Ministry was concerned, it
was done. It can be done. Otherwise,
a whole lot of people who hoped to
talk on Defence will not have an op-
portunity.

The Prime Minister and Leader
of the House (Shri Jawaharlal Nehru):
It might make some difference, of
course. 1 do not mind. But it would up-
set completely the programme for to-
morrow which is very important. We
have to consider two or three very
important things; and if we carry over
till tomorrow today's work, I do not
know what will happen to tomorrow’s
work.

Mr. Deputy-Speaker: We will sit till
«ight today.

Shri H. N. Mukerjee (Calcutta North-
‘East): As far as tomorrow is concerned,
we are voting Vote on Account and
‘Supplementary Demands at very short
notice, and actually the Finance Min-
ister has said that we shall have a
later opportunity of going into the
PEPSU Budget. .So, tomorrow we do
not object to the Prime Minister tak-
ing an hour, because it would give a
greater opportunity to the Opposition
‘to discuss the Defence budget today.

Shri Jawaharlal Nehru: Sir, I am
in your hands. I am not wholly ac-
-quainted with tomorrow’s programme.
I do not quite know.

Mr. Deputy-Speaker: On Vote on
Account there will not be any discus-
sion. Then there is the PEPSU Budget.
The hon. the Prime Minister. if he is
present and if there is no intonveni-
ence to him. can reply tomorrow.

Shri Jawaharlal Nehru: Well. Sir,
I shall defer it till tomorrow—immedi-
at,ely after the Question Hour, I take
it?

Mr. Deputy-Speaker: Yes, immedi~
ately after Question Hour.

Shri H. N. Mukerjee: May ] seek
.a clarification from you, Sir? You s2id
that on Vote on Account there will be
no discussion. But the Rules provide
for it. Only, it may not be very wide
and comprehensive.

Mr. Deputy-Speaker: I only tcok it
from the Leader of the Communist
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Party that there may not be much dis-
cussion. Not that the Rules do not
permit it; the Rules permit it. But he
himselt suggested that these things are
so small and the hon the Prime Minis-
ter may do so. I am repeating what
he said. But now he is taking excep-
tion to it.

Sardar Hukam Singh (Kapurthala-
Bhatinda): The time for the other
business should not be taken from
tomorrow.

Mr. Deputy-Speaker: Very well. We
have decided. But if it is the will of the
House that we mav put off the Ques-
tion Hour...

Hon. Members: No, no.

Col. Zaldi (Hardoi Distt.—North-
West cum Farrukhabad Distt.—East
cum Shahjahanpur Distt.—South): If
the discussion is to finish at five
o'clock. can there be a speech to-
morrow?

Mr. Deputy-Speaker: It will be re-
served only for the reply of the hon.
Minister.

The Minister of Defence Organisa-
tion (Shri Tyagl): At the very outset
I should like to assure the House that
the intense interest shown by the hon.
Members in the Defence problems of
the country has not only helped me
to educate myself in the task assign-
ed to me but it has also, I am confi-
dent, heartened soliders in general.
The soldier is essentially a bundle of
emotions and he loves to be noticed
and talked about. Parliament is unani-
mous in its desire that the soldiers,
wherevelx(' they arle. whether on ground,
sea or sky, are always happy and con-
tented. Their trust is great indeed, It
is difficult normally {o appr-clate the
services a soldier renders to the nation.
So long as there is peace, people are
apt to forget the value and worth of
a soldier. It is only those who are ei-
ther abroad or on the border that
appreciate the blessings of the free-
dom of their mother country. I want
to remind politicians that in the uiti-
mate analysis it is their standing army
which enables them to pursue their
ambitious plans for the welfare and
progress of their people. I should like
to take this opportunity and send our
warmest greetings to every individual
soldier. wherever he is.

Before I enter into the discussion of
the various points raised in the House
Yesterday I. as Minister in charge of
their organisation, wish to give one as-
surance to all soldiers and officers en-
%aged In our Army. Navy and Air

orce ......

8hri U. M. Trivedi (Chittor): O
poxtx;t of order. Can a Mlnistl;r r';a;
out?
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Hon., Members: Oh, yes.

Shri Tyagi: ... that their happi-
ness and the well-being of their people
and property which they have left
behind shall ever remain as our fore-
most concern.

I am proud of the opportunity the
Leader of the Nation has given me to
come in the closest touch with those
lakhs of souls who have pledged their
bones and flesh to the cause of the
nation’s freedom. I know that I am
taking a very great responsibility on
my shoulders when 1 broadcast this
overall assurance to all soldiers, sail-
ors and airmen. I am confident that in
this task I shall have the willing and
ready co-operation from all the State
Governments and their officers whe
will extend to the members of our
Defence Forces, both past and present,
their full sympathy and understanding
in dealing with their affairs. Time was
when each member of the Army,
Navy or Air Force was considered to
be the subject of a special concern of
district and provincial authorities.
Now a feeling is growing among our
m: that they are not paid the same at-
tention which they had under their glien
employers. 1t may be an unfortunate
jmpression, but the impressinn is there.
And I think it is time that we assre
our boys, who are prepared to lay
down their lives in the defence of the
countrv when the call conmu... to be
free from the common anxieties and
concerns in respect of their domestic
land and property.
to reduce the expenditure of the Army

I need hardly emphasise the fact
that while the present day warfare has
begun to be based more and more on
scientific advancement and mechani-
sation of all weapons of war and am-
munition. the ultimate victory does still
depend on the morale, physical and
spiritual equipment, of the soldiers. A
happy army always gives happy re-
sults. For well-nigh a century, politi-
cians in India have, for political rea-
sons. no doubt. decried the army ac
mercenary and have thereby divested
the soldier of the little pride of his
uniform, My Friend. Shri Gopala Rao
asked me yesterday as to what steps
had been taken to change the charac-
ter of the Army I think it is quite
pertinent for Parliament to know what
change has been effected. An army’s
character mostly depends upon the
objectives for which it is enrolled. its
mode of training and the manner in
which its officers condurt themselves.
There is another factor which I con-
sider to be of greater imvnortance and
it is the attitude of the veople at lnrge
towards a soldier. There are mang in
this House who have fought for about
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30 years under the leadership of Pandit
Jawaharlal Nehru and have had the
experience of a number of battles with.
the foreigner, and they will bear me
out when I say that it was not only
the intrinsic spirit of patriotism among
them that enabled them to win their
final battle for freedom but the great-
est factor was the goodwill of the
people as a whole. Surely it was not
the lust for money or comforts that
millions of Congress volunteers under-
went all types of deprivations but it
was the universal praise and admira-
tion for their deeds that they sustained
such a long-drawn battle.

Coming to the Defence Forces again,
I must at once congratulate the officers
in charge of the Army, Navy and Air
Force that immediately as India be-
came independent they rose to the oc-
casion and adapted themselves prompt-
ly to the changed circumstances during
the critical riod of transition and
after. Just imagine the number of
British officers in command who had
to leave suddenly. A number of gaps
was created not only by the British
officers who left but also quite a large
number of other efficient officers,
under the influence of communal
fury chose to go across the
border and our Defence forces
were suddenly left as if thev
had paid a toll of a severe war. Alert

., to their duty. the Indian officers took

up the command and re-organived their
ranks with thre result that by now we
have rebuilt a force the like of which
it is dificult to find near about. In
certain respects we are recognised to
be the best Army.

On the 1st of April 1948, there were
244 British officers including six Gen-
erals. 12 Brigadiers, 21 Colonels, 59
Lt. Colonels and 146 Majors, etc., in
the Army. Today we have only 57
British officers—one Lt. General. two
Majors General. six Brigadiers, four
Colonels. nineteen Lt. Colonels and
twenty-four Majors, etc. Of the 57
British officers today, 52 are specia-
lists holding techmical appointments in
engineering. signal, electrical and
mechanical engineering, technical de-
velopment or training establishments.
A planned programme of reduction
has been drawn up according to which
there would be no British officer left

by 1955 except a few EME Techni-
cians.

In the Navy, of course, complete
Indianisation will take a longer time.
While in July 1949, the Royal Indian
Navy had 89 officers, we have only
46 Britishr officers today and only nine
in the Air Force. The above figures do
not include civilians in the three ser-
vices who are employed in instruction-
al and technical establishments. Their
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number. is as follows: Army 17, Navy
10, and Air Force 54.

Some hon. Members have mentioned
that the Navy and the Air Force have
not received the attention they deserve.
1 would invite attention of the House
to the progressive increase in expendi-
ture on these two services year by
year. The expenditure on the Air Forces
in 1951-52 was about Rs. 15 crores.
The estimated expenditure during the
current year is about Rs. 19 crores and
the next year's budget is Rs. 25 crores.
The House will agree that there has
been substantial increase year by year.
In the case of the Navy also, the ex-
penditure has increased from year to
year. In 1951-52 it was about Rs. 7}
crores and the current year’s expendi-
ture is likely to be about Rs. ten
crores. In the next year it is about
.Rs. eleven crores. The development of
these two services is proceeding ac-
cording to plans. It will be appreciat-
ed that the speed of development de-
pends on the availability of trained
personnel and equipment. While the
general attitude of hon. Members on
both sides of the House hras been one
of admiration for the Defence Forces
and they are concerned about “their
well-being, and they have also ex-
pressed a desire that Members of the
Defence Forces should all feel conten-
ted. I am surprised at some friends
who have indulged in heroics about
hardships and conditions of service
in the Army, about the salariqs
and allowances and other ameni-
ties of the personnel. ‘1 am afraid
that they have not yet attempted to
digest the information which my Min-
istry has given them from year to year
on the improvement in conditions
which we have already made. Although
I admire the soirit which persuades
them to emphagise these questions, I
must warn my friends against the
danger which this tvne g¢ advorgev for
the cause of the soldier might lead the
nation into. I would very much like
the soldier to retain the overall con-
fidence that his sincere devotion to
duty will always merit a fair consider-
ation of his general interest at the
hands of the Government. During the
last flve years, we achieved a suitable
revision in ‘the pay scales of the forces.
We have provided them with some
accommodation. We have devised suita-
ble scales of accommodation. We have
been trying to make their ration
more scientific  and bearing in
mind the resources available
in the country. we have tried to give
them a balanced diet. With two-thirds
of the forces coming to our share after
partition. we got only one-tkrird of
land and accommodation. The position
is much easier now as we have built
appreciable accommodation for our
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troops. In terms of actual statestics what
we have done is as follows. We haye
built accommodation for 1386 married
and unmarried officers, JCOs and other
ranks and 2087 are under construc-
tion. We have also raised the entitle-
ment of married Havildars from one
to two roomed quarters and of married
JCOs from two to three roomed quar-
ters. Electric lighting has been autho-
rised for all ranks. JTCOs. Havildars
and otler ranks are authorised free
use of electric fans which have.already
been installed and I propose to allow

every year Rs. 4} crores for accommo-

dation. Although the sum is inade-
quate. considering how urgent other
needs are, we hope that with these
funds, we shall be able to break the
back of the problem of accommoda-
tion in 15 years or so. We have also
under our consideration a scheme for
attracting private enterprise to supple-
ment Government funds and efforts in
the direction of buildings. Some State
Governments have been able to pro-
mote building programmes under well
considered schemes in this respect, and
I am examining if it is possible for
my Ministry to do the same.

Health: We have increased the facili-
ties for the health and recreation of
the personnel. Treatment of families
is also allowed at the station and sick
quarters and in M.I. Rooms. Treatment
of families of air men in TB sanatori-
um is also arranged. OQOur sickness
rate is the lowest in the World—below
two per cent.

Leave: It is uniform in all the thre
services. Thirty days casual leave
and 60 days annual leave is being
given as a rule, In addition, sick
leave is granted which counts as duty
if spent in a recognised hospital.

Pensions: A feeling of hardship doe
subsist in the services on account or
pension rates. The matter is under
immediate consideration of Govern-
ent. My hon. friend Mr. Jaipal Singh
mentioned that there was a wide dis-
parity between civilian and service
pensions in respect of certain catego-
ries. I do not know how he arrived at
these figures but I do not want to
say much on the subject of service
pensions as the whole question is now
under consideration of Government.
However, I would like to explain thrat
a_straightforward comparison between
civilian and service pensions of other
ranks is not possible The rivil rules,
1or instance. contemplate the civilian
employees entering service at ages
varying from 20 to 25 and complet-
ing 25 to 30 years of permanent service
before being placed on the retired list.
The position 1s. however. entirely
different in respect of sepoys and
naiks. These—together with JCOs and
NCOs constitute more than 80 per cent.
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[Shri Tyagi]

ot the soldiers in the Army—joh} the
service at an early age of 17 or 13 on
a 15-year engagement. They thus re-
tire at the age of 35 or less, when
they are quite hale and hearty, and
have had, besides the benefit of army
training. in a number of cases, the
beneflt of technical training. They can
therefore, reasonably be expected to
earn their living by their own efforts.
the Army pension constituting some
financial aid. Mr. Jaipal Singh also
suggested that the service personnel
thould not be placed at a disadvan-
age vis ¢ vis the recoumeadation: of
the Gadgil Committee. This question
also is under the consideration of Go-
vernment. but all that I can say at this
stage is that in respect of the overall
pensionary beneflt to the soldiers, it
will be my endeavour to see that they
are treated fairly and reasonably.

Socio-economic use of Defence
Forces: Quite a lot has been said about
the socio-economic use of the Defence
Forces. There seems to be an impres-
sion that the Defence Forces can
undertake the work of national deve-
lopment without any detriment to
their training during peace time. The
example of China has often been
quoted in support of this contention.
My submission in this connection is
that the example of China is not quite
relevant because the Chinese Peoples
Liberation Army is not a small force
like ours. When you have an Army
Just enough for your defence require-
ments, you cannot afford to detract it
from its main task of defending the
country. Training itself is a continu-
ous affair. It is a different matter if
you have resorted to a large scale
tonscription. Even in China where they
have a large army, it is laid down
in article 24 of the Common Pro-
gramme of the Chinese Peoples Poli-
tical Consultative Conterence:

“The Armed Forces of the
Peoples Republic of China shall
during peace time systematically
take part in agricultural and in-
dustrial production to assist in
natifonal construction work on the
;:onl:lition of not hindering military
ask.”

Having the same caution in mind.
wherever it was possible, our armies
have also come forward with hatchet
and spades. I would give a few in-
stances. One: Wherever there is land
available, soldiers are required to grow
foodgrains. The total area under such
cultivation is 7500 acres and last year
the produce was 4000 tons. :
Troops were employed in the Rayala-
seema and the Tamilnad, Madras from
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April to August 1952 on deepening of
wells etc.

Shri Raghavaiah (Ongole): But, they
have denied lands to ex-servicemen.

Shri Tyagi: Three: After the earth-
quake and floods in Assam, troops were
employed to render aid in various ways
to the people affected. Minor repair:
to ‘roads were undertaken. The Air
Force dropped supplies wherever
necessary. our: In the Srinagar
floods. Engineer units were employed’
in Kashmir in  September-October
1950 for repairing and maintaining
bunds, etc. Five: Anti-locust campaign
in Rajasthan in 1951 as well as in 1952.
Six: Construction of, roads, canals and
bridges on a number of irrigation pro-
jects in Punjab. Seven: Helped in the
Beas bridge project. - Eight: Helped in
the Assam Rail link project. Nine:
They are still constructing certain
startegic roads and air fields on the
eastern frontier. Ten: Also whenever
there are big strikes like the one of
transport service in Bombay, or dock-
yards. our troops have gone to their
rescue.

Shri Nambiar (Mayuram): To break
the strike.

Shri Tyagl: Of course, yes, to break
the strikes when they are not needed.

An Hon. Member: Noble work.

Shri Tyagi: Ammunition boots: My
hon. friend Mr. Patnaik mentioned
yesterday that ammunition boots were
purchased from a Britiskr irm and were
not manufactured- in the Ordnance
factories. I have enquiréd into the
matter., and I am informed that ten-
ders were invited for the supply of
ammunition boots and the lowest ten-
der was accepted. In the Ordnance
Factories, we have no special machines
V{,vhl:h could manufacture ammunition

oots.

Revolvers and small arms: Mr. Pat-
naik also mentioned about the manu-
facture of rifles and guns for civilian
use. Long ago, when I was in the Fi-
nance Ministry, I had suggested that
our Ordnance factories should take
up the manufacture of small arms for
civil use. They have sent me a sample
of a rifle which I hope will be liked both
for quality and price by the people.
I can assure the hon. Member that
this point is already receiving Gov-
ernment’s attention. The factory is now
getting ready for manufacturing small
arms for the use of the public.

My hon. friend Mr. Gadgil suggested
that we should draw up a plan where-
by in the time of emergency private
industries might switch on for manu-
facture of defence needs. I think my
Ministry already has some such plans
to look further into this question.
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My hon. friend Mr. Girraj Saran
Singh, who has good experience of the
Air Force, impressed me to be deeply
biassed by the patriotic instinct jof
strengthening defence. 1 thank him
for his speech and for his enthusiasm.
I have noted a number of points out
of his speech. My colleague Mr. Maji-
thria has already replied in detail to
the question of Sealands which he and
Mr. Jaipal Singh had raised. Mr. Gir-
raj Saran Singh also pressed that train-
ing in Air raid precautions should be
given to the public at large. I am
afraid it would create unnecessary
alarm in the public mind. 1 think,
situated as we are, today, there is the
least danger of any power trying to
trespass our skies.

Mr. Gopala Rao objected to our
standing by our past unqlertaking to
pay pensions to those British officers
whq have retired from service. I reg-
ret that I do nét see eye to eye with
him in the assessment of morai value.

He also said that our big ships were
sent to the United Kingdom for repairs.
It will be enough for me to say that
his information is incorrect.

4 pM.

Then, about Air squadrons. Lest
some foreigner might believe Mr.
Gopala Rao thrat we have only one
squadron of Air Fokce, I hurry to con-
tradict him. But it does not mean
enough provocation to me to be drawn
into giving out the exact ,number of our
Air Force squadrons. It will suffice to
say that there are many more than
what my friend expects.

Shri Frank Anthony: That they al-
ready know. The Communists must
know.

Shri Tyagl: Shri Alva read over the
comments of President Roosevelt about
the utility of small ships. He will be
pleased to know that ours are mostly
small ships. He also objected to our
buying old British ships. When the
market for new ships is closed alto-
gether., we have to resort to old ones,
but before we took any, we thorough-
ly examined its seaworthiness. He will
be pleased to know that we are now
going in for brand new ships. Smaller
ships are manufactured in the Visakha-
patnam Shipyard. He also mentioned
about tankers. I share his anxiety.
The Ministry of Transport are already
considering to go in for three tankers
and my Ministry is also negotiating
for one which we will soon have in
our possession.

My enthusiastic friend Shri Jaipal
Singhk made mention of Post-war
construction Fund. I wonder if he also
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knows that these funds were not to
be spent all at once. They were to be
spread over 30 years. If my friend has
something more to say, I will be glad
to make further enquiries in the
matter.

He also wanted to know as to what
we mean by Rs. 43 lakhs for hire of
transport. Out of this Rs. 43 lakhs,
about Rs. 16 lakhs or so were spent
on porters and ponies engaged in
Kashmir and the rest is the hire of
motor transport in East, West and
South Commands. Here again, there is

‘some element of transport of goods bet-

ween Jammu and Kashmir. It is
sometimes cheaper to hire motor trans-
port than to use our own precious
vehicles.

A demand has been made that all
young men and women should be given
compulsory military training. I wish it
could be possible. But, as the House
well knows, our flnances would not
permit such an ambitious enterprise.
We have, however, given enough en-
couragement to the organisation of
the National Cadet Corps which ~on-
sists of three main wings, viz, the
Junior Division, the Senior Division
and the Girls Division. The present
strength of the Corps is 2,500 officers
and about 78.000 cadets. The Central
Government bears expenditure on the
training staff and the supervisory or
ganization. and also provides = the
equipment. Uniforms and other things
are provided by the State Governmeut.
They bear the cost of the Uniforms
and the running expenditure. Our
policy is to increase the size of the
National Cadet Corpg as funds become
available. Some State Governments are
very keen on developing the organi-
zation and are prepared to find addi-
tional money, while other States are
finding it difficult to put in more
money in this direction. So that our
auxiliary reserves may not be limited
to urban areas. we have started an-
other experimental scheme which we
have named as the National Youth

ovement. My hon. colleague,
Shri  Satish Chandra. is taking
a keen interest iIn this organi-
sation. It has been starled in
certain rural schools where young
boys take to mass drill and physical
training etc. A cheap uniform costing
less than rupees ten only has been
provided, generally at the cost of the
institutions and the movement is catch-
ing imagination. Personally. I am of
the view that it would perhaps be
better if the educational authorities
could agree to enforce some elementary
rules of military discipline in all edu-
cational institutions. It would then
create a general atmosphere of dis-
cipline in the country and raise the
morale of the people.
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[Shri Tyagi)

Shri Patnaik laid stress on creating
auxiliiary reserves. I am afraid the
commitments of the Five Year Plan
which my hon. colleague to my left,
the Finance Minister, has already
undertanken would not permit any
fresh commitments. As soon as the
political gituation eases down, perhaps
we may be able to make substantial
savings from the Defence budget
which could then be diverted to these
fresh pursuits. My hon. friend Shri
Patnaik is alreadv on the Central Ad-
visory Committee for the Territorial
Army. I ghall always look forward to
his advice in the matter.

[PanpiT THAKUR DAs BHARGAVA in the
Chair]

Turning now to defence industries,
I am glad to observe the interest
shown by the House in this subject.
There is no difference at all between
the Government and the critics as to
the objective of producing all our de-
equipment in the country as quickly
as possible. Qur achievements in this
direction, which have not been pubii-
cised for obvious reasons. have been
by no means negligible. Since 1948,
our production for defence in our ord-
nance factories has increased in value
from Rs. 8.3 crores to Rs. 27.5 crores.
Over sixty new items including vari-
ous types of ammunition, fuses, gre-
nades etc.. have been developed, and
40 more are under development The
speed of progress in this direction has
been quite gratifying, and will increase
further. We have succeeded in train-
ing more personnel. and they have
gained more. experience. In fact it is.
because the ordnance factories have
been so successful in meeting many of
the requirements of the services
during the last three or four years
that some question of retrenchment of
labour has now arisen

On this question. I would say that
] am starting a drive for the maxi-
mum utilization of the capacity of our
fartories whirh is surplus to immedi-
ate defence requirements for the pro-
duction of gnods for other Departments
of Goavernment. and even for the civil
industrv. Tn thje way. T hope that it
will ha possihle for us to absorb a
greater proportion of our labour
which might otherwise have become
surplus. But if. even after these meas-
ures. some labour remains surplus
whether in ordnance factories or in
ordnance depots, the Government can-
not afford to go on payving idle time.
and the unpleasant necessity may have
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to be faced. Not only is it my inten-
tion to minimise retrenchment of
labour in ordnance factories if possible,
but I mean to ensure that this labour
works with maximum efficiency, and
as a, disciplined force. The importance
of suck a disciplined labour force for
defénce production so as to secure
maximum efliciency and economy can-
not be over-emphasized, and for this.
purpose, Government may have to
consider how far such labour can be
allowed to be exposed to various types
of political exploitation.

Finally, in regard to defence pro-
duction, I would only add that our
speed is sometimes slowed down by
the fact that civil production in the
country is not yet sufficiently advance-
ed to produce all the basic materials,
components and semi-manufactured
parts which are required to complete
defence production. From this point of
view it has been our constant aim to
expand civil production in directions
which will be helpful also to meet the
defence requirements of the country
in an emergency. I think I have amply
dealt with the points raised by Kaka-
saheb Gadgil and other Members
about self-sufficiency of defence re-
quirements.

Now, I come to economy. During the
last two to three years, various pro-
posals have been considered for effect-
ing economy in defence expenditure.
In December, 1951. Government ap-
pointed a Committee tv explore the pos-
sibilities of economy by re-organisation
of the Defence Forces without affect-
ine their efficiency. The Committee
submitted its interim report in April
1952, The recommendations were exa-
mined by our late lamented Defence
Minister in consultation with the Ser-
vice Chiefs and the Financial Advisor.
and some decisions were taken. It will
take some time before the decisions
give their full effects. Here 1 am re-
minded of the liberties which T was
taking till late as Minister of Revenue
and Exvenditure. In my enthusiasm
to reduce the expenditure of the Army.
I had once remarked on a file that T
would rather disembowel myself than
agree to such a huge expenditure. It
is an Irony of fate that I am now ex-
nected to swallow my remarks and
face the realities of the situation. T
can assure this House that in spite of
the change of mv room from North to
South Blork. I shall make my best
efforts to effect economies without re-
ducing the effectiveness of the Armed
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Forces. The total saving which has been
agreed to so far will eventually come to
about Rs. 8.50 crores, I know that so
long as the overall total of the Defence
budget does not show any substantial
reduction, hon. Members would conti-
nue doubting my claims of economy.
But equipment and expansion of the
Air Force, which we have taken in
hand, are many times more fold to
consume the savings which are eflect-
ed.

The Defence Committee of the Cabi-
net have directed that the possibili-
ties of further economies in Defence
expenditure should be reviewed every
six months. I am asking this Armed
Forces Reorganization Committee to
pursue their efforts.

‘In the end, I only wish to assure
the House and the people outside, that
our Defence Forces today are well-
equipped, well-trained and well-discip-
lined. It will be my constant endea-
vour to maintain and improve their
efficiency as a strong fighting force.
They have got a difficult role to per-
form, and while it is not my inten-
tion to withhold any information from
the House, which can be given to it
without detriment to the safety and
security of the country, the House will
appreciate that imparting of all kinds
of information sometimes adds further
to the difficulties of the Armed Forces.
I would therefore commend a certain
amount of self-restraint to be exer-
cised by hon. Members when they
ask for information.

Mr. Chairman: About 42 minutes
more remain. There are very many
speakers who are anxious to speak.
Therefore, I would request hon. Mem-
bers to take as short a time as possi-
ble. I would suggest that each hon.
Member shall finish within ten minutes.

Shri Nambiar: While thanking you
for the time given, I have tg request
you that I should be given the full
gueta of my-time. It is my lot to
speak just- after Mr. Tyagi's long
typed-out speech, in which he had
made certain references to the life,
living and service conditions of the
army personnel. I have also to inake
a mention about Sardar Majithia’s
references yesterday wherein he said
that the O.R.’s in the Armed Forces
are getting a pay of Rs. 40 to Rs. 50
a month. But I have to tell him that
what he said is absolutely wrong.
It is unbecoming of a Minister to make
a statement without going through
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his own Ministry’s publications. On
page 117 of the Defence Service Esti-
mates—published by his own Ministry
it is stated, a trained soldier in Group
F in Class three gets a pay of Rs. 25
only. I would request him to read it
again. He might have become a Minis-
ter only very late, and so may not
know the truth. On that page, it is
stated:

“(v) Other Ranks and Non-com-
batants (Enrolled:—

(a) Trained Soldier Pay.—
(Lowest Rank)

Group Class 3 Class 2 Class 1
F 25 30 35"

In the footnote on the same page
it is stated:

“Increment of pay for man’s ser-
vice is admissible to Other Ranks
excluding JCOs and WOs but in-
cluaing Non-Commissioned Offi-
cers at the rate of Rs. 2-8-0 per
month after flve years man’s ser-
vice, and a further Rs. 2/8/- per
month after ten yearg man-service "

He says that the total emoluments
of an O. R. at present are Rs. 135 in-
cluding the shaving allowance, the
barber’s allowance, and the washer-
man's allowance. Are not this Govern-
ment ashamed to say that including
the barber’s and the washerman's
allowance, the O. R. is getting about
Rs. 135 or so? They are only confus-
ing the people with wrong informa-
tion. I can quote with authority, that
50 per cent. of the O.R.’s in the Army
get apay between Rs. 25 and Rs. 45.
and an allowance which is just at half
of the rate which the civilians get.
So also for the Navy, 70 per cent. of
the ratings are, in Group ‘C'—the
hon. Minister may not know what
Group ‘C’ is—or less, getting a pay
of Rs. 44. In the case of airmen, the
majority are in Groups III, IV, and
V starting with a pay of Rs. 32. A
clerk of the lowest rank gets Rs. 48
and a technician airman whq is highly
skilled gets Rs. 60/- only, whereas a
highly skilled artisan outside gets
above Rs. 100.

An Hon. Member: He has his ownr
clothes and his own food.

Shri Nambiar: They are boasting
ahout the clothes and the food that
they are giving, and at the same time
saying that the army is not to be cal'ed
a “mercenary army.” But if you do
want the army to be reduced to a-
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[Shri Nambiar]

mercenary army, then boast about the
food and clothing you give. It is ab-
solutely your duty to feed them. They
have come some 2000 to 3000 miles
away from their homes and are serv-
g in distant places, and do you want
them to pay for their rations from
their own pay of Rs. 257 You claim
that ‘we are paying them, we are feed-
ing them, and we are giving them
ciowhos'. 1 ask yow: In what country are
rapions included iny the pay? In no
.country is it like that, So let us not
_contuse the people saying this. Pay is
_differnet from allowance, and ration
allowance is different. Do not confuse
it. This is the real situation. The analy-
sis of your own figures shows that the
ordinary O. R. in the army gets only
thirteen times less than an officer
on an average. That is an officer is paid
thirteen times more thun an O. RR. He
_starts with a pay of Rs. 350, ending
with Rs. 3000. Sardar Majithia disput-
_ed the point saying ‘Where does the
army officer get Rs. 3000?" Let Him
open his eyes and go through these
books, and he will see that.

The Deputy Minister of Defence
.(Sardar Mafithia): 1 never said that.
1 said that these officers start off at a
very much lower scale. It is only the
higher ranks that get more.

Shri Nambiar: You have stated that,
_and it is there on record. Let him read
it again, So what 1 say. is let us not
ronfuse the issue. The army personnel
would help the country better, if they
are well looked after, and if there 1s
contentment among them. Let not hon.
Members think that we are grievance-
-mongering here in order to create a
situation. There is the situation al-
_ready created, which is there.

About their food, the less said the
better. They are given the worst quali-
ty of food. The contractors and cer-
tain corrupt officers are minting
money out of these rations. Let the
Government understand this. There is
no use of forgetting it or bypassing
it. for it is a reality. There are certain
mess committees, but these so-called
mess committees never function, and

.even if they meet, no armyman is
allowed to raise his finger against
the mess management. If he does 80,
he is punished and victimised. I can
quote to you several cases, but un-
fortunately I have not got the time to
do so.

As for the quarters, it is said that
-they are given good accommodation.
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But I shall give you the facts. The
family quarters of naval ratings in
Bombay are located 15 miles off, with-
out any transport. In IAF Station, Jul-
lundur, family quaters are located 16
miles off from camp, without any
trgnsport. In Signal Centre, Jubbul-
pore, men live in asbestos sheds
with uncemented flooring. At Santa
Cruz, Bombay, married quarters are
just thatched huts condemned by
M.ES. At Palam Delhi, there is one
latrin for 15 to 20 families. That is the
position _of the quarters of the airmen
here. It is only a few miles away from
here, and let Sardar Majithia go there
and see what is the position.

So far as medical aid and materni-
ty facilitiecs are concerned, the medi-
cal aid given is such that no army
man under normal circumstanceg will
go to the military hospital. For fami-
lies ot the O.R.’s, there is nothing
like a maternity air for them. Several
deathg have been reported. In family
wards of Poona Military Hospital,
children are kept in chains, ana pa-
rents are not allowed to go there.

S.Sardur Majithia: That is not a fact,
ir.

Sari Nambiar; Many more things
you are going to hear. With regard to
the working hours, there is nothing
like fixed hours of duty. They are
asked to work continuously for days
and nights together. Whenever an
armyman understands that an officer
or a Minister is coming there for a
visit, he is very much afraid of it,
because he will have to undergo all
sorts of parades. So he wil] only curse
the Minister who goes there, and say
‘Let him not come’.

With regard to the security of ser-
vice. I can say that for no reason
whatsoever, for flimsy reasons, they
are discharged from service. Yester-
day T told Mr. Tyagi that there are in-
stances of discharge for the slightest
reason. I have got a case here. I have
got a letter from my friend from
Bangalore. It reads thus:

“AC Narayan Kutty, Driver
Motor Transport of Training Com-
mand, IAF Bangalore, was dis-
charged sometime in January 1953
for the simple reason that he met
Anandan Nambiar., MP from
Tamilnad”.

Here is another instance, on the
same matter.
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Shri G. P. Sinha (Palamau cum
Hazaribagh cum Ranchi): On appoint
of order, Sir. I would like to know
whether he is his political friend or
personal friend.

_Shri Nambiar: A rule of terror and
victimization is let loose inside the
Armed Forces which has sent a wave
of alarm among the ranks leading to
their demoralization, and a sense of
insecurity prevails. All the left parties
have been specifically notified as sub-
versive. “A  swrving personnel was
sacked because he dared to meet
Anandan Nambiar MP—a typical ex-
ample of witch-hunt.”

Men have been forced to make state-
ments against themselves under
torture. Men complaining about
vfficers using abusive language
were hauled up on charges
of being‘ disrespectful, and disobedi-
ent to officers. Men have been discharg-
ed from the services without being
given any reason, without being
given a chance to prove their inno-
cence before a properly constituted
court.

These are the facts, Sir. I have taken
only eight minutes.

Mr. Chairman: Ten minutes.

Shri Nambiar: I am taking the ap-
portioned time of my Group.

Mr. Chairman: There is no question
of apportionment per speaker. The ap-
portionment is, I should say, on an
over-all view of the matter and does
not mean that every Member can
claim that he is entitled to so many
minutes. I want to see that at least
three other Members speak, There is
now time only for three Members. I
rang the bell after ten minutes.

Shri Nambiar: I have said......

Mr. Caairman: Other Members will
have to speak. They will not be able
to speak. I will allow the hon. Mem-
ber two minutes more.

Shri Nambiar: About discipline and
puniskment much ig stated. I can say
that there are instances where within
24 hours the men concerned were re-
moved from the barracks without giv-
ing them any opportunity to argue the
case before a court martial. The so-
called court martial they have is not
a court martial in the real sense of
the term and he is not given any
chance to reply. He is treated to third-
degree methods. Even near the Parlia-
ment Building there was a recent case
of a Havildar being beaten. I know the
case. and we brought it to the notice
of this House also through a question.
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The relation between the officer and-
the OR. I have submit, is not very
good at all. It is far from satisfactory.
The O.Rs, are treated by the offences as.
slaves, I do not mean that every officer
is bad, but 1 say a large number of
officers are still of the old bureaucra-
tic type and they are following the
same tradition. It will be ridiculous
to see that an officer’s wife will not
mix with an OR's wife. That is the-
sort of separation. That is the sort of
relationship between the OR and the:
Officer. Such being the case, I do not
know how thigs Army is going to be-
an army with morale. I am.all for
having a good army with a better

" morale. But that morale is not there-

and something must be done.

I am finishing Sir. I have to submit
the following programme to improve:
morale:

(1) An Inquiry Commission compos--
ed of all sections of this House should
be set up to go into the living and ser-
vice conditiong of our army men.

(2) Security of service—proper de-:
fence in enquiries—the present set-
up of court-martials should be radi-
cally altered.

(3) Change of ruies of pensions,
Provident Fund, Gratuity, Release"
benefits and other allowances.

(4) Abolition of the present Pay
Code rules—Guarantee of reasonable
pay and allowances.

(5) Regular and periodical promo-
tions—downgrading to be stopped—-
the question of the downgrading of
4000 Havl-Clerks to be reviewgd.

(6) Total daily working hours to be:
not more than eight hours.

(7) Accommodation to be improved
—together with family quarters and
proper facilities to the family mem-
bers.

(8) Civic rights and proper demo-
cratic functions of the welfare com-
mittees, mess committees etc.

(9) Radical change of the attitude
of the officers towards ORs—OQOfficers
misbehaving towards ORs should be-
punished—sense of security to be in-
stilled in the minds of ORs, and

(10) Witch-hunt and spying in the-
name of fighting subsersive activi-
tles should be ended.
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These are the ten points which 1
submit to the Ministry with the hope
that our Army must be improved and
something must be done, not with the
‘hope that our Army must be disrupt-
ed.

Then, it is said that we on this side
are against a good Army. It is not so.

Mr. Tyagi said yesterday that there
‘would be no retrenchment of the civi-
lians employed in Defence Establish-
ments. But you might have seen in
today’s papers that 5000 employees
are threatened to be retrenched. 1f he
is prepared to give me an assurance
that they will not be retrenched, I am
prepared to accept it.

I have certain points to make about
the hill allowance to be given to ord-
nance employees. In the hill areas, es-
pecialy in Arvangadu in Madras
State, the hill allowance has to be
increased and paid to all employees.
The Acetone Plant at Arvangadu
should be fully utilized so that re-
trenchment can be avoided. I am pre-
-pared to give him a memorandum con-
taining the grievances of the ordnance
.depot staff and I hope that he will go
through it and see that their grie-
‘vances are redressed.

Mr. Chairman: Mr. Frank Anthony,

I will request him to finish within the )

_apportioned time.

Shri Frank Anthony: I feel that this
Defence debate has been largely un-
real, The fault has not been ours. It
thas been due to the way in which the
Defence estimates are usually presen-
ted to this House.

This House has beenr asked to pass
a budget sum which comprises almost
h4lf qur total Budget, and yet in this
very brief statement that has been
supplied to us we have not been given
any real facts. 1 say this with all res-
pect that this statement which has
been supplied to the Members of this
House constitutes little short of an
insult to this House. I am sorry nei-
ther the Prime Minister nor the De-
fence Minister is here, but this state-
ment seems to be conceived in a spirit
of: “Well, why should we supply the
necessary information to the Mem-
bers of Parliament?” After all, some
Members of the Treasury Bench will
trot out the usual hackneyed bogey
-of secrecy and public interest and so
on and the House will pass it. It may
have been conceived in an even more
reprehensible spirit—after all, the
majority of the Members of this
House are non-violent vegetarians
4avho are not supposed to know any-
thing about Defence.
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I respectfuly submit—I am sorry
that the Prime Minister is not here—
that this House is the ultimate guar-
dian of Defence. We have the right to
know a certain minimum of detail
and if the Prime Mipister thinks that
Defence should not be discussed in an
open House, then we should adjourn to
ad in camera session. I think that civi-
ltan consultation is absolutely vital, if
we are not to continue the old pattern
and psychology and the old policy
with regard to the Army. I know'I
am racing against time. But I respect-
fully submit for the consideration of
the Prime Minister that the whole
concept of Indian defence must
change. In. the past, necessarily our
defence was tied to British standards
and the British concept of strategy.
But I have an uncomfortable feeling
that our Defence Department still conti-
nues to be tied to the British concept
of defence. I feel that the time has
come for a radical change. Our poli-
cy must now be tied to Asiatic theo-
ries and must be suited to Asiatic
conditions. What is the British con-
cept of defence? Because there is an
acute shortage of manpower in Brit-
ain, the emphasis ig less on men and
more on equipment, because theirs is
a highly industrialised society. This is
also the concept of American defence
—less emphasis on manpower, more
emphasis on equipment. But we can-
mot possibly emulate either the
British or the American example. Let
us not talk glibly in this House or
outside of fire power. The pre-requi-
site of fire power is industrial power,
and until we have adequate industri-
al power, there is no good people re-
peating glib phrases and cliches
about fire power. That does not mean
that we cannot build up an adequate
and effective defence machinery. We
can do it if we follow the Japanese.
and the more recent Chinese, exam-
ple. What have the Chinese people
achieved in Korea? They had no air
support. They had very little artillery.
I was reading an article where it
was said that the Americans had fire
power about ten times that of the
British and 100 times that of the
Chienese ‘gooks’. as they call them. Yet
the ‘gooks’ without any air support,
without any artillery. not only stop-
g:d the Americans but they overran

em,

And they did it by placing empha-
sis on superiority in man-power, on
small arms and on manoeuvrability.
In thig respect. I want to know whe-
ther we are placing sufficient empha-
sis on these aspects of defence which
suit us., whether there 1is sufficient
emphasis on small arms. I am sorry .
that Mr. Tyagi is not here but this
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House hag the right to know what is
the small arms position in India. Are
we producing our own rifles, are we
producing our own ammunition, are
we producing our own automatic
weapons, are we producing our own
hand-grenades? We have a right to
know this. And, if we are not produc-
ing them, I want to know why we
are not producing them. When
I was a member of the National
Defence Council in 1944. I visited
‘the railway workshopg and
they were turning out thousands
and thousands of shells and hand-
grenades. In six months we were cap-
able of doing it. I visited Tatas. They
were turning out first class steel. But
only because it was an Indian firm,
the Australians, while they were pro-
ducing inferior steel were being asked
to manufacture tank frames for the
Army but Tatas were not given the
same facility. I want to know what
the Small Arms position is. Is there
any shortage of material, is there a
lack of necessary energy in the
country? I should like to know this.

Thae Deputy Minister of Defence
(Shri Satish Chandra): The position
is very satisfactory. We have got sur-
plus stocks of small arms like rifles.
We have produced them in large
quantities.

Shri Frank Anthony: This is vague.

Shri Satish Chandra: This is not
vague. Why the hqn. Member is so0
much agitated over it? We are faced
with the problem of retrenchment in
the ordnance factories due to over-
production in some of .these articles.

Shri Frank Anthony: We want a
categorical reply and not general,
vague and unsatisfactory statements.
I want to know from the Minister
whether the money that we are spend-
ing on heavy equipment is being pro-
perly spent. There is a general feeling
in this country that the tanks we are
buying, the aeroplanes we are buy-
ing. the heavy equipment we are
buying is only second best or even
‘obsolete. Is obsolete equipment
being bought only because we feel
that there should be a complement of
heavy equipment. Are we following
the British? Even today the British

overnment have cut down their de-
ence expenditure. Under what plea?
‘That if they produced their maxi-
mum of equipment this year, next
‘year some of that equipment will be-
come obsolete. We have no fear that
our equipment will become obsolete
mext year. (Interruption.) Much of it
was probably obsolete before the end
-of the last war. I want to know what
-our policy is. I feel that in this rec-
pect we could effect very great e~u-
niomies if the Government poiicy is
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to concentrate on small arms. If we,
like the British, postpone expendi-
ture on heavy e¢quipmept, we can, I
<ay, effect economies of many crores
in our Defence expenditure.

With regard to the Air Force, I sub-
mit that what has been not told us is
more important than what has been
told us. Mr. Tyagi confirmed my sus-
picions. He refused to be drawn into
stating how many squadrons we have
got. I do not understand this shroud
of secrecy. Even when the 8ritish
were here they did not do so. When
Mr. Chandulal Trivedi was the De-
fence Secrctary he had no hesitation
answer that we
had target of ten squadrons, but that
we were moving very slowly towards
that target because we could not get
the right type of youngmen coming
forward. Now when we are working
as an independent country, we cannot
get the necessary information. You
will not tell us whether we still have
a target of ten squadrons, whether it
it is less or more, whether we can-
not get the necessary material, whe-
ther it is so because we cannot get
the necessary men. We have to know
these things before we pass the bud-
get of about Rs. 200 crores.

I want to know what kinds of
planes we are using. There is a gen-
eral feeling in this country that the
planes are somewhat obsolete; there
is a feeling that our Air Force is only
a token Air Force and. God forbid.
that if we are attacked by China they
will shoot our planes out of the skies
in 24 hours. We want to know this.
This House is the supreme guardian
of the defences of this country. We
have a right to know all these detalils.
as I said, before we pass this budget.

You have not told us anything real-
ly about the Army. We read state-

ments about the American and
British Armies. They tell us how
many units they have got., what is

their strength and what their target
is. You will not tell us anything. Why"
Do you think that this disclosure of
our strength will upset the balance of
world power? I do not understand
these things. How do you expect this
House blindly. without knowing whe-
ther you have got a policy, to pass
the budget of Rs. 200 crores? What
is your policy? We have various types
of commijssions, the King's Commis-
sioned Officers, ICOs and others. Why
have you got these “Kashmir Com-
missioned Officers”? Why have you
suddenly got this new type of officer?
You give them a Commission for one
year. Only the unemployed or unem-
ployable will come forward for these
Commissions for one Yyear; you are
getting these types into .the officer
ranks of the Army. Only third class
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people, Babus will come into your one
year Commission. You can shake
your head; I too can shake my head
more vigorously, which will lead to
no conclusion,

Sardar Majithia: We have first
class men in the Army.

Shri Frank Anthomy: Then I would
refer to the Territorial Army. 1 say
we cannot attempt to reduce our
regular Army unless we are able to
have adequate reserves. Our reserves
are essentially synonymous with the
Teritorial Army. Once again. in this
pamphlet you tell us nothing. As far
as I am aware in 1951. the target for
the Teritorial Army was 130,000. It
was a hopelessly inadequate and dan-
gerously inadequate tiarget. 130,000
people for a country like this, You
have not told us whether the target
fixed in 1951 has yet been reached. I
do not say that we should emulate
China. In 1951, according to an offici-
al statement. China had a regular
Army of four million and a militia
of five million. Today their first line
strength is about ten million. We have
a comparatively very small regular
Army, We cannot reduce it. What is
happening to the Territorial Army?
Because you have got separate pro-
vincial organisations. the Prantiya
Raksha Dals and the Home Guards.
You will not be able to build up a
Territorial Force. They are
ing it vut. There is also this danger.
When you have different political
parties in charge in the different
States, these Raksha Dals are likely
to become political armies. If the
Prime Minister were here I would
make an earnest and passionate ap-
peal to him to scrap all these Raksha
Dals and Home Guards and to com-
centrate on the Territorial Army and
bring it up to a minimum figure of two
million.

I am sorry that the Minister of
Defence Organisation is also not here.
I wanted to say a word about the dis-
ability and widow pensions. They are
extremely inadequate and I feel that
something will have to be done about
these pensions. This applies not only
to the officers but also to the men. An
army officer is in a most unfavour-
able position compared with his op-
posite number in civilian service.
Most of them will have to retire as
Majors. There is a rule that unless
they become substantive Lt. Colonels
by the age of 45 they cannot go fur-
ther, As Majors they should get at
least half their basic pay, which is
Rs. 700 as a pension. I want to say
this to the Minister of Defence Orga-
nisation. Shri Tyagi. I think he was
referred to as Second Lieutenant. The
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remark was in bad taste. Whether he
was a Second Lieutenant or a Naik
or a Lance-Naik it does not matter.
He has got what I value greatly
sound_ cvmmon-sense

it W aew (frer tgaro—ad
3 Faon quRTam —swT 94 ) : Fsrqan
48 T T awwaTg fe 2w &
sfararr-aarsg & FTAT F ey
& qf 97 @ T §39T 92T
frar & 1 anr w9 sraT ax A -
AT A F IsaF qiaey Y qraT
A” Al § o A WA W wa
& A qrar § T oRTA § zErer
FAT FA &Y FaTANO AT oY, T
97 3 WA F A woq daiw
Fuzz afeag famr @ 9k e
B AF9T 9 A AT IT ik wrgar
® A% & g g hRid froaq
2R30 & FAMZ-AETST & JTqT
WRIqEAI A fAgedt swar & swv
N FHT F W W o oqr,
A AAST IT AT S fw G g
ﬁ#ﬁnéﬂwtﬁwéh&ﬁw-
dra df% & 127 Imiw A sy
N wwafes fFar 91 SEw a
W & 7 &f6 WY = & oy
, Faegia Farelt o qum A
® seqAar § wax fger @y ®
a=¥ ®1d fran gt .
MR wg Ay wAEHar faed &
R g7 wAw dftw dmw w7 ow
sfa® qas av T g
wrft gart fx o A arga 7
WUR AT R G T A A aqwry
fr gt A # e A aE @
wEAN & | § = oF gra § @R arer
s § Wk 99 @ & wfaffier
v g fm & wiehw @1 @ fad
o o e ¥ dftw kg @
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TR X qw W &l W
TEd ¥ fred wr wmEx faem
? AR & fame & s wg awO
g frour wrfim &1 # AwEd ®
AT AR dfl § g wod A R
faa @ Wik quear W) afaem & @
N A AT e 1 W ER
Fuagaly & e adE, fom R
Y A »fr Afear ag@  agr w1

gufy 7gi X wfaer-greT &
At = @l o 7 & afew foe o
# q0W & F I 9T AT HYAT
FOq GAAACE | 3T F7 &fa A
T W{HT §W @ I qaonar & 6
g &1 A e aga wee A
A G | S SEIW 79 ¥ § AR
[T WAoo fear & 3§ & F A Qar
2 v 3 @ oY % wea SR WA
[AT F YAST FT TG TG TqAT <
foram & w1 gF 7 Q4w € fF A
Ffrs o far, W 99§ wiew
"7 faw foam & gogAf & w9 A
St W A IR § W & Ay
% EI 98 |9 ATH FT qO9® F4T |
JART A AT § ot AR @
FEHY FHR gATY &1 A AT W qH
forzara & f s wrat & 7g 9w &40
F1 AT ¥ 7R T A qFA G
9 & 919 g 9 3g WIR AR AT
F1 WY g FLTH FE FOT AT AT
FT TR F oY fagra-Fd & 37
Fag o6 & fod & 1w v
Farg d ITHN foe awr &
|ATEAT |

T q §99 YA W ¢, T fad
# o 7y fawal & M v s
AT WA F oW wwfEd s

[TEATE 1 wTor A Y Y 7k qrgardy
557 P.SD.
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ORI & T9 % |9 gATR B # AT
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o waaq T fF 3T g @
Ry W A aow A @) §6a |
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# o fgmrog & S e & & wia
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# 9T F AR FZ UK qeT I@AT ATZAT
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fgnea & @ M aga & &8 wrd
wWdHT A gu § fra ¥ gAY ge
1 TET §I% g 6 wraggFar §

Fg fa7 qgd A & g
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A AT AT a7 59 feeal
A M frar g1 ww & 7
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fir g AT ATy e AHGQAT WY
amr % fag 72 ¢ IR e & 5
W T T & waw AT DA g7
93 ATHST H1E HET 9T €Y FAve
7 HoAT fFdaT o v AT )

Ty "I A vl A WA
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afaa & qrag g9 8T w7 @) e
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[+ w7 zwia]
frmfar g oR R femr—armaE}
# &t il &7 fwfor fear , S9 Y
aacae fwaT T 91 MTEAT arforsd
g N foar-odl & FAeaer 9 &
fgr fear mav |+ gm & =fafaa H
gharas w=wm, ot fF ¢ e
T’ & qureR g fawmT § w1 Q@
gag Ay arar & fag 77 4 I
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f& aafy gar freare & v A &
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T &1 gw fewmem &Y o) ses
AT R IS TR, T TAAHEA
IR LAY |

W T ¥ H gY gEr TEAr
ATeaT g WX ag ag & o s E o R
g X § I SRR, T, @y
aror e,  Fur fgmee ww @
I A WX AR &R & 99 A R
R AN &N o Avfed | ST A
FATAT-THT § 957 g11T {6 v, oy fasaa
N TN § A g § wmEdE]
T® (oo W wFI ¥¥F fysaw
N g TR oA & e
gt 78 T & fF sl AR AT R
g ¥ o gew @ w§ @, A
1§ sy a7 &frF Sed v adi o
¥HAT, S AET & AT WO T HY
gt qX & FT & Smar g

T ag ¢ 5 sgfreaw
waly darrafeEgT @1 sgaeqr  agi
aga & sgfaarms § 1§ a9 ® amd
X & uTer Y AgrerAr [rgm i e
YR ATFI AT R arT A e wries
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T, M & A A gh ¥ A=
§ g TR T TER &7 I
o f g, AfT agi gl AE A
TE A T TG & | T T HL
R A faufa wr o @ ) awi
T HAE oY § AT AT gpATY 7
W& wgmmamar g fF agr o<
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& &7 FTe 7% 1 e 99w
F a9 Hrf IR T4 4T | WO qE
AT A NH guEar § R ag
Tfeas e df sk wfre & @
W o wfigm @@ % 9, W ag
T W AR %, a9 W @
FT I T AT ARGE | WIT A
U & q3v @vnw fR qEies
Y AT 9T qRAE ® & fagan & ;0
@ AR AR AN W T @ §
# gwaan g 5 R 29 AY §ER @
THL FT SqedT HT0 5 gA AW ®
AT T8 TqTAY 9 ATE W TSHT TaTHT
FETA |

ool & g d W wA-
T F S R A AR ol I
FT gE9 & qHET HATE |

Shri Amjad Al (Goalpara-Garo
Hills): When we hegin to think of In-
dian defence, our attention is natu-
rally revetted on our eastern border.
To our east lies Burma, and in spite
of Burma being a free and indepen-
dent country and also a State friend-
ly to us, she is our weak neighbour.
She is frequently ta»cing_ troubles frt_)m
outside and is struggling to main-
tain quiet in the country. The entry
of Chinese K.M.T. forces from the
province of Yunan and the perpetual
Karen troubles within her own terri-
tory are instances in point.

Only yesterday, I read a report in
the Statesman, which gives the
opinion of Mr. Bevan who recently
visited Burma. This is what that
message says:

“Obtaining  first-hand kpoyv-
ledge of ‘the activities of Chinese
Nationalist Forces during his re-
cent visit to Burma, Mr. Bevan is
understood to have told the mem-
bers of his party that he was con-
vinced that the Chinese operat-
ing' in north-east Burma were not
Communists but received direct
orders from General Chiang-Kai-
shek.

According to Mr. Bevan’s col-
leagues, he strongly believed that
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the USA financed and en-
couraged General’ Chiang Kai~
shek’s forces and he viewed this
act of the USA as amounting to
helping a member State of the
UN invade a friendly State.

Mr. Bevan estimated that there
were nearly 10,000 to 12,000 Kuo- |
mintang troops in  north-east
Burma bordering Yunan province
who had received reinforcements
of men and arms from Formosa
through Thailand.

He also feels, according to his
colleagues, that pressure must be
put on the U. S. Government by
Britain to give urgent considera-
tion to the situation in north-
east Burma and help end viola-
tion of territory by member na-
tions of the U. N.”

The problem that faces Burma to-
day will naturally have to be looked
into in the interest of India also. The
problem of defence of our eastarn
frontiers does not present much itfi-
cultf' if only we look into it objec-
tively. For, the defence of a region
does not always depend upon armed
forces.. The contented and well-de-
veloped -tribals. in the frontiers. are
a powerful bulwark against any
foreign aggression and a natural de-
fence_ of borders. The entire eastern
frontiers are inhabited by law-abiding,
disciplined border tribes, like the
Nagas, Khamtis, Lushais, Abors.
Miri, Mishmi, Mikir, Aka and
Dafla races. They are a stur.
dy, extremely loyal and loveable sort
of people. The only thing they need is
our humane treatment to them. Giv-
ing more attention to their develop-~
ment and future well being should be
our concern. That will mean solid
work. Let them feel that they are our
own and India is their homeland.

The forthcoming meeting between
the Indian and Burmese Prime Minis-
ters on the Indo-Burma borders will
surely throw spot-light on the feather-
crested tribal nagas, eastern and Bur-
ma’'s North-west frontier. In this con-
nection, I would read out an”editorial
cordmment from the Hindustan Stand-
ard:

“A joint tour of the Indo-Bur-
mese border areas will, it is re-
ported. be shortly undertiken by
‘the Prime Ministers of India and
Burma. One of the objects in view
is consultation regarding demar-
cation of undefilned boundaries
between the (wo countries. Secu-
rity problems are no less impor-
tant, since there are active Com-
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munist elements in contiguous
areag in both the countries. Be-
sides these, tribal unrest has on
occasions been manipulated by
foreign interests. No serious threat
to security may arise so long as
India and Burma jointly maintain
- vigilance and avoid being drawn
into the war in the Far East. The
presense of so many diverse ele-
ments capable of causing trouble
in these remote regions naturally
calls for close coordination of se-
curity measures between India and
Burma. The risks of infiltration
are well-known; it is equally im-
portant to prevent such provoca-
tive incidents as might be exploit-
ed by foreign Powers against the
interests of these two lands.”

Closely associated with it is our re-
lationship with China. Our relation-
ship with China has been always
friendly. But the ideological differences
are there and in the event of world
war III, the alignment of China may
be with powers which may not be well
disposed towards India in spite of her
continued neutrality. When looked at
from this point of view the newly ac-
quired strategic importance of Tibet
is likely to prove a serious disadvan-
tage to India. I do not for a moment
suggest that China will send down her
military hordes to attack and conquer
the eastern provinces of India through
Tibet, but a move for a slow infiltra-
tion of anti-social elementg into India
through Tibet and the possibility of
active Chinese support to them js not
unthinkable. The need for constant
vigilance on these frontiers on this
score and for maintaining a rigid check
and control on this side over persons
coming to India even during peace
times seems most imperative.

The problemg of defence of the eas-
tern frontiers examined from this point
of view do not present much difficulty.
The various compaigns in Burma and
fierce battles, fought on the frontier
during the world war II, have made
it clear that no major campaign can
be successfully carried out on_ the ter-
rain without a well-equipped army.
Moreover it should not be very difficult
{o organise a sound defence on the
Assam frontier. a fact tn which the bat-
tles of Imphal and Kohima can well
bear testimony.

Again there are suitable spots on
the Tibetan plateau #6r building air
bases and the entire Gangetic plain
with its prosperous crowded cities from
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Delhi to Calcutta will then be within
easy bombing range from such air
bases in Tibet and requisite steps for
countering such eventualitieg must be
thought of in advance and duly provid-
ed for. Any unpreparedness in India
in this respect will most adversely
affect its morale and independence of
action.

Look at our Navy. We are no doubt
on olur way to gradual but definite ex-
pansion and strengthening of our
Navy, but our perpetual] dependence
on Britian, by our being a member of
the Commonwealth, as a source of
weakness should go. No doubt our big
brother Britain reigns supreme n
Indian Ocean with Singapore as its
Naval base, but it will be to our na-
tional advantage and prestige that
we should expand our Navy also.

For expansion of our Air Force
nationalisation of the Air Transport
is a move in the right direction. Du-
ring the debate on Foreign Affairs
we had occasions to hear about the
possibility of a joint defence with
Pakistan. This comes into prominence
when we look into our Western tor-
dars—whether Western Pakistan as
a buffer State between India and
any major invading power will by it-
self be able to bear the brunt and
successfully repel any enemy land

" route attack from the west. The conti-

nued hostility of some of the frontier
tribes to Pakistan makes the prob-
lems of Pakistan’s defence in that re-
gion all the more difficult.

The existance of foreign pockets are
rightfully considered possible danger-
spot tp Indian defence. The &anger of
those being used as spring-boards and
base cannot be ruled out of account
and must be provided for.

Mr. Chairman: We shall now pro-
duced to the next business of the
House.

MOTION RE: DETENTION OF THREE
MEMBERS AND OTHERS

Shri R. N. S. Deo (Kalahandi-Bo-
langir): I beg to move:

“That this House is of opinion
that there was a failure on the
part of the Delhi administration in
keeping in jail three Members of
this House and some other citizens
without lawful authority and in
clear contravention of the provi-
sions of the Constitution and Law
as disclosed in the proceedings be-
fore and in the judgment of the
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Supreme Court.given on the 12th
March, 1953 in connection with
the habeas corpus petition by
Shri Ram Narayan Singh, M.P. and
that the Government skould inves-
tigate into the matter and report
to the House the results of such
enquiry and action taken thereon
by Government.”

[MR.” DEPUTY-SPEAKER in the cair]

At the outset, I should like to make
it clear that we are not concerned with
the arrest, and the events
the arrest of these hon. Members. The
point that I wish to raise through this
motion is confined to the illegal de-
tention of certain citizens of this
country, including three Members of
this House. Thig motion has nothing
to do with the Jammu movement or
the movement in support of the Jammu
movement that is going on in Delhi.

With regard to the present motion
I wish to draw the attention of this
House to the extraordinary state of
affairs that hag been revealed in the
proceedings and in the judgment of the
Supreme. Court. Not only a series of
irregularities have come to light—if
it had been barely a question of irre-
gularities or of mistakes the matter
would not have been so serious—but
here a series of irregularities have
been committed and attempts have
been made to cover up those irregu-
larities by all sorts of means which
do not redound to the credit of the
executive authorities.

I wish to draw the attention of this
House to some salient factors in this
episode. The first point that I wish to
draw the attention of the House to is
the first irregularity that occurred on
the 6th March 1933.

The Minister of Home Affairs and
States (Dr. Katjn): Sir, on a point of
order. I wish to inform the House that
the matter may not be overlooked. (An
Hon. Member: What is the point of
order?) The point of order is that this
matter is sub judice and therefore
you, Sir, may be pleased to see that
the debate is confined to the limits.
For it ig sometimes said ag if the case
has been decided flnally by the Sup-
reme Court, It is not so. The Magis-
trate has taken cognizance of it and
there is a date fixed, and before that
‘Magistrate all the things relating to
the arrest on the 6th and subsequent
things will be a matter for discussion.
That is the point of order. My hon.
friend was just now mentioning this
irregularity, that irregularity on the
6tk, and so on. That will be a matter
for discussion before the Magistrate.
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Shri R. N. 8. Deo: I am not going
to raise any matter about the arrest

Mr. Deputy-Speaker: This is what I
thought when admitting this motion.
From the time the Supreme Court de-
cided—whatever might have happen-
ed before the 6th or from the 6th upto
the 9th—on the 9th when the Magis-
trate adjourned the case to the 11th
there was no formal order under sec-
tion 344 of the Criminal Procedure
Code committing the accused once
again to custody. Now, irregularities
have been said to have occurred with
respect to that. That may nqt form the
subject matter of the case that ig now
pending under section 188. What hap-
pened on the 8th or subsequent to
that, that is whether there wag an
order of remand or not, that does not
affect the decision of the case under
section 188. Those matters can be gone
into under this. We need not go back
to the 6th, the arrest and other things,
the arrest on the 6th, and before
the 6th the breaking of the
order under section 144 which
might have led to the case under
section 188—all this will be the sub-
ject matter .of ‘the case under section
188. That is sub judice. What happen-
ed on the 9th and thereafter, whether
the detention was rightful or wrongful,
is a matter that can be gone into in
these proceedings here.

8hri R. N. 8. Deo: Sir, I would like
to submit to you that I do not propose
to go into the merits of the arrest or
of the case that is sub judice, that is
under section 188. I am only referring
to certain irregularities that have
emerged in the proceedings of the
‘SBupreme Court. My motion makes it...

Shri Telkikar (Nanded): Sir, on a
point of order.

Mr. Deputy-Speaker: Is it different
from what .has been raised?

Shri Telkikar: Yes, Sir. Under Rule
63(2) of the Rules of Procedure and
Conduct of Business it is open for any
Member to raise an objection to leave
being granted, and if that is the case
the procedure is given there which has
to be followed thereafter. Now, as I
say. there are some reasons why ob-
jection can be taken and leave may not
be granted......

Mr. Deputy-Speaker: Leave has al-
ready been granted. What is the rule?

Shri Telkikar: Rule 63, sub-rule (2).

‘Mr. Deputy-Speaker: It relates to
adjournment motions. I am sorry the
hon, Member is not following the pro
ceedings. The hon. Member may go on

\
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8hri R. N, S. Deo: My motion makes
it quite clear that I wish to raise the
question of the irregularities that have
emerged from not only the judgment
but also the proceedings of the Sup-
reme Court.

Mr. Deputy-Speaker: Let me not take
time over this. There is only one hour
for this discussion. At six o’clock we
wil]l take up the other matter that has
been set down for discussion. And the
hon. Minister would like t{o reply.
Therefore, 1 will give half an hour
for the Opposition and half an hour
for the Government and any other
Member who might speak. Three per-
sons can speak, Under the circumstan-
ces the points may be stated and the
object of this motion may also be
stated. If the hon. Member takes fif-
teen or twenty minutes other hon.
Members relating to other Groups will
be cut out, He may therefore bear this
in mind. I will allow ten minutes.

Shri R. N. 8. Deo: Sir, I will try to be
very brief and I will conclude soon if
there are no interruptions.

I was drawing your attention to the
irregularities that have emerged from
the Supreme Court’s proceedings as
well as judgment. There has been a
violation of the provisions of the Con-
stitution, of article 22 of the Constitu-
-tion which guarantees Fundamental
Rights to the citizens of India, If it had
been only a question of violation of
any ordinary provision of law I would
have taken it as an ordinary matter.
But here there is a mandatory provision
of the Constitution, article 22, and that
has been disregarded. That is the
thing that has clearly emerged from
the proceedings of the Supreme Court.

On the 6th certain personsg were ar:
rested, including three hon. Members
of this House; and ag required by law
under article 22 of the Constitution
they were not produced before a magis-
trate within twentyfour hours. 'There
was no remand order passed in the
presence of the accused and they
were detained in jail.

What are the subsequent things that
have emerged in this connection? Sub-
sequently what did the . Government
do? If they had simply admitted the
mistake that there had been an irregu-
larity the matter would have ended
there. But instead of that. they tried
to prove that they had acted correctly.
And then what happened? Subsequent-
ly the Solicitor-General had to admit
that the order ®f the Magistrate was
not correct. that the statement that he
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had signed it when the accused were
present before him was not a fact, that
it was a wrong statement that he had
made. And what js the explanation
ofiered by the Solicitor-General? He
says that the Magistrate was busy,
therefore his assistanpt wrote out the
ordex; and he signed it without reading.

Now, this extraordinary sort of ex-
planation is offered. and are we, to
take this thing quietly? Are we not

2o ask Government to be more strict

in these matters when the question of
the liberty of the subject is concemeg‘!
I will not dwell any more on that
question. ‘

Now I come to the second point, that
is the irregularities that occurred on
the 9th of March. These accused per-
sons were produced before the trying
Magistrate on the 9th March and he
adjourned the case to the 11th of
March, and he passed no order for re-
mand as required under section 344 of
the Criminal Procedure, Code. The sub-
sequent detention, without any Tawful
authority, of these persons -including
three important Members of this
House, was absolutely without any
justification, without any authority.

And yet what did the Government
do? There again I quite concede the
point, as stated by the hon. Home Min-
ister, that Magistrates and Judges
commit mistakes. And if it had been
a bona fide mistake we would have
nothing to say on it. But instead of
admitting the mistake and allowing
the Court to correct it, they tried to
justify that mistake by fabricating a
false evidence. That is a most serious
thing which we cannot keep quite over.
That is a serious thing which is
agitating the minds of all the people.

Dr. Katju: My hon. friend has no
juctification for saying this.

Shri R. N. S. Deo: The hon. Minis-
ter will get a chance of replying.
Have some patience.

The Suypreme Court refused to
believe that slip of paper, the so-called
remand order. Now what does that
indicate? It was a story as remarked
by one of the newspapers like a
chapter from the "Arabian Nights.
Today we learn truth is stranger than
fiction. What reaction this sort of
thing creates in the minds of ‘he
people? Now the faith in the exis-
tence of the rule of law has been
shaken. Now people are asking
‘“when, under the very nose of Par-
liament in the capital city of InAia,
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such irregularities take place in res-
pect of two or three respected Mem-
bers of Parliament, then how can the
ordinary citizen have any safety?”
How many people can go to the
Supreme Court and get relief if they
are illegally detained? Is civil liberty
going to be subject to the will of the
executive authorities? These are very
important points and I wish to bring
to the notice of the House the callous
attitude of the Government in this
matter. When such irregularities
have -taken place it was the duty of
the Government of India to have
taken strong action against the guilty
officers and taken them to task but
what did they do? Instead of taking
them to task, our Home Minister gets
up in this House and solemnly condo-
nes, not only condones, but he tries
to give all sorts of lame excuses,
untenable excuses in support of the
action taken. About officers he says,
“On the 11th of March, he forgot”,
that is, the Magistrate, “I do not know
whether he forgot or whether he was
following the procedure which; was
being followed in the Delhi courts
for many many years, but he forgot
section 344.” We have been wused
to these cock and bull stories in this
House but does the hon. Home Minis-
ter seriously expect this House to
accept this explanation that for many
miany Yyears Delhi courts have been
following this extradrdinary procedure
of fabricating false evidences. That
is something rather too much to expect.
The Home. Minister even indulges in
thought reading. He imagines, the
Magistrate thought that they would
go back where they had come from!
They had come from jail, therefore
they would go back to jail! From dust
we come, to dust we shall go. How
can this sort of thing carry any weight
with any intelligent person? I fail
to understand. Then he says he did
not pass any order. What is most
deplorable and most distressing in this
whole episode is that the Government
instead of taking strong action, are
irying to shirk their responsibilities
and irying to further shield these
guilty officers.

Mr. Deputy-Speakey: The hon.
Member has already taken 15 minutes.

Shn R. N. 8. Deo: He says the Ma-
gistrates and Judges make mistakes.
They do. I could have understood
that Magistrates make mistakes some-
times. He does not even say some-
times. He says they do make mistakes
every dny.th Tha:o is Wthé er
courts are there rectify mis-
takes. How can we be satisfled with

25 MARCH 1953

Detention of three 2848

embers and others

this sort of explanation? The Home
Minister says it was a purely proce-
dural mistake. I am prepared to
accept if it was a procedural mistake.
Then, we would not have raised this
question at all. It is not merely a pro-
cedural mistake but there has been
deliberate concoction of false state-
ments and signatures and all sorts of
things. That is why this matter

‘should be taken serious notice of and

I most humbly submit for the consi-
deration of this House that this is a
matter which is not to be taken in
a partisan spirit.  This should be
considered  absolutely  objectively.
There is no intention in bringing
this motion to censure Government.
If Government rises to the occasion
and do their duty by accepting the
suggestions made in this motion and
set up an enquiry and take the guilty
officers to task, we would only be too
happy and the Government also will
get out of this awkward situation
that they have got into and it would
be able. to rise to the full stature.

Mr. Deputy-Speaker: Motion moved:

“That this House is of opinion
that there was a failure on the
part of the Delhi administration
in keeping in jail three Members
of this House and some other
citizens without lawful authority
and in clear contravention of the
provisions of the Constitution and
Law as disclosed in the proceed-
ings before and in the judgment
of thhe Supreme Court given on
the 12th March, 1953 in connec-
tion with the ‘Habeas Corpus
petition by Shri Ram Narayan
Singh, M. P. and that the Govern-
ment should investigate into the
matter and report to the House
the results of such enquiry and
actxgr'a' taken thereon by Govern-
ment.

Shri Nand Lal Sharma. He has re-
quested me to allow him to speak as
he is one of the three.

Shri Nand Lal Sharma (Sikar): I
would like to speak on Jammu.

Mr. Deputy-Speaker: He said he
wanted to speak on the habeas corpus
application. Shrimati Renu Chakra~
vartty.

Shrimati Renu Chakravarity (Basir-
hat): Within the short time allotted
to. me, I rise to talk on this measure
berause it is not only a question of
just some big people being involved
in this nor is it a question which has
happend for one day. Our position
regarding Jammu and Kashmir has
been made clear, We want to sepa-
rate the two issues today before the
House clearly and very categorically.
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[Shrimati Renu Chakravartty.]

We are grateful to the Home Minister
for havi said that such lagses of
justice lt!:aie place everyday because
that is the fact of the case. We see
so many cases that are taking place in
the various villages—of kisans and
workers who are brought up for
trial. There are hundreds of cases in
which we find these articles of the
Constitution are never abided by.
They are not produced before a
Magistrate within 24 hours. For in-
stance in Telegana there is a case of
a woman Mrs. Butchamma of Devar-
konda taluk, Nalgonda District. She
was kept for 15 days in police custody
before being produced before the
court. There are other cases like this.
There is the great case of Janardana-
chari who was kept under detention for
a long time. The Madras Court said
that he was with the Hyderabad Court,
the Hyderabad Court said he was with
the Madras Court. Then after two
years we heard when the case came
before the Supreme Court that he had
absconded. This is the type of
justice we see and therefore we have
fo take very serious notice of this
particular case because it brings to the
forefront the happenings going on in
our country. I refer to those poor
people who have no means to pay
Rs. 1,500 and other court fees and
come before the Supreme Court to
focus attention of the public or bring

up the case before Parliament. There- '

fore. we want to bring the cases of
hundreds of people who are today
suffering the same lapses of justice as
in this particular motion, before public
attention.

I should also like to say that Mr.
Daphtry’s ingenuity could not think of
anything better than to say that
justice wag in the pocket of the police
officers. I would say we are not
prepared to allow that—the police
officer keeping justice in his pocket.
That is exactly what most of us have
been fighting against. That is the
British tradition. That is why we
find that in the entire period of British
rule, the judiciary was subservient to
the executive. That is why many of
our young men turned their revolvers
against the executives. Maybe that
method was wrong but they tried to
point out how they were subservient
and therefore, I say that we are con-
tinuing in the same tradition. It is
not & lapse. It is not a single casa
It is hot a case ot a tew . -
Members of Parliament beir)ﬁl brought
betdre the Courts, it is something that
is continuing right throughout every-
day. In many cases the trial goes on
for years. Take for instance the case
of the Kakdwip trialg in One
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Ordinance is thrown out, another
comes in, the detention goes on.
Various ways, varioys. methods are
utilised to rob the people of this
justice of trial. Therefore, I feel that
this House jmust take wvery serious
note of the whole matter. It must be
gone into and the entire system has
to be checked up and tightened so
that not only in the case of those who
can get into the public eye, but in
every case justice may be done.
These lapses have to be corrected and
those who are responsible whether in
the lower judiciary or higher jydiciary
have to be properly proceeded again-
st and punished.

Shri  Raghavachari (Penukonda):
This is an extraordinary situation that
has arisen to be considered by this
Parliament, and I am very sorry—a
lawyer as I am. The Constitution was
framed after so much of suffering in
the country to establish the liberty of
the people. Article 22 of the Constitu~
tion provides that a man must be

roduced before a Magistrate within 24

ours of his arrest. But, in Delhi,
under the very nose of the Govern-
ment, in spite of the prowvisiomr in the
Constitution, what is it that we find?
They have not been produced before
a Magistrate for days together. We
are told, this happened that happened.
I for one as a Member of Parliament,
am perfectly prepared to believe three
hon. Members who are our coll2agues
when they say that they have not beemr
produced before a Magistrate. What
more do you want? You may fabri--
cate or show or you might indicate, ail
kinds of chits and papers. They carry
no weight. In this case, the Supreme
Court asked the Government to pro-
duce their papers from the District
Magistrate as well as the trying
Magistrate. Were they able to pro-
duce these chits? They were not
there. Long after, they smuggled
them In._ The Supreme Court said, we
wil nol burden our records with:
these chits. They rejected thenr.
They say, there was an order passed.
What was that order? An order
written by a police officer, a Sub-
Inspector and signed by the District
Magistrate without even. reading it.

I am~ashamed that such a state of
affairs should obtain in this Govern-
ment and in this Delhi city. The
Magistrate is not simply signing om
ordinary form. It is a judicial func-
tion that he 1is discharging. He is
depriving the liberty of a subject of
the country. He must necessarily:
read it and know what he is doing: -
He cannof take the Sub-Inspector's
writinig and sign it. Is he the thumb
impression of the Sub-Inspector? Is
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he thé thumb mark of the Sub-Inspeo-
tor? ] reglly feel very much pained
about this“matter. It is not produced
when it is called for. It is sub-
sequently attempted to be brought in

d then too from the Sub-Inspector.
The warrants must he with the jailer
to whom they were committed. It is
the jailer that muyst produce the
warrants and not the Sub-Inspector. It
is in his pocket. It !ooks as if, in my
Judgment, these orders, these chits
have been—I do not wish to use the
word fabricated—subsequently got up
to save the face of these Magistrates.
In fact, it is not that the Magistrates
did not know the law or the require-
ments of the law. If they did not
know it, they would have said, we
were ignorant. They want to hide
their ignorance: not even ignorance;
I would put it, their carelessness;
their extraordinary confidence that
they can go on doing anything in
this land. This is most serious.

When I see the Government and the
Home Minister rising up and irying
to justity the conduct of these men, to
my mind, it is most reprehensible.
That is what I feel honestly as a
citizen of this country. I would have
liked the Government to get up and
say, here is a mistake, we are very
sorry. I know and I also agree with
the Hame Minister that mistakes are
done in the courts now and thea. It
may be corrected. But, there must be
hopesty to confess that they have
made a mistake. I cannot hide my
mistake by fabricating anythix’llg. 1
only commit the offerice twice. There-
fore. this matter, instead of engaging
the supreme attention af the Govern-
ment, does not call for an opposition
and attempt to justify it. I would
therefore request the Government to
give their seriqus consideration to
the public impression that waquld
be created consequent qn their act
of this kind: a Government which not
ofif¥WIEs or connives at these things,
but tries to justify it and above all.
not in the case of ordinary people.
but of very respectable Members of
this House, a Leader of the Opposition
and another Ex-High Court Judge
Member.

I do not wish to go into all that.
As the Mover proposed, it is a matter
of the liberty of every individual in
this country, for whom the Constitu-
tion has provided a safeguard. You
must uphold it. Democracy must not
mean deprivation of the liberties of
the e. tely more
democratic forms come into play;
liberties are more in jeopardy. Is

the Constitution to be only on paper?
Is itmtbbemjayedby%hctSbr:crts
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of this country? Therefiore, I would.
with all my respect for the Home
Minister and the Government, request
then. not only to agree to the investi-
gation of this question, but also to
take very firm steps to prevent a
matter of this kind recurring. Why
I say this is because this is not the
first time that as a Member of Parlia-
ment I hear something wrong in the
Delhi administration. Some time-
ago, detention orders, were passed
Ido not wisn {o go into details. There-
1s an impression in my mind that some
Member who was not present in Delhi.
was stated to be presemt in Delhi and
then there was some dentention order:
against him. Thon a reference to the-
Privileges Committee and a report
about it. This appears to be a chronic
State of affairs. The answer given by
the Home Minister is, there is this new
procedure in Delhi, The Criminal
Procedure Code is the same. In our
secular State, ~here should be unifor--
mity of law and procedure through-
out Qhe country. Is there a separate-
Criminal Procedure Code for the Delhi
Stgte_? I do not know. Therefore,
this is a matter in which the Govern
ment must welcome a motion of this:
kind and establish the confidence vf'
the public .in themselves and in their
administration. It they go on taking:
recourse to this kind of method, it
will shake the public confidence and
it will convert the Constitution and
:l;e n:-elghts pn:vided solemnly therein

re waste aper. I .
support this motign.p therefore
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T W W 7w qW aEr
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¥® WA @vew ;. waet #
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2853 Motion re:

[qfea zrgz are W]

T U A1, §H A(GT & 6 Frieezaqad
¥ TF TF aFT AT AT | F A
FT gar § 5 ag 7df M ag 14d-
Hez gg § WY qarqr 9gar &, fRiA
T FIfeE2EgIT FT qA04T §, 9 ARA
FIETTF UF A, R FAAE
dffr & qamm W@ § F oW
wEfEt 1 oF gFeAr foedt ®e @
W& AT | 48 T § ey A 37
FIE T AG ¢ 1T {55 F FAL A
F9T & qFAT § 7g F QaEr AR A
WX TF WEA A qET, M AR
qATAST A 1 @ & WY wer T
F @ a8 T 7 AOT F gAT AR
Qooo ®qAT JATAT | fasga  wrgsr
1 e g & gafor f1 geaar
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w1 |

qE FIAT AT THAC &, I8 ANAA
HLGFAT § A g AACET AR & |
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Ham ¢ | @ T @ ¥ §F8] wIwd
g WR TUF "I@T § dFg TR

Shri U, M. Trivedi (Chittor): An
offence under section 188 is cognisable

W@IE | #HIE & qFAT Argar g R

and non-ballable in the Delhi State < BT T TF HEH FT N9 # 59 AT
under th, ief Commissioner’ oti- N . o -
fcation. © y & amar o i Sad dwfww fAew

Pandit Thakur Das Bhargava: @Wta‘tmmwm%« T |

Under the Cr. P. C. Section 188 is
bai'able. I have got the book with
me here,.

H &Y 9T % WS FET 16 /T T AT Q0
W Q3 FT qArfg 1 v WK fRR
MR *% f& gg wwen S qafaw
EEE A E arAg | g %
TR FT ATR(F &, A qafeArw
e, § wgm fF ag Amven g=fvw
WH 9% F A8 wr | g§ AEde
R F, N fFwmag & @
qEEHT 6§ OF qHEAT &, 99 W 49

Hon. Members: In Delhi,

The Minister of Law and Miunority
Affairs (Shri Biswas): The order was
made under the Public Security Act
and the offence has teen made non-
bailable and cognisable.

dfer smraw wetw: A7 ag
e R e # gafeew w9
foar afer wk fedY B & wrE

W ek Rt T
T, ag g g, VW A wF s awAr oW XE ATHR WY T W ATEar
¢ % @ wET ¥ wel e e

g X ol § agvgr i g fe
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gim 15 w1 N dgem § I
faar 9T ag wweT qgr qw fRar &
g F1 &1 HEMT AR FW A &)
o F1E % 8a 7 5t g T8 foran
& ag =g Y 92 F w=< g |
FTE RIS R ad | ad faar

Shri V. G. Deshpande (Guna): It
was conceded by the Solicitor-General.

" qfew sTET OW WHTE: g a% W
feaftegzr 7 areew @ &% T grew A
frdY 9% e w1 7€ d wwa Faar o-
| He & Hifs Td soe & & & | ag
qg FgA A Wiy Fy amar § w5 gfw
ur xfawa faeds @ it gafesd
wfoege facam 7 Srarardt &7 | A wew
& wi & agar g v g wfege
TE FRR AT I AG & | N TG
T} A9AT § g9 § g4T faqr 9% ag
F T o7 FFT & 6 AT BarehnT
o &1

T F gaTaT 4 waw & 7@ Wi
Fem fr e i F 9 oge
faer g agagd f:

“Various questions of law and
fact have been argued before us
by Mr. Sethi on behalf of the
Petitioner, but we consider |t
unnecessary to enter upon a dis-
cussion of those questions. as it is
now conceded that the first order
of remand dated the 6th March
even assuming it was a valid one
expired on the 9th March and it
is no longer in force”,

TR gim #¢ ® fgd & ¢ W+
HHTR® A A oF AT N A
AT g § AW F a8 § AR
# gTed § 9 7 g igd 1 X waw
§uE O A Aw I W I S W
T WY w7 QRreteE T g v o e
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wfwee fecor agi & 9% aF 32
ESW TAHT BT H9 FT FHaT & |
’

# wew & wt e AgA g
FAR AR A qTF IATE ATAT qASAG
F 1 &A™ Y uF AfEE ® gra]
3 mafesm qu g whegz

. ¥H I¥Y & WIAET 4§ T K {6

Aufas F19 wrw QEardde & 08
A A A wrAar g e gwr 3wy
% WIAET T g¥ qQ I ANRE F
7y ft femar arfed a1, dwEE WK
foardr 7 vt | fas ag 9w
foed & w 73 1 A% faar Wk
w1 Tt A &1 W wfgaw
frfrre Mefea & arfes & sawr
A g e wq fedy wfage &
Ua® oF qAfea qw dar g A W@
gEar § f O Maw w19 S T qe
Faradl agawr vy M E o
arar & & Iaw forie fear mar
T AE BT XA A T ar a9
7% waT gy fir weedraerdy g | 4
o F@O AR E 7 ogEw R
HIETEIEA & T AT {1 FEEITT ®-
TH IR F qE forar § fr we et
wew ! frewTe fpar o @ Sewr <7
2 & g< Afosge # Maw a4 F
wrfgd | AT At gy  wTd A gAv
A THr vy frfaad wrieER
wre ® pafew gor § 1 e
N T Fusy s § 1 &
qaAT AgaT § fE gaord se § W@
el & gt 2wfrea wafaat adf
o g | faw afr on Swfree
s afigf 8 wifadagad
& fear war fe wat arder W qy
gafan du & & ud & AgAT§ w
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[afex smge a1+ Writa)
g et nfrew s @ fraw
oF AT § | IF AT N T W
formr mar & f& 1 W ® 9w & )
fas gt famT o< ag wgaT e sty
! T Y AE A AR G AT
e gl P fahag s
¢ 5 qfF ag srram @ a9
g g U @ g T A A
71 g B I Tgd & (6 @A
o e o™ 7 7 g 91 T G
a1 | & qE W § R owme dm
fafree arga &Y =av v & aFar § |
faeelY ® FEW qoTE FERIE H AR
€ | S T TEEHE ST AT g
T forefy ®E R g Ty A e §
A IEF FAT HI ALAT IAWT 3F F
geey & | W fafaeed age S @
ae & 4 i gfe § 7 e
g AT |zFruRIITY | IaFT
® § I 7@ AIHE ®Y 99 qfowe
w 2§ afera 7@ & o Narfer

wa w1 awdrw  feers e
TR wgEm R 1 F W@ @
w¥ v fv qg o Qar wwen R
forewfy grow w1 w1 qTarg TE w
wifgd WiT e @Y wree &7 &
wifg@ -
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Shri Vallatharas (Pudukkottai):
There is my amendment. I want to
know what position it occupies.

Mr. Deputy-Speaker: The amend-
ment to this? Yes, it may be moved.
l?llscussion has gone on along with
that.

' Shri Vallatharas: I beg to move:

“That in the motion for the
words ‘and that the Government
should investigate into the matter
and report to the House the
results of such enquiry and action
taken thereon by Government’ the

" following be substituted:

‘and that a Committee of enquiry
be appointed by the Prime:
Minister consisting of five mem--
bers, the Chairman of the Com-
mittee to be' a retired High Court:
Judge or a reiired District Judge
and two nominees of the Govern~
ment to be chosen by the Govern-
ment, and two Members of this:
House to be selected by the
Speaker in consultation with the
Leaders of the Opposition Groups,
which should enquire into the
matter and report to this House
the results of its enquiry and the
action to be taken against the
officers who may be held responsi-
ble for any illegal act and com-
mission of excess or abuse of

X1

power’.

Mr. Deputy-Speaker: Amendment
moved:

“That in the motion for the
words ‘and that the Government
should investigate into the matter
and report to the House the
results of such enquiry and action
taken thereon by Government’ the
following be substituted:

‘and that a Committee of enquiry
be appointed by the Prime
-Minister consisting of filve mem-
bers, the Chairman of the Com-
mittee 1o be a retired High Court
Judge or a retired District Judge
and two nominees of the Govern-
ment to be chosen by the Govern-
ment, and two Members of this
House to be selected by the
Speaker in consultation with the
Leaders of thre Opposition Groups,
‘which should enquire into the
matter and report to this House
the results of its enquiry and the
action to be taken agaifl¥® the
officers wiro may be held responsi-
ble for any f{llegal act and com-
mission of excess or abuse of
power'.”

Dr. Katju: The Youse would bear inr
naind that this _.natter has been.a
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1 Judicial matter right from the start,
from the very inception of it. I am
reluctant to go very deeply into facts
because the matter is sub judice, but
it is a matter of record that the
accused in this case were arrested by
.a Magistrate on the 6th of March this
year in the evening. It was not a
question of any Police officer or any
executive officer arresting them. They
were arrested by the Magistrate him-
self. As to what happened at that
time, I will not go into it because that
is 'a matter for enquiry. Now, the
Magistrate having arrested them,
caused them to be sent to the Police
Station. Therefrom they were sent,
because of lack of comfortable lodg-
ing in the Police Station, to the
District Jail. And on the 6th of March,
that Magistrate passed an order of
remand directing postponement and
production before another Magistrate
for trial on the 9th of March. As my
learned friend Mr. Bhargava has just
now pointed out—I wish the House to
remember this and note this—the
habeas corpus application was made
in the Supreme Court on the 9th of
March before any proceedings had been
taken. on the ground that the arrest
having been made on the 6th of March,
the accused had not been produced
before a Magistrate within 24 hours.

That was the first matter. As to
how far the arrest by a magistrate
himself would be- affected by this
question, I do not propose to go into,
because it is a matter of law. But on
the 9th March, this is what happened.
On the one side, there was an argu-
ment in the Supreme Court, at two
«o'clock, for the admission of the appli-
«cation. And the Supreme Court directed
notice to go to the opposite party,
namely the Government, returnable
the next day, the 10th instant. If this
application krad been made, the House
-would picture to itself what happened
on the 9th March at three o'clock,
not in any ordinary court, but in the
District Jail itself. The magistrate
was there. The accused were brought
before him, and he was prepared to &0

on with the trial. Thereupon an appli-.

cation was made by the accused or on
behalf of the accused informing the
magistrate that an application for
‘habeas corpus had been made, and
:adjourned to the 10th, and the accused
‘thereupon said that the matter should
be adjourned. The Magistrate acceded
to their application and fixed the case
for the 11th. I ask hon. Members to
remember—] am not justifying any-
thing as to whether a Magistrate com-
mitted a mistake or not, that is a
different matter—what is the environ-
ment. The Magistrate goes to the
District Jail, the a are produced
‘before him from custody in the District

'slips are
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Jail, the accused want a postpone-
ment of the case, and that application
is acceded to. The accused do not
apply for bail, and nobody mentions
about bail. Everybody knew where the
accused were going to be taken back,
namely, back into the jail itself for
custody, and there the matter ended.
Now, the Magistrate—he is supposed
or not supposed to—noted -on his
judicial file that the case is adjourned
to the 1lth instant. Thereupon the
case comes before the Supreme Court
on the 10th. Argument 1is raised.
Records are called for, and on the
11th the case appears, and those four
produced, on the back of
which it was noted that the accused
may be remanded to custody. Now
whether those slips are genuine or
not genuine, is not germane to the
matter. I ask the House to remember
that from the 9th onwards, 1 had
nothing to do with the case, the Gov-
ernment had nothing to do with this
case. It was being dealt with by a
Magistrate in his judicial capacity.
Somebod; asked me to confess to
errors. %\{hen I had made none. do
you mean to say I should make a
false confessian here? (Interruptions).

Shri V. G. Deshpande: On a point
of information. (Interruptions).

Dr. Katju: I do not know how my
learned friend there is getting up. I
am only saying that the accused were
brought from the jail. and were sent
back to the jail. Bail not having been
applied for, everybody thought that
they would go back to the jail. Now,
the whole thing is this. I do not wish
to say one word against the Supreme
Court. Their judgment is law. Five
learned judges decided the case. Of
course, ordinarily it would have gone
before a Sessions Judge or a District
Magistrate. But the case being in
Delhi, it went straight to five learned
Judges of the Supreme Court, on that
habeas corpus application. There it
was argued ‘Look at this technical
fault’. Now, what is the technical
fault? Section 344 provides that if the
case is adjourned, there should be an
express order in so many words., that
the accused are remanded to custody.
Inasmych as these four charming and
magical words are not used on the
judicial order, the detention therefore
becomes illegal. I accept the Judg-
ment of the Supreme Court. Of course,
it must be correct. Otherwise. ordi-
narily, I would have thought—I would
remind you, Sir—that there is another
section in the Cr. P.C. which has been
often cited by everybody known as
section 537, which says that where
there is an error or omission in the
procedure or some irregularities due
to something not being copied out or
written out, but no injustice has been
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done. or there has been no miscarriage
of justice, the court will overlook that.
But here of course—the Supreme
Court has stated it, it has decided it,
and their judgment is the law of the
land—the Supreme Court says ‘You
must copy it out’, and having said
that, they ordered the release.

I shall now come back again to the
point. There was no question of any
miscarriage of justice here, because
the accused never wanted or suggested
that they should go out. They wanted
to remain in jail—and I am saying
this, with all respect. They only
wanted to be released by the order of
the court. Now, I ask this question
again. because this is a motion which
says that this House, the High Court
of Parliament, representing 36 crores
of people—I would not say go to waste,
but 1 will say—should engage itself
through a committee of inquiry to go
into this simple matter. So far as
judicial proceedings are concerned,
everybody will agree that you are not
to make any distinctions between a
citizen and a. citizen, ang a citizen and
a Member of Parliament. I put it to
this House, supposing this mistake
had been committed in regard to A,
B. or C in Delhi or in Meerut or any-
body else, could anybody have dreamt
of asking this Parliament to go into
this matter, or for the matter of that,
a State Legislature?

Now the basic question comes to
this. What are we going to investi-
gate? How is this executive Govern-
ment going to be responsible for any
error of omission or commission com-
mitted by the Magistrate in forgetting
to write these four words ‘I remand
the accused-to custody’'? He must
have thought that the matter was
quite plain, and that they would go
back to custody. So what is the use
of putting that question before me?
Please remember again—I am repeat-
ing myself—that the question which
has been raised on the habeas corpus
Petition which was flled on the 9th
nstant, related to the arrest on the
6th and the non-production of the
accused before a Magistrate—there
was nothing after the 9th. And that
was the point taken up during the
course of argument. and of course, the
Supreme Court said ‘We will go into
it’. and they said that inasmuch as
there was nothing in_ writing there,
‘We will order their release’, and they
ordered their release then and there.
They expressly said in the passage
whichr was read out by Mr. Bhargava.
that ‘We are not going behind the
orders made gFe the 9th instant’. I
respectfully thefefore submit to this
House that it is not a question of any
defence of liberty or any defence of
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the Constitution. If you accept this
motion, in any sense of the word, you
will be making a precedent which will
be dangerous to the liberties of the
country. The one thing that is essen-.
tial is that Magistrates and Judges
should never be injerfered with by
agliamentary or executive authority.
he only persen or the only authority
competent to correct their mistakes
is the judicial court. The Supreme:
Court was there. They corrected the
mistake. What is there to inquire into?

I thereforg submit—considering the
case as very important, with all res-
ect—that it is neither here nor there.

he question of principle is this that
Parliament as such, or a State Legis-
lature as such, and, nobody in this
world can interfere with any judicial
officer, Judge, Magistrate or anybody,
even the gram panchayats for that
matter, in the exercise of their judicial
authority. !

My hon, friend cited two irregulari-
ties. Irregularity No. 1 was violation
of article 22 of the Constitution, and
non-production of the accused within
24 hours. before a Magistrate. The
Supreme Court did not go into it. I
have pointed out before you that the
tacctused wcere arrested by a Magis-
rate.........

Dr. S. P. Mookerjee (Calcutta
South-East): May I ask one question?
I did not wish to speak, but I would
ask only one question. Apart from
the 9th, on the 6th itself, it is a fact
that the persons concerned were not
%roducec'l before any Magistrate. If
the hon. Home Minister knows this, is
it not his duty to enquire into it—
leave aside the Supreme Court judg-
ment. The Magistrate stated that we
were produced before a Magistrate.
But we were_not produced before a
Magistrate. Does - the hon. Home
Minister know this?

Dr, Katju: I am very glad that one
of the accused is intervening in the
debate., (Interruptions).

Shri N. C. Chatterjee (Hooghly):
Does the hon. Home Minister know
that it was conceded by the learned

Solicitor-General in the Supreme
Court, that the statement in the
remand order by the Additional

District Magistrate
and that the statement that the
accused were produced before him,
and a vemand order was issued in
their presence was not true? Does the
hon. Home Minister know that?

Dr. Katjn: The hon. Minister knows
very many things which he does not
want to say here.

was not correct,
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. If this were to be a point of law, it Prime Minister consisting of five
is really well worth an argument; I members, the Chairman of the
would have liked to argue it myself. Committee to be a retired High

Cpurt Judge or a retired District
Judge and two nominees of the
Government to be chosen by the
Government, and two Members of

Therefore, the Supreme Court did
not go into gt. {sianz order even
necessary when it is the Magistrat
himself who arrested? 'I‘hatstg is tahg this House to be selected by the
point. Under article 22 of the Consti- Speaker in consultation with the
tution, the man must be produced be- Leaders of the Opposite Groups,
fore the Magistrate. This presupposes which  should enquire into  the
that the individual concerned was matter and report to this House
arrested by somebody else than a the results of its enquiry and the
Magistrate. It may be that my argu- action to be taken against the
ment is wrong. But that is the obvious officers who may be held responsi-
point. It is, therefore, that the ble for any illegal act and com-
Supreme Court stated thus: : mission of excess or abuse of

. power’.”

; “tV;riousbquestions ofb};w and

fa ave been argued ore us

by Mr. SeBthi on betlf of the peti- The motion was negatived.
tioner. ut we consider it un-

necessary to enter upon a discus- - Mr, Deputy-Speaker: Now I will put
sion of these questions as it is gle motion itself to the vote of the:

” ouse,

now conceded...... etc.

The question was a difficult ques- The "question is:

tion. Therefore, the Supreme Court . . ) .
gootnhold of another question, namely, th”trhfht this ,Housef l,Sl of opm{gn
what happened on the 9th. Nothing to . a A ferteh wag 121 a:]ulieicin K e
do with the Habeas corpus petition, I 'l:)arke : in ein j?a . tgrerg rl’VI s; ;f'bg?
do not say that they were not entitled lo ' thi? Igouse nree membere
to take notice of whatever happened. citizens without lawful authorit
But so far as the 6th is concerned, and in clear contravention of thg
I suggest with due humility tirat there rovisions of the Constitution and’
was - really - nothing in the petition. Law as discmssd'mtt&hejpggrc:w-

Now, so far as the question of the ‘fings before and in the judgment
gth. 10th and 1ith is concerned, it is of the Supreme Court given on
purely a judlcral matter_—purely the 12th March 1953 in COnﬂeCtlpn
exercise of judicial authority. Men with the Habeas Corpus petition
are ordered to be hanged. Do you by Shri Ram Narayan Singh,
Ry et ws W ool M e Cormmat
Parliament 1s going into those matters and report to the House the resuits

1. therefore, say, with all respect, it of such enquiry and actgon taken
is not a question which we should go thereon by Government.

into. We might mislead ourselves by

bringing the personality of the accused. The motion was negatived.
in this case into our consideration. It

is just the other way. The question is

that we should not act in the excite-

ment of the moment or out of respect SITUATION IN JAMMU
to the accused in this case and create

a precedent which will be fatal to Mr. Deputy-Speaker: The House-

judicial independence. It is on this will now take up the next f{tem.
ground tha. I suggest that this motion Dr. Syama Prasad Mookerjee.
should not be carried.

Mr. Deputy-Speaker: I shall first Shri Amjad AH (Goalpara-Garo:
put the amendment of Shri Valla- Hills): On a point of order, Sir.

tharas to the vote of the House.
Shri Radhelal Vyas (Uj;aln): I want

The qﬁestion is:

. to know whether this discussion has
ot the moton, Lor ety Cur o eply fo any Suestion o
shréul d invisti tgate u!‘nto éhe mattt:r t is as a matter of public importance.
and report to e House e
results of such enquiry and action Mr. Deputy-Speaker: This is a pro-
taken thereon by Govgrnment’ the cedure which has been settled by con-

following be substituted: vention. For a long time I have been
) sensing the feeling of the House; with-
and that a Committed of respect to matterslgf public importance.
enquiry be appointed by the there is no specific provision except
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by way ‘of a resolution or a motion,
in both of which vote of the House
has to be taken. And further in a

.resolutjon, due notice has to be given

and it has to be balloted. Regarding
a motion of public importance, vote

.has to be taken. With respect to other

matters of public importance where
hon. Members only want to raise a

-discussion without putting it to vote,

but only for the purpose of drawing
the attention of the Government, for
want of any other specific procedure
laid down in the rules, they have
been resorting in many cases to
motions of adjournment. But it has
been repeatedly held that adjourn-
ment motions are in the nature of cen.
sure motions. Lastly, there is the other
provision relating to half-an-hour dis-
cussian in the evening on two days in
a week, but that is under the rules
f only to a subject matter
which was the subject matter of a
question, and for fumher elucidation
that half an hour has been allotted.

In the British House of Commons
where a matter is of public import-
of the House is
not called for but the only intention
is to draw the attention of the Goverg-
ment and to have a discussion on that
matter, there is what is called a motion
of adjournment: ‘The House do now
adjourn’. without being a motion of
censyre. We have not got that pro-
cedure here. For that purpose, there-

-fore, finding that very many matters

come before the House and as and
when they arise hon. Members on
both sides want to have a discussion
and ascertain the view of the Govern-
ment on those matters, I invited the
Leaders of all the groups to the
Chamber a few days ago when the
hon. the Leader of the House was also
present. We talked over that matter
and it was suggested that in the place
of two days being allotted for half-
an-hour discussion, three days might
be allotted, and instead of the matter
that comes before the House for the
half-an-hour discussion being confined
only to matters already answer.ed
during the Question Hour and with
respect to which supplementaries have
been put, the discussion may relate
to matters of general importance and
also that no vote need be taken on
that particular motion. Therefore, as
a first measure, without framing any
rule, by convention, by the agreement
of the Leaders of all the Groups, in-
cluding the Leader of the House, I
allowed Dr. Syama Prasad Mookerjee
to raise this discussion. Hereafter all
Members of ‘this House who want to
raise a iscussion on a matter of
public importance without......

25 MARCH 1933

Situation in Jammu 2860

Shri Radhelal Vyas: May I invite
your attention to rule 171? There is a
specific provision in the rules......

Mr. Deputy-Speaker: Order, order.
I am answering that point.

Shri -Radhelal Vyas: Without a
motiop. no discussion can be......

Mr. Deputy-Speaker: I am answer-
ing that point. Rule 171 relates to a
motion of the kind that we just dis-
posed of—where the motion has to be
put to vote.

8 P.M.

Now, there are so many niatters
where it may not be the desire of the
person, who ‘'makes a reference to
have a discussion, to have a vote of
the House on the matter. He only
wants to draw the attention of the
House. This is a new method of bring-
ing matters to the notice of the House.
I am only following it with the con-
sent of all parties. I propose to give
three days in a week instead of two
days and allowing matters not only
arising out of a question {0 be raised
but matters of public importance.
Notice has to be given to the Speaker
and the Speaker, if he consents, and
finds that it is a matter of public
importance, and with the consent of
the Government, who have to allot
time, this matter may be arranged. I
am applying this to all Members
from any party and this is to see how
it" works. If the convention is estab-
lished, then we shall crystallise it in
the form of a rule. Under that Dr. S. P.
Mookerjee wrote to me. He wrote to
me that he wrote to the Prime
Minister, the Leader of the House and
that the latter had agreed to allot a
certain time and then he made a
spegific point here as the basis of the
djecussion. Under those circumstarnces,

is allowed witlr the consent of the
Leaders of the Groups and the Leader
of the House.

Dr. S. P. Mookerjee (Calcutta
South-East): The subject-matter ‘that
I would like to raise for discussion
is not new to this House. I know that
I have no right to take the time of
the House over and again on this
matter but I believe it will be recog-
nised that the situation is so develop-
ing that it may be useful for all of
us concerned to have even a short
debate on this very grave issue and
also its possible repercussions on the
country. Previously, I have gone into
the details of the Jammu situation;
so I do not wish to cover the entire
ground. Nor will it be possible for us
in the short time at our disposal to
deal with all the matters, national and
inter-national arising out of this con-
troversy.
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We in this city—when I s:zs we, I |

refer to three political organisations,
the Jan Sangh, the Hindu Mahasabha
and the Ram Rajya Parishad—have
started a movement in support of the
Jammu movement. Let me make it
clear, in the first instance, that what
we have done is to give our nioral
support to the efforts, which, in our
opinion. are being justly made in the
State of Jammu and Kashmir for the
purpose of vindicating the rights of
the people of that State. No doubt
that. movement has been launched by
a cection of the people of that State
but the issues raised in *hat connec-
tion are. so momentous that, in our
humble judgmeni, they affect not only
that State but also the entire vountry.
I recognise fully that in a free dergo-
cratic country, it should not, normally
speaking, be considered desirable for
.any such movement to be launched.
And. speaking for myself and for
others, I should like {» say this with-
out fear of contradiction that we were
extremely anxious—not were, even
are today—that this controversial
matter should be settled amicably
through a process of negotiation so
that the interests of Jammu and
Kashmir may be  safeguarded and
India’s position may not be jeopardised
in any manner whatsoever. Unfortu-
natelv, there have been lots of abuses
and  counter-abuses, vituperations,
casting of mofives and the issues
immediately arising out of these have
tended to become somewhat clouded.
I do not want to refer to all these
controversies because my anxiety is
to concentrate on the main issues and
to make an appeal to the Prime
Minister and to the House, especially
to the majority party, that even at
this late stage, we may be able to
settle this matter in a manner which
will not be derogatory to Government
and which wijll, at the same time,
remove just causes of fear and anxietv
from the minds of a large section of
our people. The charge has been
brought against us that this is a com-
munal movement, that this is a
sectarian movement, ‘hat this is a re-
actinnary movement......

An Hon, Member: It is.

Dr. S. P. Mookerjee: Wait a minute;
do not be in such a hurry. ...this is a
reactionary movement, that this is a
movement which Is befriending
Pakistan and all sorts of things. All
these conclusions have been paraded
by the Prime Minister himself and
by others. In my hurpble opinion, the
issues "are constitutional, political,
economic and administrative. The
demands which have been made have
nothing to do with communalism or
sectarlanism. The demands which
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have been made are not intended to
strengthen Pakistan. I shall take that
point first.

In our absence, the Prime Minisler
one day said on the Hoor of this
House that we are helping the enemy.
I suppose he meant the DMakisian
enemy. (Interruption) So far as help-
ing the ensmy is concerned, =s you
know, we will be the last persons to
do anything which will consolidate the
position of Pakistan agalnst the just

» rights of India. But, if the unfortunate

controversy which has just now arisen
strengthens the propaganda machinery
of Pakistan, it devolves both cn us
as also on Government to see 12 it
that the controversy is settled in such
a manner that Pakistan's hands wiil
not be strengthened in any manner
whatsoever. It is A responsibility
which_will fall on all of us 2nd not
on us alone.

What are the demands which have
been made? I shall not go into the
details; time will not permit me to do
so. One is the finality of the accession
of the State of Jammu and Kashmir
to India. I know the history very well
and I know also the manner in which
the question has been sought to be
dealt with during the last few years.
But, unless and until this sword of
Damocles is removed, unless and until
this question is solved. there is no
certainty about the future of that
State. And, it is conceded that it does
give rise to feelings of fear, doubts
and apprehension in the minds of large
sections of the people as regards their
very existence in future. Now, we
have suggested a certain way out. We
have said that so far as the UNO is
concerned, we went there on the
question of aggression and not on the
question of accession. Accession is a
domestic matter. From the UNO we
do not expect to get any justice what-
soever so far as Kashmir is concerned.
Already one-third of the State of
Jammu and Kashmir is in the hands
nf Pakistan; and even with regard to
that there is no possibility of our
recovering that area because of the
intransigence of the Security Council.
So far as the question of accession
is concerned, undoubtedly the Prime
Minister held out certain assurances
and we have suggested a formula that
no question of plebiscite should come
now. [Let the matter be decided on
the recommendation of the Con-
stituent Assembly of Jammu and
Kashmir and so far as India and
Kashmir are concerned, that matter
should be treated as closed. I am not
going to discuss this question in detail.
Answers may be Tilven .pointing out
the difficulties. is s one wvital



pB6p Situation in Jammu

[Dr. S. P. Mookerjee]

matter with regard to which an
anxiety has been expressed that the
greater the delay in having the matter
solved, the greater will be the danger
with regard to the future existence of
that State. [ ask, humbly, is there
anything communal about it? Is there
anything reactionary about it, is there
anything that strengthens the hands
of Pakistan with regard to it because
we say not only that portion of Jammu
and Kashmir which is now with us
but also that portion of Jammu and
Kashmir which is in the hands of
Pakistan, the entire State should come
to India? So how can any one afford
to suggest that we are doing this for
the purpose of strengthening the
hands of Pakistan?

Next comes ithe question of the
applicability of the provisions of the
Indian Constitution to that part wof
the territory. Now, there again, the
formula which has been suggested is
tha: if the entire Constitution cannot
be applied immediately, at least those
portions of the Constitution which are
deemed to be essential and funda-
mental, should be applied with the
Jeast possible delay. Even the July
agreement on this very vital question
has not yet been imﬂlemented. It was
suggested that this has not been im-
plemented because of this movement.
Now, that is no answer; that is ex-
tremely childish because so far as
Jammu and Kashmir Government was
concerned, it certainly proceeded to
give effect to two important parts of
that agreement with the least possible
delay. Why should it take so many
months to implement the remaining
portions? They relate to certain vital
matters like Fundamental Rights,
citizenship, jurisdiction of the Supreme
Court, Emergency Powers of the
President, financial and economic
integration _and conduct of elections
in such manner indicated in the Con-
stitution itself. Now, there also. it has
been stated by the Jammu Parishad
and qther people that with regard to
acquisition of land, if the reforms
which ‘have been eflfected there are
to remain untouched by the provi-
sions of the Constitution, an excep-
tion may be made and that would be
acceptable to all concerned. May 1
ask in all humility: is there anything
in this demand which smacks of com-
munalism, sectarianism, ar anything
which smacks of protecting the rights
of vested interests, of re-creating
feudalism in that State? That is the
second demand.

The third demand has been with
regard to the question of the Indian
flag. Now. it has been admitted by the
Prime Minister that the-Indian flag
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will g¢ertainly be supreme. If that is
so, let that flag be put into use from
day to day, as it is being used in the
rest of India. I have even suggested
as a compromise formula that since'it
touches the feelings and emotions of
cergain sections of the people, the State
flag which has now been adopted ma

be’ used on special occasions in addi-
tion to the Indian national flag. Is
there anything in this which can.
smack of communalism or re-
actionarism?

Then with regard to provincial
autonomy, I find from the papers that
the principle of provincial autonomy
is being considered by Sheikh Abdui-
lah's Government itself. Then, there
are certain other grievances. I do not
wish to go into their details, but what,
in short. is the demand which has
been made? That those grievances
should be examined by a really
independent tribunal. A tribunal has
been appointed. Barring the Chief
Justice of the Jammu and Kashmir
State, all the other persons are
administrative officers in the State of
Jammu and Kashmir. The Chief Con-
servator of Forests is there. I do not
know which jungle has to be cleared
so that the Chief Conservator of
Forests may be considered as a very
efficient adjudicator on this tribunal,

Shri M. D. Joshi (Ratnagiri South):
On a point of order.

Dr. S. P. Mookerjee: These are not
the people who should constitute the
tribunal.

Shri M. D. Joshi: On a point of
order.

Dr. 8. P. Mookerjee: These are the
main demands which have been put
forward.

Mr. Deputy-Speaker: Some hon.
Membqr has risen to a point of order.
What is the point of order?

Dr. 8. P. Mookerjee: I reques{ that
this time may be daken from the
Government side.

. Shl:i M. D, Joshi: My point of order
is this. With all respect to the hon.
Member, can he repeat the same argu-
ments that were put forward by him
during the debate on the Jammu and
Kashmir State on a former occasion?

Mr. Deputy-Speaker: I thought the
hon. Member would say that it does
not really arise out of the situation
which is said to have arisen from the
movement in Jammu. I suggest to

r. Syama Prasad that he need not
elaborate too much on the demands,
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because his motion refers to the situa-
tion that has arisen as &' result of
the movement, and does not refer to
the situation there. It is the situation
that has arisen out of the movement
that his motion seeks to discuss.

Dr. S. P, Mookerjee: I referred to
these points, because I thought that
this might carry conviction with
Members like the hon. interruptor.

The Prime Minister (Shri Jawahar-
1al Nehru): If you will forgive me, Sir,
I do not wish to come in the way of the
hon. Member saying what he has to say.
but I have been listening to his argu-
ments with some surprise—I mean the
subject of his arguments—because we
are really discussing the whole
Kashmir issue. Now, when I agreed to
this discussion, I did not have the
faintest notion that we were going to
discuss this entire issue, which we
have repeatedly discussed. I thought
that we were going to discuss some-
thing that is of vital importance, viz.
the movement that the hon. Member
is carrying on, and to which the
Government is resolutely opposed and
which the Government thinks is fatal,
most  pernicious and T objectionable,
and ought to be suppressed.

Mr. Deputy-Speaker: Let us limit
the scope. Let us understand the scope.
I thought the discussion related to the
situation that has arisen out of the
movement. That is what I thought.
But I find the hon. Member is leading
his arguments to show as to why the
movement was started and is laying
the greatest emplrasis on the move-
ment. But what we are discussing is
the sttuation that has arisen on account
of the movement, and not the move-
ment itself.

Dr. 8. P. Moekerjee: This was
exactly the reason why I had requested
the Prime Minister two days ago that
he might initiate the discussion and
tell us the exact points that I have to
meet, but he unfortunately did not
accede to that request. I am extremely
sorry that I referred to these points,
but I did not know what exactly the
1l;“rime Minister’s reply was going to

e.

I shall not go into the details of
this Jammu movement, but I have
just given the background and the
purposes for which that movement
has been started there.

Now, the hon. Prime Minister says
that he would like me to deal speci-
fically with the movement.which has
been started here. Here, what we
‘have started is a movement for the
purpose of focusing the attention of
the public with regard to the urgency
and the grave necessity nf settling this
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problem. How did we come to do it?
As 1 said, in the beginning, normally
speaking in a free, democratic country
ere shoud not be any scope for start-
ing any such satyagraha movement,
and from 9th January onwards, for
more thar a month and a half, I
carried on correspondence with the
Prime Minister and with Sheikh
Abdullah. I tried to impress upon
them the necessity of getting some-
thing done through the process of
negotiations, o that the situation may
not deterioraic. We did it. We did it
“withh the best of intentions, without
any reservation whatsoever. I am not
oing to refer to the correspondence,
ecause many of the Members have
perhaps seen it. But then when it be-
came evident that the Government of
India was not prepared to entertain
this matter at all, then we started this
movement. I am not saying that we
have not started it. But that move-
ment is not a communal movement.
That movement is not a violent move-
ment. It is a peaceful movement.

Shri Jawaharlal Nehru: Question.

Dr. S. P. Mookerfee: Question? It
may be, but if the hon. Prime Minister
can point out a single communal inci-
dent in any part of India, his question-
ing will have some truth behind it,
but otherwise that questioning re-
mains a mere question mark.

Shri Jawaharlal Nehru: Violent,
every way violent.

Dr. S. P. Mookerjee: If the hon.
Prime Minister says that our satya-
grahis have committed violence, let
him appoint a committee of enquiry
and I shall abide by its decision.

Shri Jawaharlal Nehru: Everything
violent.

Dr. S. P. Mookerjee: But I say this
to the Prime Minister, that so far as .
violence is concerned, it is not these
men—about 600 of them who are in jail
in different parts of the country and
about 50 of them who have been
arrested under the Preventive Deten-
tion Act who are guilty of violence.
I have seen a number of these boys
in the jail. I have seen the rope-like
marks on their chest, on their back,
and I have also seen and heard the
manner in which these peaceful satya-
grahis have been beaten, caned, lathi-
charged, dragged to the police van,
and taken to the jail. We have also
seen how ladies have been taken
away—ladles and also men—ten,
twelve miles away from Delhi and let
loose near jungles or in remote areas
and deprived of their belongings, just
for the purpose of making them walk
back to Delhi. Let the Prime Minister
prove that there has been violence
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committed by the satyagrahis. It is
possible that crowds may have done it
on one or two occasions; they may
have done something; but it has been
our specific instruction to avoid
violence, and let me say this that
we cannot possibly afford to commit
any violence. That would be undesir-
able and that will defeat the very
purpose that we have in view. We
have been tied down to a_situation, a
situation which we ourselves do not
like, but what is the remedy which is
open to us.

An. Hon. Member: To gct out of it.

Dr. S. P, Mookerjee: 1 am asking
the Prime Minister: If a situation
arises in the country, where a section
of the people are fighting for their
legitimate rights, and everyone in
authority refuses to talk to them—an
attitude which is inexplicable—what
can they do? I beg of the Prime
Minister to answer this question. An
amazing thing is that he and I never
met. Four or five or six times, I said:
jet us trust each other. I am not doubt-
ing the Prime Minister’'s motives. He
{s of course proceeding in a manner
which he certainly thinks is right and
proper, but why ‘should he question
those who differ from him? It is not a
question of doubting each other's
motives. A situation has arisen.
Certain viewpoints have been placed
before the country. Can we not find
out some peaceful settlement through
the process of negotiations?

Shri Jawaharlal Nehru: No.

Dr. S. P. Mookerjee; That is the
very distinguished chela of Mahatma
Gandhi; that is the very distinguished
disciple of Mahatma Gandhi—saying
no,

Shri Jawaharlal Nehru: Not with
ev@{. I will have nothing to do with
evil.

Dr. S. P. Mookerjee: That is the
whole point—“I will have nothing to
do with peaceful negotiations”. The
more he loses his temper, the more
his inner soul comes out, and it comes
out in a manner which he cannot con-
trol himself. He considers that every-
thing is evil that is against him. That
is the evil in him. That is the most
dangerous thing today. Why should he
say ‘No'? We are all citizens of a free
country. Why should he think ihat
he and his followers are thre only right
people? Let us sit down together and
see what the position is, and whether
we can come to a settlement or not.

An. Hon. Member: Stop preaching
violence.
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Dr. S. P. Mookerjee: We preach
violence? If you find that 'we commit
violence, undoubtedly tell us. But
every time do not merely say that we
preach violence.

b an Hon. Member: You arc responsi-
le” for it.

Dr. S. P. Mookerjee: 1 can say that
if there is violence, no Government
should tolerate it. But when there are
certain matters of grave import, they
should be settled through the process
of negotiation. I am amazed to hear
the Prime Minister sitting there, say
“NO”; he will never settle anything
through peateful negotiations. That is
a matter very much for him to decide.
} cannot compel him. I.cannot use
orce.

Shri Jawaharlal Nehru: No settle-
ment with evil; certainly not with
evil, '

Dr. S. P. Mookerjee: But what T
am saying is this, that there has been
systematic adoption of violence by the
Government. What violence can we
commit? What force can we think of?

Shri Raj Bahadur: Ig petting of
stones non-violence?

Dr. S. P. Mookerjee: By whom? Bv
the bullocks? Bulls? You refer to that
bull story. Dr. Kailas Nath and the
bull made a perfect combination, and
the story came out that the bulls had
come into it. (An Hon. Member: You
brought the bulls.) We brought the
bulls? Is there any evidence? Where
can we bring the bulls from? There
is no question of stone throwing. If
there was stone throwing it was done
by agents provocateurs.

Shri Raj Bahadur: Hence is the
evidence. Has the hon. Member seen
the bandaged forehead of the hon.
lady Member over there?

Dr. 8. P. Mookerjee: Of course, you
want evidence! That distinguished
lady. the report in the papers says,
got it from lathi charge by the police.

I cannot say who has done it. None
of the Members of the House was
present there, I have read in the
papers that this was due to a lathi
charge by the police.

Shri Jawaharlal Nehru: It is wrong.
The hon. Member gets his facts from
very peculiar sources; that is why he
is wrong.

Dr. S. P. Mookerjee: Unfortunately,
the Police and the C.I.D. are not at
my disposal; so I cannot get facts
from the Police. So, I say. with regarad
to every matter, let there be an
enquiry. Let an enquiry take place.
I am prepared to accept the findings
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of an impartial tribunal. I do not say
that all the allegations that have been
made are true. Some of them may
be exaggerated. I was not present on
every occasion. Therefore, the only
way by which we can ascertain the
truth is through an impartial investi-
gation. If that investigation shows
that there has been violence by our
men, undoubtedly we will lrave to
accept responsibility. But so rar as
commitment of violence on previous
occasions was concerned, it was by
the crowds, not by the peaceful sutya-
grahis. But, as I say, the Prime
Minister can have it verified. A num-
ber of people have been beaten and
sent to Yole camp. One of them, a
distinguished man, was beaten in a
merciless manner and when T met him
in the jail he showed us the mark on
the body. Who commitied those in-
juries on the bodies of these indivi-
duals? Who were the people who
‘have done it? (Interruption)

Now. it is quite possible for the hon.
Members to say that we have beaten
the crowds, we have beaten Congress-
men and we have beaten ourselves.
That, of course, is an argument which
the hon. Members belonging to the
majority party can advance. But that
is an argument which will only please
them; it will not convince the rest of
tbe world.

I am sorry, the Prime Minister
spoke in that strain. I am venuinely
.and sincerely anxioug that we should
be able to sit round the table and
find a way out of this )

Some Hon. Members: No, no.

Dr. S. P. Mookerjee: 1t is all right.
If it is your verdict, if the Govern.
ment says that there can be no ques-
tion of talk, there can be no question
of negotiation and you will rule only
by force. you will rule only by re-
pression, I can say this, that will fail:
‘that can never succeed. It can never
succeed, because it has already
aroused feelings. The purpose for
which the agitation is going on has
already aroused deep sympathy in the
minds of people. not belonging to our
.creed alone.

Some Hon. Members: No, no.

Dr. S. P. Mookerjee: I know it has
not aroused any sympathy in the
minds of any people who are inter-
rupting me. What is the use of hon.
Members interrupting me? I do not
expect any sympathy from that
quarter. When I say we have got
.sympathy from people......

An Hon. Member: From which
quarter?

25 MARCH 1953

Situation in Jammu 2876

An Hon. Member: From Pakistan!

Dr. S. P. Mookerjee: Of course, the
hon. Member who is quoting Pakistan
has left his seat there and has gone
there. He has rgade Pakistan for him-
self there.

Now, so far as this point is con~
cerned, if the Prime Minister says
that his only weapon is force, his only
weapon is repression, then it con-
tinues—Ilet it continue. Of course, we
are prepared to suffer the conse-
quences. But whatever provocation
may come from his side, however
much he may lose his temper and
threaten us, I can assure him that our
instruction has been from the very
beginning, is today, and will be till
the last, that we shall not commit
violence, that it must not take a com-
munal turn, because I know they are
most anxious that it takes a com-
munal turn.

Shri Jawaharlal Nehru: No.

Dr. S. P. Mookerjee: Of course they
are anxious. Otherwise, his whole
theory goes. The biggest thing he
does today is to find out communalism
where it does not exist, thereby creat-
ing communalism in this country.
Wherever he goes, whenever he has
to hide his own inefficiency, his in-
capacity to deal with the vital pro-
blems facing this country, there is
one thing—communalism, communa-
lism—whereas he knows in hig heart of
hearts that so far as surrender to the
worst type of communalism is con-
cerned none is guilty in India today
more than he is. There can be no
question about that, but he will not
think about it. I would apneal to him
that it is not a question of our talk-
ing about the past. We lnove the
country as much as they do. We want
the ggod of this country.

An Hon. Member: You do not.

Dr. S. P. Mookerjee: Well, if the
hon. Member says that we do not
love the country. he discloses his own
perverted mind. If that is your theory,
let it be so. But we are not prepared
to accept that position. There may be
honest difference of opinion. In all
these matters. where it concerns the
vital rights of the people, the liberties
of the people, where a section of the
people have put forward -certain
demands. which according to my
humble opinion are capable uf adjust-
ment through negotiations, they must
be carefully considered. That is the
tragedy of the situation. In one day’s
time we can settle this, if all of us,
view it not from a particular angle of
vision, but from the interest of Jammu
and Kashmir, of India as a whole. If
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we proceed to examine the matter
from that point of view there is no
difficulty.

I make this offer in spite of these
interruptions, in spite of the Prime
Minister losing his temper. Whatever
he may say, at any time if ne feels
that this matter could be settled, we
can coolly sit together and settle it.
I am not saying that it should be
settled by arbitration, but you should
take steps which will remove the
m%jn causes of fear and suspicion.
which will create peaceful conditions,
so that democracy may thrive. If that
is so. at uny moment he will only
have to make a decision and our
co-operation will be at his disposal.
If on the other hand he feels that he
can go on as he likes and only
utilise force, he may do so and be
responsible for the consequences.

Today section 144 is being applied.
The Prime Minister was in Meerut
three days ago and he made a terrific
speech, even probing into our inten-
tions. I do not know how he entered
into my heart. He has probed into
our intentions and has sald a lot‘of
things. I wanted to go to Meerut #ay
after tomorrow. Today I have heen
informed that I can go there, provided
I do nnt spezk anything about Jammu
and Kashmir. You are talking of
democracy! What is democracy?—
that all those who support Govern-
ment policy will be allowed to go and
make speeches and anyone who
opposes Government policy will be
gagged and will not be permitted to
open his mouth. You call it demo-
cracy! You think that this democracy
will continue in this country? We are
asking that democracy may be really
established, that there may be give
and take exchange of views. But if
Government considers that by reason
of the majority that it commands,
today. it~is going to force its will on
the peopie of this country. it will not
work. it will not work, it will not work.
Do not bring disaster to the country
by following old British methods.

I tell the hon. the Prime Minister
and the Government that these
matters we should consider dispas-
sionately on their merits. I am not
infallible: I am not saying that we
have not committed any mistakes.
Mistakes might have been committed.
But we must trust each other. The
question is not one of motives. But
we must sit quietly and try to solve
this problem. The Prime Minister savs
that a peculiar situation has come
which is not only imperilling the
interests of this country, but may
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jeopardise the international situation.
So, you cannot just overlook the posi-
tion. My offer is let us sit round the
table and discuss the matter and try
to arrive at a settlement which will
be fair and honourable to all. The
answer is for the Prime Minister ta
give. ‘

‘Shri B. Shiva Rao (South Kanara—
South): In the very limited time that
I propose to take I shall deal with
only two or three points. When I first
read the terms of the motion which

was put down by my hon. friend
Dr. Mookerjee, it was not clear to
me—and judging from the speech

which my hon. friend has just deliver-
ed, I think it was equally not clear to
him—what the precise scope of the
motion is which he wants the House tn
debate this afternoon; because, the
situation arising out of Jammu may
mean many things to many people. In
an attempt to solve my perplexity, I
read the pamphlet which has just been
published and to which my hon. friend
made a reference—a pamphlet which
contains the correspondence which
took place between him and the Prime
Minister and also with Sheikh Abdul-
lah. I do not know how inany Mem-
bers of this House have 1ead that
pamphlet. But I found in it a good
deal of light in respect of the stand-
points which the Prime Minis‘cr: and
my hon. friend Dr. Mookerjee take in
regard to the Kashmir dispute.

My hon, friend is impatient that no
solution hgs yet been found for this
dispute. May I say that he is not the
only one who is unhappy about it?
I think everyone in this House is im-
patient for a satisfactory solution of
this dispute. But I would add, if I
may say so, that Dr. Syama Prasgst
Mookerjee in his impatience, as is only
too clear from the terms which Ire has
used jn  his various letters to the
Prime Minister, has yielded to despair
and to a spirit of defeatism, and he
has urged the Prime Minister to adopt
courses which can bring neither India

nor Kashmjr any good but only disas-
ter in th;ru end. v y disas

I said a moment ago that we are
not the only people who want a solu-
tion of the Kashmir dispute which is
now before the Security Council;
there are others, outside this ITouse
and outside this country, who are
equally impatient to seek a solution,
a quick solution. My hon. friend said
in the course of his speech with some
warmth: Am I trying to help the
enemy by trying to suggest that
certain courses be adopted by the
Prime Minister? I venture to suggest
to.my friend, with all respect to him,
that perhaps he is helping not exactly
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the enemy, but he is helping, uncon-
sciously, some Powers who are not
particularly our friends in regard to
the Kashmir dispute. At a meeting of
the Security Council—I think it was
in November of last year—Britain
and the United States jointly spon-
sored a resolution for a very quick
solution of the Kashmir dispute. And
the Prime Minister, on behalf of the
Government, authorised the Leader of
the Indian Delegation who wpresented
the Indian case before the Sccurity
Council, to reject ihe terms of that
resolution politely but firmly. These
Powers look at the Kashmir dispute,
not as we see it but somewhat dif-
ferently. . Last week, when the esti-
mates of the External Affairs Ministry
were under debate, I devoted a good
deal of my time to analysing the
implications of the establishment of a
Defence Organisation known as
.N.A.T.O. I read out certain passages
from a book which has recently been
published by the Royal Institule of
International Affairs and for which a
group of distinguished British authors
was responsible. Theve is one other
revealing passage in thrat book which
refers to the Kashmir dispute, and
which may be of interest to the House
and zalso to my hon. friend opposite.
Discussing the problems of Asia these
writers say:

“Pakistan’s military strength is
pinned down by the Kashmir
quarrel; and engrossed in rivalry
with India she cannot play the
leading role in the Muslim world
to which her population and posi-
tion may seem to entitle her.
Neither India nor Pakistani forces
can be counf{ed on to join the
Commonwealth foreces for the
defence of the Middle East so long
as the Kashmir problem remains
unsettled. And even if it were
sedled, ii is by no means certain
how extensive would be the mili-
tary co-operation offered to the
Commonwealthr from Karachi.”

I shall read ope more sentence from
this book which also throws addi-
tional light on the point of view of
some of these Powers which are work-
ing so hard in the Security Council
to obtain -a quick solution of the
Kashmir : problem:

“The position taken up by
India towards the cold war and
her dispute with Pakistan over
Kashmir are serious embarrass-
ments to  Britain’s  Atlantic
policy.”

Britain and the United States and
some of the other Powers are anxious,
for their own reasons, to see this dis-
pute settled as soon as possible. But
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in that anxiety they overlook certain
vital points in regard to this_ dispute,
just as from another standpoint, I
venture to suggest, my hon, friend
opposite too overlooks certain vital
points in regard to this very dispute.
And may I say that the Prime Minister
is absolutely right in refusing to be
stam, into a hurried or an un-
wise decision by yielding to pressure
tactics, whether they are from one
extreme outside India or from another
extreme inside India?

Apart from the merits of this dis-
pute, is it wise. I ask, with all respect
to my hon. friend, is it wise when
this dispute has reached a somewhat
critical stage before the Security
Council and .the United Nations, when
wisdom dictates that we should all
join together in support of the Prime
Minister’s policy, that we should con-
fuse the issues and divide the forces
inside?

My hon. friend spoke very eloquent!y
about the peaceful nature of the
movement which has been inaugu-
rated by the three organisations which
he mentioned. May I ask him, if he
reads the newspapers, how is this
agitation maintained and sustained in
Delhi? Many colleagues of mine in
this House and in the other House
have been, during the last several
days, visiting different mohallas in
Delhi City and obtained not only valu-
able contacts but valuable informa-
tion; and they have come back, all of
them, with reports that the movement
is languishing in Delhi itself for want
of local support.

Dr. S. P. Mookerjee: Then it is
solved!

Shri B. Shiva Rao: No. You are
trying to find a remedy for it. Groups
of volunteers have been pouring into
Delhi from various centres in U.P.,,

-Rajasthan and Madhyabharat, parti-

cularly from Lucknow, Kanpur, Sita-
pur, Kheri, Faizabad, Meerut, Allaha-
bad. Dehra Dun and Gonda.

Dr. S. P. Mookerjee: That is part
of the scheme.

Shri B. Shiva Rao: That is a part
of your scheme. And my hon. friend
has been further afleld during the
pas. icw days, he has visited Bom-
ay, Bangalore and Calcutta. And
there are other centres which are pro-
viding recruits for this peaceful agita-
tion, from Indore and Gwalior, from
Patna and Gaya in Bihar, from Hissar
and Rohtak in Punjab, and from
PEPSU. And I am told—I have not
had any verification for this report—
but I am told there is a transit camp
in Ghaziabad where these recruits
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can refresh themselves
enter the City of Delhi,

Dr. S. P. Mookerjee: That is not
correct.

Shri B. Shiva Rao: I am told Punjab
has been divided into two  zones.
Rohtak and Jullundur; Rohtak to feed
Delhi with volunteers and Jullundur
for sending volunteers to Pathankot.
Probably even - this outside support
would begin to languish, as local sup-
port has languished, if the truth were
known in these far off places.

And here I come to the writings in
a section of the Delhi Press. And I
say it with a good deal of humiliation
and regret as a newspaper man my-
self. From time to time a section of
the Press in Delhi seems over-powered
by a wave of hysterical violence and
fanaticism. We saw one outburst of it
in January 1948 which culminated in
the murder of the Father of the
Nation. And today, at any rate during
the last few weeks. we have wit-
nessed a similar outburst on the part
of a section of the Delhi Press. I know
there are many honourable excep-
tions. Some papers, Urdu papers
particularly, with large circulations, I
regret to say. have been publishing
alarming and provocative headlines.
I will give the House just a few
examples of the kind of headlines

before they

that are published. There is one °

paper—edited the 10th  of March—
which says *Police resort to lathi
charge, over half a lakh persons in-
volved, without giving them any
warning. Tear gas used ruthlessly”.
Another paper says ‘Peaceful satya-

grahis lathi charged several times in
Delhi”.

An Hon. Member: A fact, Sir.

Shri B. Shiva Rao: “Police gives
severe beatings to several persons
after forcing them out of their shops”.
I have batches of headlines. After that
some very leading Urdu phpers say...

Shri Algu Rai Shastri (Azamgarh
Distt.—East cum Ballia Distt.—West):
Have they large circulation?

Shri B. Shiva Rao: I am afraid they
have substantial circulations. Another
headline: “Some disgraceful examples
of heart-rendini)attpcities on peaceg}xl
satyagrahis in Delhi” and so on. A
Muslim Superintendent of Police has
been directly responsible” for many of
these so-called police atrocities! Not
only have they been giving provocative
and inflammatory headlines featuring
this news on their front page ignoring
news of world significance, but
they have also been writing in
thefr editorials In a similar strain. I
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will give the House only two or three
examples to indicate the type of
writing.

This is a passage from the editorial
of one newspaper: !

. “Today the police resorted to a
,very severe and ru thi
charge under the command of
D.S.P.”

and they give the name of the Muslim
D.S.P. who has recently been brought
to Delhi from U.P.

“Tear gas was used against
680,000 people for full one hour and
further lathi charge was made all
of a sudden under the orders of the
same D.S.P.”.

I will read one more passage to in-
dicate the kind of writing in these
papers. “Dr, Syama Prasad Mookerjee
wanted to settle the Jan Sangh dispute
by peaceful negotiations but Pandit
Nehru’s dictatorial attitude stands in
the way. Sheikh Abdullah too refuses
to have any talk with the R.S.S. ag,
in his opinion, the hands of this crgani-
sation are stained with the blood of the
Muslims.”

I do not want to give more advertise-
ment to these newspapers by reading
more of these samples of violent and
unbalanced writings. I shall now con-
clude by referring to one or two pas-
sages in one of the several letters that
Dr. Syama Prasad Mookerjee wrote to
the Prime Minister. He put down
several points for consideration. After
Pandit Prem Nath Dogra had been

released, this is what Dr. Mookerjee
says:

“Naturally I cannot commi{ the
Praja Parishad but knowing as I
do their minds to some extent. I
can make some suggestions to you
for your consideration”.

And then follows a number of sug-
gestions which must be accepted by
the Government of India and the
Government of Kashmir. Dr. Syama
Prasad Mookerjee has also suggested
in one of his letters that the with-
drawal of this movement of satya-
graha, as he calls it, should be followed
by a conference with not only the
agenda prescribed before the with-
drawal of the movement. hut even
certain tentative -decisions 10 which
the Government must give efTect.

I will not take more time of the
House but I think it is important,
indeed it is a matter of fundamental
importance, that the Prime Minister’s
interpretation of the basic attitude
which Dr. Mookerjee has adopted



2883 Situation in Jammu

‘throughout his cortespondence should
be placed on record. The Prime
Minister said in one of his letters:

~ “In effect this agitation chal-
ienges the authority and supre-
macy of our Parliament in a vital
majter. It also seeks to interfere
in international affairs which havd
far-reaching consequences. I am
indeed surprised that you should
expect me or our Government to
countenance any such attempt
which strikes at the root of demo-
cratic Government and accepted
canons of policy.”

And the Prime Minist
conclude! er goes on to

“The larger good of India as
well as the people of Jammu and
Kashmir State with  which we
have been entrusted is more im-
portant than the wishes of a group
of persons who could only think
in a narrow and bigoted way and
who do not hesitate to do deep
injury to India's well-being for
the sake of some fancied group
advantage.”

I would like to make one comment:
no Prime Minister and no Govern-
ment, whether it is the Congress
Government or any other Government,
can afford to abdicate its authority
in response to the defiance of a group
which persists in breaking the laws
of the country.

Shri H. N. Mukerjee (Calcutta
North-East): A little while ago, I rose
in my seat to vote 1n favour of a
motion which wanted a Government
enquiry into the arrest and detention
of certain leaders of the mov.ement
whose activities we are discussing at
the moment but I have no hesitation
in saying that as far as the Jammu
agitation is concerned, it is a basically
reactionary and an actively counter-
revolutionary —movement which it is
the duty of every patriotic citizen of
this country to counter. I known—-I
hear laughter from a certain section
of the House—there is no love lost
between us and the ruling party. I
know that even today, a Congress
Chief Minister from the Punjab of all
piaces, a gentleman who goes by the
name of Mr. Bhimsen Sachar, said on
the 23rd March at Ambala that “the
real fight today is_not between the
Congress and the Praja Parishad,
Hindy Mahasabha or the R.S.S. but
between India and the Communists”.
I make a present of it to the Prime

Minister. In fact, there are in the.

ranks of the Congress today peorle in
very high positions—perhaps also in
tha Cahinet of thiz country-—~who have
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a very soft corner in their hearts for
what is going on under the aegis of
my honourable and formidable friend
to the left. I know it is a fact......

An Hon. Member: In the present
Cabinet?

Shri H. N. Mukerjee:......and I want
the Government of India o come for-
ward—Yes, I have my suspiclons
about some in the present Cabinet—
the Government of my country should
come forward and say that as far as
this particular agitation is concerned,
they are going to see that its nefarious
activities are not permitted to con-~
tinue. 1 say this because when I first
heard Dr. Mookerjee speaking, he
began as it he was throwing out a
sort of compromise suggestion; he said
he had only lent “moral support” to
this movement and then he said that
throughout the agitation and even
now he was anxious for a settlement.
He ended also on a note which sug-
gested that he was anxious for a
settlement. I do not quite know how
to wead his mind. I am not very
familiar with tRe  workings of his
kind of mind. I do not understand
how he could go to Calcutta and make
the kind of speech which was referred
to by Mr. Shiva Rao just now. T have
got a cutting here. 1 also belong to
Calcutta. He went to Calcutta, to my
constituency, and he made a speech
which was reported in the Calcutta
edition of the Amrita Bazap Patrika
of the 23rd of this month. There he
said that he wants people from all
over the country to join this move-
ment and go to Delhi. The slogan was
raised at a meeting in Calcutia in
Wellington Square, Delhi Chalo, let us
g0 to Delhi. I am as proud a Bengaiee
as any other. Bui, I hate Bengalee
patriotism being exploited and muti-
lated in this way.

Dr. S. P. Mookerjee: I did not ex-
ploit.

Shri H. N. Mukerjee: These are the
words. I am quoting from the Amrita
Bazar  Patrika report of what
Dr. Mookerjee said, This is a paper
which boosts Dr. Mookerjee.

Dr. S. P. Mookerjee: Not at all now.
Shri H. N, Mukerjee: He said:

“This demand should receive
pogular support from all over
India. It should not be treated as
a movement of a section of people,
and all patriotic citizens irres-
pective of party and religion must
assist in developing it into an all-
India movement. He announced
that people from different parts of
the country ex]geressed their readi-
ness to go to Delhi and take part
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in the satyagraha and hoped that
Bengalees who were always in
the forefront of any national
movement would take their part
in it

It was a 12-year-old lad who got up
first in the meeting and said, ‘I am
a volunteer for this movement". This
is the kind of thing that stinks in our
nostrils; it nauseates. He is trying
here and now to get up an all-India
agitation gver this issue.

I shall refer to another matter
which, to my mind, is equally poiso-
nous. I was reading in the papers a
letter by an hon. Member of this
House, whom I do nof{ see here now—
I do not know for what reason—to
another hon. Member who is here, who
is the President of the Hindu Maha-
sabha, saying that perhaps they could
call off this movement, He gives the
reason for it. And what is the reason?
In Pakistan, he says, there is a slogan
for jehad., They are going to fight
India. And so. he suggests. they might
call off this movement. Look at the
dangerous character of the game
which these people are playing: keep
up the war psychosis between India
and Pakistan, tell the Indian people
that in Pakistan they are talking of
war with India and only on that issue,
these friends are magnanimously
coming forward to withdraw the
movement. This kind of suggestion
shows how there are wolves in sheep’s
clothing: and they talk about the non-
violent character of the satyagraha
and their agitation! These are the
people who Hfourish on the mainten-
ance of a communal atmosphere in
the country. Their occupation will be
gone the moment our people can
really rise to the full stature of their
being, the moment they can see how
irrelevant and how subordinate is the
communal canker which they are
utilising for purposes of their own
political advancement. -

If 1 am told that I may be exaggerat-
ing. here is a booklet which I just
specially wanted to bring to this
House. It was sent to us by
Dr. Mookerjee's own people. It is not
a Government publication, extracts
from which were read out by
Mr. Shiva Rao. I have also got a copy
of that. I brought this because it is
Dr. Mookerjee’s own thing. On page

63 of the document called, Integrate’

Kashmir, I have a list of the demands
of the Praja Parishad movement, on
the basis of which Dr. Mookerjee
wanted the Prime Minister to have an
agreement. Items I to IX: there is not
a single reference to the living condi.
tions of the people of Kashmir; there
is not a single reference to the land
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reforms question. On the contrary,.
there is a reference to the constitu-
tional provisions; there is reference to
the effective enforcement of the Indian
Constitution in Kashmir, which means
that the compensation clause would
apply, which mgans that the land re-
forms already there would not be
implemented. There is not a word
about the real living demands of the
people of Kashmir; nothing about
employment which has to be found for
the unemployed soldiers in Kashmir;
not a word about the bureaucratic -
way in which the agents of this Gov-
ernment are trying half-heartedly to
implement the niggardly, inadequate
land reforms which have been insti-
tuted there. There is not a word about
Dogri. nor a claim that the Dogra
people are entitled to use their own
language and that against their will
Urdu should not be imposed on them.
There is not a word against the Maha-
raja and the tribe of Rajpramukhs on
whose favours they seem to thrive
and flourigh throughout the country.
There is not a word about the real
live problems of the people of Jammu
and Kashmir. Wherever it mav be,
they have nothing at all to do with
the living conditions of the people of
the country. This is why their move-
ment has fallen flat. I can say, with
a fyl]] sense of the facts that their
movement dogs not appeal to the
people. It is only in so far as they
can poison and inflame communal
passions ghat they can have a move-
ment of any sort. That is why they are
trying all sorts of subterfuges to have
a movement of this kind. This is a
thing of which the Government have
to teke note.

This is the point of view from which
I would like the Government to tackle
this problem: not merely to say that
we are not going to do a thing about
the people’s real grievances. 1 quite
understand the Prime Minister saying,.
“I will have a Round Table Conference
with you”. I understand that. But, T
do want to tell this to Dr. Mookerjee,
if he is at all conscious of his res-
ponsibility, about which sometimes he
mouths glib phrases—he often says he
is a responsible person and the likes
of us on these benches are mischie-
vous chargeters from the streets. If
he is at all serious, why does he not
unconditionally withdraw the move-
ment? He knows he is in g position
to deliver the goods if he wishes to
do s@. After having unconditionally
withdrawn the movement, why cannot
he, or anybody else for that matter,
have a discussion regarding the live
problems which the people of Jammu
might have, which thes people of
Kashmir might have? There are so
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many things about which, we know,
the people want to agitate their
grievances. He does not do it. He is
not interested. He wants to keep it
up. That is why he went to Bombay
as he went to Calcutta and he had a
Press conference.

Dr. S. P. Mookerjee: No Press con-
ference at Calcutta.

Shri H. N. Mukerjee: There he said
we dn not want another Pakistan in
Bharat, referring to Kashmir. This is
wonderful. In regard to Kashmir we
had A discussion last year; we have
occasjonally discussions about Kash-
mir. Kashmir is in a very special
position for certain very concrete, his-
torical reasons. We all know that. If
we wanted to dub Kashmir as Pakistan
in India because Kashmir is indubit~
ably a Muslim majority Stale. what is
the kind of mentality ihat we are
encouraging to develop in the mind of
our people here? Why should we
tolerate this kind of hate? Why should
we allow these people to kecep the
minority in India and thee minority in
Pakistan in the tenterhooks of agony?
That is the exact purpose and objeet
of these people. Why should we allow
these people to keep Kashmir as a
running sore, a perpetual apple of
discord. a factor for continuing the
war pychosis between India and Pakis-
tan, so that at another level this
Kashmir question, might continue to
be utilised and ‘exploited by these
Anglo-American worthies who sit in
the Security Council?

I know that he does make from time
to time reasonable suggestions. Let us
consider those suggestions. Let the
Prime Minister come forward, for
example, and consider very seriously,
and not merely dismiss it as an airy
ejaculation, the question of the with-
drawal of the Kashmir case from the
United Nations. This s a matter
about which we expect the Prime
Minister to give some really serious
thought. Let him also come forward
and pay that there are certain griev-
ances of the people of Jummu and
Kashmir relative to their living condi-
tions about which he js shortly going
to have a real investigation. Let him
come ferward and say at the same
time that he is not going to tolerate
any nonsense about this flag question,
about the Constitution question. about
the Rajpramukh question, which are
the very foundations of the movement
which is led by Dr. Mookerjee.

I also say this. I would expect
Dr. Mookerjee, if he has an iota of
responsibility, to say. “I withdraw the
movement unconditionally.” He can
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get my hon. friends over there who
may be laughing as I speak, to agree
to withdraw this movement. Actually
sometimes I have a feeling that possi-
bly they have bitten off much more
than they can chew. If these people
were prepared to come forward and
say, we withdraw the movement, and
if the Government puts forward
certain suggestions and approaches
the problem, not in a huff or temper,
but say, we shall go into the real
grievances relative to the living condi-~
tions of the people, as far as Jammu
and Kashmir are concerned, I am
sure, the whole thing can be settled.

I would add, as far as this move-
ment is concerned, Government should
give no quarter to this kind of com-
munal counter-revolutionary  move-
ment. There should be no shilly-skal-
lying over the implementation of the
land reforms. Today, in the papers I
read about the evidence given before
the Wazir Commission by a Parlia-
mentary Secretary of the Kashmir
Government, who says that many
bureaucratic mistakes are being com-
mitted and there are many lacunae
as far as the land reforms are con-
cerned. Let there be no shilly-shally-
ing as far as land reforms are con-
cerned. Let there be no truck with
outmoded bureaucratic® methods as re-
gards thee treatment of the common
people. Let there be provision for
popular peasant co-operation in the
implementation of the land reforms,
and let there be a serious eflort to
mobilise the democratic progressive
forces. for whatever they are worth,
that we have got in our country, in
Kashmir and elsewhere. and then we
shall be able to throw into the dust
bin of history those absolutely re-
actionary forces which. I am sorry to
say, my hon. friend on the left re-
presents.

7 p.M.

Shri N. C. Chatterjec (Hooghly): I
m amazed at the unnoly alliance
etween the Congress aad the Com-
munists. I do not knuw whether I
shall congratulate the Y‘rime Minister
or offer my condolences.

Shri Algu Rai Shastrl: Sometimes.
you yourself have alliances with those
people.

Shri N. C. Chatterjee: Honestly.
there is a complete. persistent. cruel,
malignant misunderstanding of thisg
movement. I say so with a full sense
of responsibility. Why have we started
this? I am not going into details, but.
I think, I owe it to the House and
hon. colleagues here to explain why a
respopsible citizen should start a
movement like this. I take the House
into the fullest confidence, and I anmr
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perfectly candid. With the fullest
sense of candour and responsibility I
say we thought that the people of
Jammu, our unfortunate brothers and
sisters who are being oppressed and
tortured. who have been subjected to
a reign of terror and ruthlessness
(Interruption).

Some Hon. Members; No, uo.

Shri N. C. Chatterjee: That is my
honest convjction, and we can prove
it to the hili—not by shouting they
can stop the voice of truth. By a cam-
paign of misrepresentation, you can
befog the people for some time, but
You cannot convert untruth into truth
by merely .shouts and propaganda.

What is the offence that these poor.
tortured brothers and sisters of Jammu
have committed? (Interruption). What
is the crime they have committed?
Please do not” laugh at this serious
matter.

Here is a printed memorandum
which the President of the Praja Pari-
shad of Jammu submitted to the
Rashtrapati. the President of India.
The first sentence is:

“The people of Jammu are parti-
cularly anxious to ensure their
State becomes firmly and finally a
permanent unit of the Indian
Union, and they are Prepared to
pay any price for it.

That is their demand—"for Heaven",s
sake. do not keep us on tenterhooks’.
The Prime Minister of India, rightly
or wrongly. has sent the matter to
the U.N.O. The U.N.O. is playing with

it, There is an ofter of plebiscite. Do.

you not realise., have you not got the
sense to appreciate that so long as
thaf plebiscite is there, naturally these
poor people are labouring under a
justifiable apprehension as to their
future? They, as sons and daughters
of Mother Ipdia say: “Whatever may
happen, lat there be no consignment
of us into perdition, into hell”. They
hate Pakistan, What is the good of
the Prime Minister standing up and
saying: “You people are fg'xg_nds of
Pakisg¢an and enemies of India”? That
is absolutely an unfounded charge.
His ranting is based on m'oonsl.'sme.
They are saying, we are saying: For
Heaven's sake, withdraw this Kashmir
issue from the U.N.O. and if you have
got courage, if you have got patrio-
tism, if you have got sincerity, if you
have got strength, take away that
portion of Kashmir which the Pakis-
tanis ‘have illegally, unlawfully tres-
passed into and occupied”. That is
our stand. That is what the Jammu
people want. Instead ot discussing
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with them and trying to appreciate
their demand, what s happening
there? A reign of terror has been let
loose. -

Why are people facing lathi-charges
and bullets there? It is not our move-
ment. They have started the move-
ment three months ago. During these
three months they have been facing
lathi-charges; they have been facing fir-
ings; they have been facing bullets.
What for? Two thousand people went
to jail. Men and women are suflering
all sorts of indignities and torture and
cruel repression. What for?—because,
they want integration. complete, un-
conditional and irrevocable accession
with India. Is that a crime? Is that
communalism? Now, my friend
Mr. Hirendra Nath. Mukerjee stands
up and says: “These are reactionary
communal forces operating”. What is
the communalism there? They are
fighting for integration, and the estab-
lishment. of "the citizenship rights
which you pcople enjoy here. When
the Supreme Court released me and
Dr. Mookerjee, our Kashmir friends
came to congratulate us. We said:
“Now. we realise, my brothers. why
the do not want the Supreme Court’s
jurisdiction to be extended to Kash-
mir”. There are hundreds of people
there who are kept behind prison bars,
not for days, not for weeks, but for
months. Responsible men have been
denied all liberty; no charge, no trial,
no accusation. no opportunity of
vindicating themselves, no opportunity
or chance of proving their innocence—
and they have been kept there in jail
for months and months. They want
the'same Fundamental Rights which
Indian citizens enjoy. It is an abso-
lutely wicked untruth which the
Commu_mst Member says. that we are
supporting them because we want the
BaJpr'amukh to come back. Nothing of
the kind. Our grievance was: you have
kept the Nizam as Rajpramukh. and
You have weeded out this man; that
1s not fair. We have pointed out that
was unfair, but nobody wants the Raj-
pramukh to be back, Nobody wants it.
What_w{e say is this: that their essen-
tial civil liberties have heen denied,
there is cruel  suppression, and basic
human rights have been denied to
these people. There is no democracy
really functioning. and they, therefore,
are perfectly justified in demanding
the_ application of the Indian Consti-
tution. They say: “Give us the Funda-
mental Rights”. What is wrong there?
Instgad of giving them that, you are
talking of false charges of communa-
lism. This is a bogie you are raising—
a false bogie, a misleading charge.

Mr. Shiva Rao says we are im-
patient. No, the electorate is impatient
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with your policy of vacillation and
drift. (An Hon. Member: Question).
Therefore, election after election is
going against them, and they know it,
and therefore they are impatient, they
are unhappy, they are carrying on this
so-called anti-communal propaganda.
Is this democracy or a mockery of
democracy? You do not allow one
Member of Parliament to go to Luck-
now and put forth his standpoint.
You do not allow a Member of Parlia-
ment to go to Punjab and make his
standpoint clear, But you invite the
stooges and flunkies and toadies of
Sheikh Abdullah and allow them to
propagate their views in Punjab and
in other 'parts of India. Is this demo-
cracy? You have been committing

violence. Government has committed
organized violence on our people
which is unworthy of any civilized

Government. A Member said: “We are
‘not going to express any sorrow or
regret at the detention of M.P’s.
It is not we, Members of
Parliament are concerned—it is a ques-
tion of denial of Fundamental Rights
and of basic human rights which we
have incorporated in the Constitution.
And not only that. You have written
a false document in order to dress up
the case that there has been a com-
pliance with the demands of Funda-
dmental Rights. That is what has been
one.

What they are demanding is this—
I told Sheikh Abdulla myself, when I
had the privilege of discussing the
matter with him: “Why do you not
accept the Fundamental Righis?”. The
difficulty was only the clause regard-
ing land-holding. We are perfectly pre-
pared, the Praja Parishad is prepared.
to make some reasonable compromise
with regard to that. We are not say-
ing: “bring back the old feudal regime
there”. We are not saying that. We
are saying that the fundamental basic
right which is enjoyed by over 32
crores of human beings in this country
should be conceded to them. What is
the Fundamental Right?—Freedom of
speech and freedom of expression. You
know that pre-censorship, or banning
of newspapers is illegal in India. But
SO many newspapers are banned in
Kashmir, The Opposition Press is
gagged. No independent Press is allow-
ed to function. The an{j-Abdullah Press
is gagged and smothered. Their demand
is: “For Heaven's gake, at least give
us these things, freedom of speech and
expression and other freedoms which
ﬁou r.:'eople crgoy. Give us these free-

oms".

It is a wicked misrepresentation to
say that the demand for Fundamental
Right is to instal the Rajpramukh back.
It is a perversion of our stand. Who in
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his senses can say that we want to get
the Maharaja back, if once you give
them the Fundamental Rights? They
are perfectly prepared, and we are also
perfectly prepared not to demand the
Maharaja back., I myself assured
Sheikh Abdullah ‘For Heaven's sake,
finalise the Fundamental Rights, bar-
ring those things to which you object’.
He said ‘I will do that’. We are not
asking the Prime Minister to do any-
thing against the declared wishes of
Parliament. Is it the declared wish of
Parliament that the Fundamental
Rights will be enjoyed by everybody
brothers and sisters of
Jammu? Is it the declared wish of
Parliament that there should be finan-
cial integration with every State, but
not with the State of Jammu and
Kashmir? 1Is it the declared will of
Parliament that the Supreme Court
shall be the final tribunal for the
enforcement and vindication of basic
human rights for each and every
citizen in India. excepting these poor-
people of Jammu and Kashmir? Is.
that the declared will of Parliament?
Parliament has never said that. Our
chargé was this that the Prime Minister.
has allowed his friendship for Sheikh:
Abdullah or his wecakness for Sheikh
Abdullah to be exploited by him. He
has not compelled him to play the
game. Sheikh Abdullah has imple-
mented only those parts of the July
Agreement with the Prime Minister,
that suited, him. He abolished the Raj-
pramukh. He drove out the Mgharaja,
and had a Sadar-i-Riyasat, and his
flag. He has got what he wanted. But
what about the other things? What
about the Supreme Court? What abou*
financial integration? What about the
other Fundamental Rights? Why have
they not been implemented? I asked
the Prime Minister, I think, towards
the end of November. ‘Has Sheikh
Abdullah’s Government implemented
the other things?’ I got the reply ‘No’.
and the charge was made that our
movement was responsible for the non-
implementation of the Prime Ministers’
Agreement. It is not a fair charge. It
is an unfair charge, an untrue charge.
What had he been doing for the last
six months? He has not implemented
anything. excepting those parts which
suited him and his vanity.

Now. can anybody stand up and
say ‘Never talk to the Praja Parishad
leaders, never talk to those people
who have been supporting them or
have been lending them support’? Our
movement is a non-violent peaceful
movement for the purpose of focusing
public attention on the reign of terror
which was going on, on the ruthless
repression which was going on in
Jamm_u and Kashmir. You do not send
any dispassionate observers there, only-
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Sheikh Abdullah’s men can go. Only
those who are friendly to him can go
there. But we cannot go there. Those
Members of Parliament who are criti-
cal of his administration cannot go
‘there. One commission was appointed
consisting of the Members of the
Legislature. But they were refused
entry there. Why? Because there was
something wugly there, which {hey
could not possibly expose, and which
they could not venture to place hefore
the public eye. Therefore they did
that. What we are saying is this. And
I am saying it with the fullest sense
of responsibility that I owe as my duty
to my fellow-citizens of India. When
lakhs and lakhs of my fellow-citizens
are in danger in Jammu and Kashmir,
when the Government ¢of Sheikh
Abdullah is pursuing a tragic policy of
obduracy, when our Government are
adopting a policy of indifference or
vacillation, then it is our duty, when
we are satisfied that their demand is
just, fair and reasonable that we
should do our best to focus public
attention on this, and mobilise *public
opinion, so as to put pressure upon
our Government and upon Sheikh
Abdullah so that justice can be done.
to them. It is not a ‘Quit India Move-
ment’ that we are having. We are not
:saying that you people should quit
India. We are saying simply this. For
Heaven’s sake, try to understand us.
Do not be misled by prejudices. Do
not be misled by persistent propa-

ganda. Do not think thal there is
anything communal, or selfish or
sectarian or narrow. If this move-

ment had been sectarian or narrow or
communal, this would not have gone
on in Jammu for so many months. 1
was most distressed to hear that there
were daily and nightly raids on village
after village in Jammu and there was
molestation of men and women. It was
very disgraceful. I wrote to the Prime
Minister, on the 4th, before our move-
ment started, that T was getling very
;hsh-is?ng mesgages, and I sent him
two telegrams. I wrote a le

4th of March: te ter on the

“Myr dear Prime Minister,

We are receiving distressing
news from Jammu. It seems that
repression is going on ;n  full
swing; people in authority are re-
sorting to extreme methods. . .”

And T segt him two telegrams, which

1 received on that day, from the Jammu

eople, and I appealed to him to look

nto the matter. A very kind reply

came on that very day. within a couple
of hours, and he has written:

. “I am afraid that the messages
that you are getting from Pathan-

1
\
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kot have little relation to facls, I
have been getting messages, and
invariably I enquire. The resull of
the inquiry does not bear out the
message at all.”

How can the Prime Minister who
receives the letter at three o'ciock or
so, make an inquiry within a coupie of
hours, and write to me by flve or six
o'clock? How can he do 1it. .

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): Science
has advanced too far. (Interruptions).

Shri N. C: Chatterjee: Are we Mem-
bers of Parliament to be trented as
children? It may be telepathy! are we
nincompoops? I may tell you this is
not the way to deal with people. I am
sorry that men and women have been
molested, and we are getling distres-
sing reports. We wanted to put ai end
to this, We wanted that those ugly
scenes which happened during the
British regime should not happen in
free and independent India. Al that
time the Britishers puffed up with
power, and suffering from power in-
toxication told Pandit Jawaharial
Nehru and the fighters of freedom,
‘You people are traitors, we shall not
have any Round Table Conference or
any talks with you'. What is the gocd
of Mr. Shiva Rao talking in that way?
You will have to come down from your
giddy heights. I am appealing to you,
‘Do not play the role of Linlithgow,
do not play the role of Hallet, and
other ritish  Imperialists’. You
have got to come down frum your
heights. You have to shed your pre:-
tige. Shed your hauteur and settle
this thing in a spirit of ccmpromise.
I think, with a little bit of forbear-
ance, understanding, patience and
charity, this thing can be settled,
honorably, fairly, justly and with
benefit to both Kashmir and India.
and also to the lasting benefit to the

. people of Jammu.
(b

Shri Jawaharlal Nehrn./,-l have been
trying very hard at least to under-
stand the point of view of some hon.
Members opposite, the hon. Member
who initiated this discussion, and the
one who has just spoken. It is noti for
lack of trying. now or previously in
the course of our correspondence, that
I failed to understand ihat roint of
view. Indeed I came to thc cunclusion
that there must be something radically
different in our mental approaches to
this or other problems. One can under-
stand a difference, One can under-
stand an opponent’s viewpoint. But it
is something deeper than that. It was
a completely different way of thinking
or mental approach or mental climate
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in which I live and the hon. Member
lives, which made us inevitablsft, I sup-
pose, to arrive at entirely different
conclusions. Here is the hon. Member
Mr. Chatterjee talking in melodramatic
tones of what is happening in Jammu
and elsewhere, and asking for our
sympathy. Asking what? Just have a
talk around a table. We will setile it
in the course of discussion. It seems so
simple. They are very simple demands!
Non-communal! There is nothing com-
munal about these demands. I can
accept them; at any rate why not I
ﬁi‘ve some indication of accepting
them.

Now, what appears to the bon.
Member sp simple and so obvious
appears to me a highly pernicious and
malignant thing. I do not wiskr to use
weaker words, because I think that
"the whole approach to this problem on
tLe other side has hgen malignant—
nothing short of it. I do not say it is
deliberately malignant—not that. But
it is a whole ‘make-trick’ and out of
this a thing comes out; and comes out
from time to time, occasionally in a
semi-inoffensive way, occasionally in
a nationalist way, occasionally in a
way of advancing the culture of India,
occasionally in this way or that way—
to the better glory of India! But some-
how in that ‘make-trick’ there is that
poison which has injured us in the
past many a time, which has brought
down Jndia, which has split India,
which has led India to civil war. which
has degraded India and which has
humiliated Indfa. And it comeg out
again and again. So I wonder in what
century I live? Am I wrong? Have
I no understanding of this era. of this
middle of the 20th century when these
things come to me from some medieval
age—this way of thinking—in terms of
500 or 300 years ago? Are they right
or am I right? There must be some
mistake somewhere. Obviously I can
hard',yftry as I like—come to the
conclusion that T am wrong and the
other party is right. Naturally, I con-
ﬂ;gxt' that it is more likely that I am

Babu Ramnarayan Singh (Hazari-
bagh West): No, no.

Shri Jawaharlal Nehru: But there is
this vital difference and I want this
House to realise it. It is not a ques-
tion of what I might call a supe.rﬂcial
political difference of approach in the
matter—one may have a different
viewpoint here and there—but it is a
vital thing whichr goes down to the
very roots of things. When I say—the
ton, Member may deny it—something
about the communal approach, he says
1 have got communalism on the brain,
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and, I repeat it. Maybe—]I do not say
who is right—I have got it on the
brain, byt I am not afraid of that. Not
in that sense; we have dealt with it in
the last thirty or forty years adequately
and repeatedly. But I am not afraid
of this as I am not afraid of this parti-
cular movement or any other, from
the governmental or from any other
point of view. But whit I am afraid
of is this attempt, this repeated
attempt. to rouse up certain
passions in the people, to rouse
up certain prejudices in the
people, to play upon them, to exploit
them in the name of the country, in
the name of nationalism, in the name
of various good things and thereby
turn the country’s mind or the minds
of many people in an utterly wrong
direction, in a dangerous direction,
which not only stops progress, but,
what is more than that, may bring
great danger in its train. I have no
desire to make the flesh of people
creep. It is not necessary. But we can
never forget what we have seen flve
years ago in the City of Delhi and
other places round about. It is the
identical approach that brought and
may well bring about great disasters.
We will overcome them, but it means
a throw back. it means going back.
Look at this matter. So simple—the
integration of Kashmir. Now, who is
against i{t? What have the Govern-
ment—what have I, it I may in all
modesty speak about myself, because
I have been concerned with this
Kashmir problem—wanted for the last
flve years and a half since the Kashmir
problem came up? Surely this House
and every one of us has wanted to
finalise the Kashmir problem. Surely
we have wanted to bring Kashmir
into the closest association with India.
Has there been any difference of
opinion here? None. We have wanted
to do that. Why then have we not
succeeded? If you like, you may say
‘You made this mistake or that mis-
take’. But surely the urge, the desire,
the wish to do that is here. Something
came in the way. Maybe a mistake.
Something has come in the way all
the time.

Dr. S. P. Mookerjee: How to get out
of it?

Shri Jawaharlal Nebhru: How to get
out of it? The hon. Member suggested
that we get out of it by talking to
the Praja Parishad people. That is an
extraordinary suggestion.

Dr. 8. P. Mookerjee: That is another
piece of dramatic performance. I
never said that.

Shri Jawaharlal Nehru: Sitting
round a table with the Praja Parighad
leaders.
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Dr. S. P. Mookerjee: That is not the
solution.

Shri V. G. Deshpande (Guna): With-
draw from-the U.N.O.

Shri Algu Rai Shastri: Withdraw
the movement.

Shri Jawaharlal Nehru: We have in
the course of the last five years dis-
cussed 'the Kashmir issue on many
occasions in this House. About nine
months ago or less, we discussed it
very fully—on the occasion of this
agreement that we had with the
Kashmir Government. And that agree-
ment was, in a sense, ratified by this
House. In the course of this session,
twice we have discussed this matter
at some length: first on the occasion
of the President’s Address, and
secondly, when the External Aflairs
estimates were being discussed. So
there has been no lack of discussion
in this House in this matter. Because
it has been an important matter—the
whole Kashmir issue—we have tried
to keep the House in touch with
developments. And now after it has
been discussed and after the House
has agreed to a certain policy, I put
it to the House for its consideration—
because this point has troubled my
mind—here is this matter, a policy
which this House has decided definitely,
deliberately—leave out even its inter=
national implications. How far any
Members of this House are entitled—
every Member is entitled to agitate
for the change of that -policy: I am
not saying that—but how far they are
entitled to encourage. participate in
and make others break laws in regard
to a policy. involving a change of
policy which Parliament has approved
of? I do not wish to pursue this thing,
but it is something which the House
should consider, It is an extraordinary
position, as far as I can see—this
approach to this matter.

Then. we discussed it only less than
a month ago or two months ago.
Repeatedly we discussed it. The House
obviously knows. Therefore, in order
to bring pressure on this House some-
thing is done in the City of Delhi.
something is done in the town of
Pathankot; and while the way it fis
done is another matter. I think it is
rather a curious way. a rather fantas-
tic way.

Hon. Members talk about pcople
coming from Gorakhpur and else-
where. What is more, they come with
garlands in their pockets and come
out on the streets as satyagrahis; no-
bodv else garlands them. Is anything
more artificial than what is ha rening
in Delhi in the course of this Jan

'4
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Sangh agitation? I cannot for a
moment consider it in the shape of an
agitation. It is compleiely artificial; it
has no roots and I should like the
House to consider this.

L

« Take these matters over which
Mr. Chatterjee grew so eloquent. Now
just think about it-—a mass agitation
for Fundamental Rights. I can agree.
The House may want them and I want
them, but the urgency of Fundamental
Rights becomes so much in Jammu
and Kashmir that people perform
satyagraha, ‘We must have Funda-
mentgl Rights’. Now. I regret to say
my own' knowledge of the various
forms of agitation and satyagraha,
which may not be as great as
Mr. Chatterjee’s or Dr. Mookerjee’s.
has not led me to the conclusion that
this type of thing can be called a msass
agitation. They may have other
reasons—that is a 'different matter—
but here again some demands are
made upon us and we are asked to
discuss them. What are those
demands? Hon. Members referred to
one or two suggestions given in these
letters and booklets circulated. Now.
I put it to this House that some of
those demands are such—I am a
modest individual—that this Parlia-
ment cannot give effect to them. even
it it so chose, for the very simple
reason that this Parliament’s writ does
not run outside India. Obviously when
you have to deal with an international
question, well. then you have to deal
with it either diplamatically or by
war. There is no third. way ot dealing
with an international gquestion; either
by friendly diplomacy or unfriendly
diplomacy or by war. You do not pass
a law in your Parliament to impress
upon somebody outside your country,
who refuses to acknowledge the
authority of your Parliament. May 1
give you an example? Here is this
woeful war going on in Korea. Great
countries are involved in it and I have
no doubt that every wvne of those
countries would like it stopped. These

great countries cannot stop it by pas- .

sing a law in their Parliament or
Congress. It is something beyond them.
Even if they want to do it they can-
not do it, however great or powerful
they may be. It is beyond the autho-
rity of their Parliament to do that.
Therefore., when a question becomes
an international question like the
Kashmir question, this Parliament can
take many steps. of course, but it can-
not solve the international part of it.

Dr. 8. P. Mookerjee: Is the Prime
Minister suggesting that the accession
of Kashmir to India is subject to the
approval of some international body?

=



Is that the point he is developing? I
cannot quite follow.

Shri Jawaharlal Nehru: The acces-
sion of Kashmir to India, as thre hon.
Member knows, was in that sense com-
plete, not subject to anything except
subject to the goodwill of the ‘people
of Kashmir,

Dr. S. P. Mookerjee: That is a differ-
ent matter.

Shri Jawaharlal Nehru: It is a very
important thing and by that declara-
tion we are going to stand. It is left
to their decision. Thre hon. Member
also knows that this question has been
before the Security Council. For the
moment, let us leave out whether it
was right or wrong to send it there.
Now it is before an international forum
and how can I or this Parllament take
it away? Some may say that the ques-
tion is already decided because we
passed this law or resolution. It is
beyond my understanding. I can take
a succession of steps if you like, which.
steps should involve, first of all say-
ing, no more Security Council, no
more United Nations. If you are pre-
pared to do that and take the con-
sequences of it, we may do it. We may
not do it because.the consequences are
very serious. The consequences are
not the withdrawal of the Kashmir
issue; it may be withdrawal possibly
of India from the United Nations. You
may be prepared for that if you realise
the consequences, the very serious
consegquences...... .

Shri H. N. Mukerjee: Does the Prime
Minister suggest that the withdrawal
of the Kashmir case from the United
Nations means necessarily the with-
drawal of India from the U.N.O.?

Shri Jawaharlal Nehru: I do not say,
necessarily. I said we have to take
into consideration the possible develop-
ments. I do not say it necessarily
means that; it may mean that or it
may not mean that. It is not such a
simple issue as you suppose it to be.
It has got all kinds of consequences
in regard to our relationship with a
large number of countries and other
nations. Any question which has far-
reaching consequences is a complicated
issue. It is an issue, which, with all
the goodwill in the world, we cannot
solve suddenly by our wishing to solve
it. I repeat, here is g thing we want.
We wanted for the last five years the
Kashmir issue to be flnalised, and
finalised in a particular way. In that
there is no difference of opinion. Now,
what is the good of a person going to
Chandni Chowk and doing some kind
of so-called satyagraha for something
that I have been trying to do for the

557 P.8.D.

last five years and have not been able
to do?

Dr. S. P. Mookerjee: Strengthen
your hands. v

Shri Jawaharlal Nehra: Stremgthen
my hands!

Shri Algu Rai Shastri: God save you

from such friends!

Shri Jawaharlal Nehru: So I do sub-
mit that nothing more in the way of
agitations—both  in regard ‘o the
objective aimed at and, if I may say
s0, to some extent, even the methods
pursued—is really difficult for me to
conceive.

Now, look at it from another way.
If it is admitted that accession or no
accession we are not going to hold on
to Kashmir against the wiil of the
people of Kashmir, it just does not
matter whether there is accession or
not. I make it perfectly clear that I
am not going to hold on by forre of
arms against the wish of Kashmir.
We are there because the people of
Kashmir wanted us to be there, or a
majority of them. If they do not want
us, aut we come, whether the acces-
sion 1s legally binding or is complete
or incomplete. That follows naturaily
not from what we said there but fromn
our liberal policy in such matters,
Now, therefore, adopting a policy
which weakens our pusition in °the
mindg of the people of Kashmir, which
is not for strengthening our hands or
strengthening India’s position any-
where outside India or inside India.
is for you. It is patent that the policy
of the Praja Parishad, as pursued
there, weakens our cause nationally,
and internationally, in Kashmir and
everywhere. How to strengthen any-
body’s hands? It is as obvious a thing
as you can have it,

Then again it has beem proposed—
nothing has been said about it at this
moment—‘Well, if not Kashmir, let
Jammu become completely inter-related
with India’. That obviously means that
the Jammu and Kashmir State is dis-
rupted. And we support this famous
process of integration by disruption
and by throwing away inevitably the
rest of the State into somebody’s laps.
But a little logic will show that all
these things lead to something which is
entirely opposed to the so-called
demands of the Praja Parishad or Jan
Sangh. _Every step that they are
taking or have taken leads them away
from India, away from the very things
that they demand. That is why I say
it is a most amazing agitation because,
consciously or unconsciously they go
on injuring the very cause they pre-
tend to have at heart.
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Mr. Chatterjee. referred to some tele-
grams he sent me and my geply; and
he said that it was amazing how
rapidly I have enquired into them in
the course of two or three hours.
Mr. Chatterjee will appreciate the
rapidity with which I reply to letters
from him. :

Dr. 8. P. Mookerjee: There I agree
entirely.

Shri Jawaharlal Nehru: What I
wrote to him was this; that every da
and sometimes twice a day the Praja
Parishad representative at Pathankot
sent me, and him as it appeared sub-
sequently, telegrams. And in fact, his
previous telegrams, every one of them,
I have sent them there and made
some enquiry. I do not say that I
instituted a Commission presided over
by a High Court Judge to enquire into
them. I have made some enquiry
.and invariably I have found that those
telegrams were an amazing concoction
of things that had not happened, or
exaggerations. It was astounding. Yes,
‘these " th were not even on sight
.at Path —may be queer concoc-
tions or rumours of some things that
happened somewhere and not where
he was. 8o, I point out to Mr. Chatter-
jee thrat I have enquired into these
matters and have found mast of them
to be complete falsehoods and, I
should like to say, lies. Because it is
entirely beyond my possibilities to find
out what is happening thcre. I have
tried to keep in touch and I have
tried to enquire and I have seldom
come across & more amazing collec-
tion of concoctions of falsehoods and
lies than are contained in some of the
publications of the Praja Parishad
and it is much more astonishing the
way they pile up thick falsehood upon
falsehood and if they get hold of an
atom of truth they make a mountain
of falsehood. These are repeated in
some of the Delhi papers to which
Mr, Shiva Rao referred here and
really it is a matter of deep regret to
me: : the type of newspapers we are
developing in this country, some of
them, of the type specially of the
Urdu newspapers in the Punjab and
in De!hi, is a paintul thing. Because,
apart from a complete departure
from veracity, the vulgarity of it, the
indecency of it, the lowness of it
amazes—this kind of thing, if it is
published degrades their minds.

An hon. Member, who is not here
yesterday or the day before issued
some kind ft a statement—] have not
seen it; but I have heard about it—
saying that because of jehad in
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Pakistan or something, he should
withdarw his movement, It is up to
him and to his colleagues to with-
draw it or not, but I would like to
assure him and other hon. Members
that .there is no jehad in Pakistan at
the ,present moment, There is no diffi-
culty, and we are not worried about
that in the slightest degree, so that
that need not be considered in this .
particular connection. As a matter of
fact, as the House knows, Pakistan is
facing very severe troubles of its
own—internal troubles; very grave
difficulties. But jehad or no jehad, it
is true that 'the activities of these
organ’sations  in Jammu which are
carrying on this _ agitation have
attracted a tremendous amount “of
attention and publicity in Pakistan
It would have been much greater but
for the fact of their own troubles
suddenly coming to the front. Because,
this is just the thing which—if I may
say so—some of the minds in Pakistan
fully understand. That is how their
minds function. They understand Iit,
and they like it, because it feeds their
own bigotry. It does not matter what
cloak it wears on either side. Here,
the hon. Member says that it is not
communal. He asks: what is there
communal in asking for a greater in-
tegration of Jammu and Kashmir? -

- There is nothing communal, but every-

thing from A to Z behind this move-
ment is communal—from the beginning.
There is no doubt about it, The whole
approach, the whole mentality and if
I may say so, the whole past of the
gentlemen behind it, are communal
and their past is a witness, not only
during a year or two, not only flve
years ago, but ten or twenty or thirty
years ago, to the disruptive activities
of these organisations. One of them
is, of course, a new organisation.

Shri Nand Lal Sharma (Sjkar): That
charge is denied absolutely.

Shri V. G. Deshpande: Not one, but
two.

Shri Jawaharlal Nehru: I apologise.
Two organisations have no past, no
long past anyway.

The Minister of Defence Organisa-
sation (Shri Tyagi): Nor any future,

@Shri Jawaharial Nehru: But the
people belonging to them have a very
long past.

Dr. 8. P, Mookerjee: So have you
also.

Shri Jawaharial Nehru: I know.
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Dr. S. P. Mookerjee: A wonderful
past—Pakistan etc.

Shri Jawaharlal Nehru: So that you
need not worry about word® or terms.

Dr. S. P. Mookerjee: Nor remember
the past, -

Shri Jawaharlal Nehru: Here is a
definite approach to our political, a

.our social and to our economic pro- .

blems and I have no doubt that what
I consider—with apologies to the hon.
Member opposite—the com;nunal
approach is a limited. narrow, bigoted
.approach. It is a reactionary app;oaqh.
It is to some extent a revivalist
.approach, and T think that this move-
ment of the Praja Parishad is a cora-
munal one. Every hon. Member must
know that the Praja Parishad sud-
.denly came into existence a short time
ago, say, two or three years ago, when
the R.S.S.S. or its branch in Kashmir
was banned. The very same gentle-
men suddenly became the Praja Pari-
.shad, so that you will appreciate that
that does not change their back-
ground, or their way of thinking, or
their way of functioning in the nar-
rowest way. It is true and I am pre-
pared to admit it, that other people
in Jammu have _no doubt economic
and other grievances, which I hope
are being enquired into. A committee
has been appointed, and it has en-
quired into them, and I hope more
will be done towards that emd. These
‘people have been exploited by this
agitation, We should consider those
matters no doubt, but if I am asked
to discuss these high constitutional
matters, international matters, with
the Praja Parishad or any other Pari-
shad like that, I regret I wholly and
absolutely am unable to do so. I am
unable to do so for a variety of
reasons. Number one is that I can-
not discuss these matters in this way,
discuss international matters in this
way, with any outside movement,
‘Secondly, I am not prepared to dis-
cuss them with any organisation
which has functioned in the way this
.organisation has fuoctioned during
the last- three or four months. I think
it has done a grave disservice to India
.and all thgse who have encouraged it
have done and are doing a very grave
.disservice to India, to India’s position
internally, to India's position exter-
nally and internationally, and I am
not prepared—I should be completely
frank and speak with complete can-
dour to this House—I am not pre-
pared to do anything which adds to
their prestige by one iota, because
they will utilise that for future
trouble. I am quite sure of it. If it is
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a question of struggle with them,
well, it is a misfortune, but we have
to face it and we shall face it., We
are facing it and we.will face it, be-
cause if that movement by any mis-
chaf®e gains any elements of success,
it meang a black night for India in the
future. It means disaster and ruin for
India. Therefore, we shall fight it with
all our strength.

So, I would have this House to
consider this matter in all its aspects,
and not in the sense that this move-
ment is strong enough to upset any-
thing or create any grave results. I
would like it to consider the mentality
lying behind it, the way it is becing
carried on. I am not referring to the
facts of the movement—how the whole
thing, as I said, is completely arti-
ficial, and how people coming from
elsewhere are carrying it on. Shop-
keepers and others come to us and
coniplain: can you not put an end to
this mischief round about us? can we
not lead oyr ordinary lives and do our
business? They come to us, and every-
body knows that the shopkeepers and
most of the residents of Delhi have
nothing to do with it and are entirely
opposed to it. No doubt, some young
boys come and shout slogans etc. and
occasionally throw stones. But the
whole conception of it, the whole pur-
pose of it, is mischievous. Some people
may be led away. They may not
realise it. But there can be no doubt
that this movement is harmful and
mischievous, and it is because of
that—and ot because of any parti-
cular significance of this movement; it
is because it comes under false
colours; because it talks about
nationalism; because it talks about high
ideals; of the Supreme Court; of
Fundamental Rights and so on—it is
because of these things-I say that the
average person may be taken in by
it. We have to explain this to them,
and tell them that this movement has
nothing to do withr them. We shall
consider the question of the Supreme
Court or Fundamental Rights. Cer-
tainly. Kashmir—remember this care-
fully—has been in the course of the
last five years a war area. We have
fought our flrst war there, and even
now it is a period of truce and we
have not finished it. Even now, our
troops stand sentry on the borders
there. And there, where our troops
remain within ten or fifteen miles of
the bprder, the Praja Parishad goes,
and does satyagraha. Just try to think
of it. Just think of this idea of doing
satyagraha on the cease-flre line, or
almost on the cease-fire line. Can tirat
be a bona fide thing to achieve any
results? It is mischievous, I say. It is
mischievous to go and make our troops
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and soldiers think, to infect them. to
make them feel that there is some-
thing ‘wrong with them and that the
satyagrahis are sympathising with
them. The whole thing is wrong @om
beginning to end, and I hope that this
Mouse will therefore fully appreciate
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and, agree with the policy that the
Government has been following in this
matter.

The Hoflse then adjourned till two-

of the Clock on Thursday, the 26th
March 1953.

Situation in Jammu 2906

Vi

<



	lsd_01_03_25-03-1953_pI
	lsd_01_03_25-03-1953_pII



